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REPORT OF THE JOfNT COMMITTEE ON THE LIFE INSURANCE 
CORPORA nONS BILL, 1983 . 

I; the· Chairman of the Joint Committee to which, the Bill- to. pro-
vide, with a view to the more effective realisation of the objectives of 
nationalisation of lAie Insurance business, for the dissolution of the Life 
Insurance I Corporation of India and for the establishment of a number 
of corporations for the more efficient carrying on of the said busineBS 
and for matters connected therewith or incidental thereto, was referred, 
having been authorised to submit the Report on their behalf, present 
their Report with the Bill, as amended by the Committee, annexed' 
thereto. 

2. The Bill was introduced in the Lok Sabha on 19 December. 1983. 
The motion for reference of the Bt11 to a Joint Committee of the Houses 
WIlS moved in Lok Sabha by Shri Janardhana Poojary, Deputy Minister 
fn the Ministry of Finance· on 21, December, 1983 Bnd was adopted 
(Appendix 1). _, 

3. The Rajya Sahha concurred in the said motion on 22 December, 
. 1983 (Appendix II). 

4. The message from Rajya Sabha was published In Lok Sabhs 
Bulletin-Part II on 26 December, 1983. 

5. The Committee held 27 sittings in all. 
6. The first sitting of the Committee was held on 24 January, 1984. 

The Committee considered their future programme of work and dP.f'ided 
to issue a Press Communique inviting memoranda containing comments! 
suggestions on the provisions of the Bill by 14 February, 1984 from the 
State Governments, Vnion Territory Administrations, Bar Councils, Bar 
Associations, other Organisations, individuals, etc:. interested in the 
subject matter of the Bill for their consideration. 

The Committee further decided to hear oral evidence on the pr0-
visions of the BiJ1 from the interested parties. 

Accordingly, a Peess Communique inviting memoranda and requests 
for oral evidence was issued on 24 January, 1984. TJie Director GenP.ral, 
All·lndia Radio and the Director General, Doorda,..h4n, New Delhi 
were also requested to broadcast the contents of the Press Communique 
from all Stations of All India Radio and telecast it from aU Doo,.da,.,ha~ 
Kend"as on three successive days in English, Hindi and regional 
languages. 

As per decision t.aken by the Committee, a circular Jetter in"iting 
memoranda containing comments/suggestions on the provisions of the 
Bill a!ld requests for oral evidence was also addreaaed to the Chief Seere-
taries ~d Secretaries (Finance) of all State Governments/Union 

·Publi·hed in the GaRliC orrum •. S .. traordioary, Part n. Sect-;;;'~d-;9J:;;;;-"; t;ii, 
v 
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Territory Administrations, Bar Counc,ils, Bar ASsociations, Trade 
Unions, other Association:l/Organisations and individuals, etc. 

Simultaneously, as decided by the Commi~tee an a4vertisement in-
corporating the contents of the Press Communique, in brief, was also 
issued on 25 January, '1984 for pllblicatlon in English Newspapers having 
largest circulation (one each from Delhi, Calcutta, Bombay and Madras) 
and also i~ regio'hal languages bav-jng largest circulation (onp. each 
from each State), 

7.· At the silting held on 8 February, 1984, the Committee felt that 
since they had yet to receive the memoranda on the Bill, .hear ond 
evidence on the p:'ovisinns of the Bill and had to complete other stages 
of the BUl, it would not be possible for then;t to present their report by 
the stipulated date, i.e. la~t day of the first week of the Budget Session, 
1984, i.E!. 24 F.'ebruary. 1984. The Committee, therefore, de~ided ·to seek 
an extension of time for presentation of the Report up to the last day 
of the first week of the Monsnon Session, 1984. . 

At thi/J sittin~, the Committee also considered several requesta 
teceived from various parts of the country for extension of tilrie for 
irubmission of memoranda containing comments/suggestions on the pro-
visions of the· Bill. The Committee felt that keeping in view .the im-
portance of the PNPosed legislative mea<:ure and the fact that there was 
practiCAlly no response from the pub} ic in gen~ral, it ..)Vas· ne(!essary to 
extend the time-limit fCir ;;ubmission of memoranda on the Bill by the· 
interested parties. Accordingly. the Committee decideq to extend the 
time, subject to extension being granted-by the House, for receipt of-
memoranda. up to 15 March, 1964. 

8. On 24 February, 1984, after the House had granted an extension of 
time for prcsentatio11 _ t,f the Report, the extension of time-limit for 
submission of memoranda ul.' ... t,., 15 MarCh, 1984 was notified through a 
Press nclea~. Th(' contents of the Press R.elease were also given wide 
publicity through All India Hadio and th~ Doordarsltan Kend'l'os. 

9. 732 memorand.. containing comments/Suggestions on the provisions 
, of t,?eBill were re('eiyed by the Committee from. various State Govern-
ments, Trade Unions. Public Bodies, other Asso~ations/Organisations, 
individuals, etc.· 

10. At their sittings held on 21 and 22 March, 1984 and on 10 and 11 
April, 1984 at New Delhi, the Committee heard the evidence of therepr.. 
sentatives of various ASSOCiations/Organisations; individuals, etc. 

At one of these sittings, the Committee, while considering their future 
programme of work, and the r¢quests for evidence received from various 
AssociationsIOrJ,(anisations, individuals, etc. from different parts of the 
country and Particularly from those who were not in a position to come 
to Delhi, decided to hold their formal sittings at some selected places 
outside ne~hi,. in two rounds for taking evidence. 

Accoroingly, the Committee held their iormal sittings at GandhJ'n.agal', 
Bombay, Trivandrum and Madras (from 16 to 25 May, 1964) and at 
Hyderllbad and Calcutta (fronl'12 to 18 June, 1984:) and heard evidenee'of 
the representatives .oft various State Governments, AssoclatiorliiOrgaDl-
aat1oIUI, Individ~a1s;· etc. 
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11. At their sitting held at Calcutta on 16 June, 1884, the ConBnittee 
decided that the witnesses invited at Kanpur and Sbillong, the places 
which they .could not visit, should be invited at New Delhi for tend.erina 
evidence. 

Accordingly. the Committee held their sittings on 6 and 7 July, 1984 
at New Delhi and heard the evidence of the representatives of various 
AsaoclatiQnslOrganisations and a Member of Parliament. '. ' 

12. The Committee, on ~nclusion of the ,evidence of the non-oJBclal 
witneSses, also heard the evidence of the representatives of the Life Ina1-
r~e CorpOration of India at their sitting h.eld on 16 July, 1964.' . ' 

13. 59 witnesses representing both officials and non-officials, viz. State 
Governments; Life Insurance Corporation of India, Associations/Organi-
sations, Trade Unions, Chambers of Commerce and Industry, Edu-
cational Institutions and ~esearch Centre, experts, viz. Ex-Chair-
men of Life InsW'ance Corporation of India, Direct Agents of LIC 
and individuals, etc. from various pO,rts of the country appeared before 
the Committee for expressing tpeir views on the provisions on the Bill. 

, , 

14. The Reporter the 'Committee was to be presented to the House 
by the last day of the first week ,'Of the Budget SeSSion, 1984, i.e. 24 Feb. 
ruary, 1984. The Committee were grimted two extensions for preeenta-
tion of the Report-first on 24 February, 1984 upto the last day of the 
first week of the Monsoon Session, 1984, i.e. 27 July, 19M and second on 
25 July, 1984upto 14 August, 1984 of the Monsoon Seuion, 1984. 

\ 

15. At their sitting Weld on 18 July 1984, the Committee decided that 
the record of evidence tendered before them might be printed and laid 
on the 'fabJeg of both Houses of Parliament. 

The Committee also decided that two • sets of memoranda containing 
conunentslsuggestions on the proviSions of the Bill, received by the 
Committee, might be waced in the Par~ament Library, aCter the Report,' 
had been presented, for reference by the Members of Parliament. 

16. The Co~ittee considered the Bill, clause-by..clause at their tittlng 
held on 19 July, 1984:. 

17. The Committee considered,and adopted the Report at their sitting 
Jteld on 2 August, 1964. 

18. ,Before making their recommendations on the amendmentl ,to 
variuus clauses of the Bill, tl:te Committee would, like to highlight a few 
salient felitures, which have emerged, arising out of the views expre8led 
before it both in written memoranda and oral evidence. 

19. The Coinmittee have found that the views expressed tn the mem0-
randa as well as the oral evideneetendered before it have unequivocaU, 
supported the objectives of the Bill as embodied in the STATEMENT OF 
OBJECTS AND REASONS which are to ensure more ef!'eetive ."..d 
of insurance" particularly in rural areas, to impart greater degree of 
dyn'lmisln into the working at the industry, to improve the quality of 
servi~ .renderea to the policy-holders and to achieve better operational 
emctency in the working of the inpUBtry 80 tW it is able to meet the 
ehallengea of the future. 
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20. By and large, after giving support to the objectives of the Bin." 
the written memoranda and oral evidence have been generally either in 
favour of the Bill or totally opposed all the clauses of the Bill. Few 
suggestions have been received proposing amendment to various clauses 
of the Bill·and there was adequate discussion on them during the course 
of oral evidence taken by the Committee. 

21. The Bill mainly seeks a reorganisation of" the Life Insurance In-
dustry. This is intended to be achieved by a change in the work culture 
and due emphasis on the primary responsibility of each of the five pro-
posed Corporations for intensive development of the life insurance bust-
'ness in the assigned Zone. The concept of re-organisation, however, 
appears to have been mis-construed as mere decentralisation of functions 
which, though. laudable and already in t~e process of implementation, 
is not the only objective of the Bill. 

22. The Life Insurance industry is essentially a service organisation 
and satisfactory service to the policy-holders during the entire period of 
the policy contract is, therefore, essential for building up the confidence. 
of the community in the industry. However, the Co~ittee noted dur-
ing the oral evidence which was tendered by various witnesses before 
it that the present Corporation has not been able to achieve this goal and 
its actual performance in this regard has not been up to the expectation. 
The Committee, therefore, feel that when the five Corporations as PI1'O-
pos~d in the Bill are set up, one of their prhnary concerns" should be to 
look after the interests of existing and potential policy-holders and ren-
dering satisfactory service to them. 

23. In" any organisation, effiCiency of operations and successful func-
tioning largely depend on the arrangement that is made for eff~ve 
and quick decision making, supervision of the working of the lower for-
mations and the lines of communication. At the same time there should 
be a mechanism for co-ordination in policy matters. The Committee feel 
that the Bill makes a very harmonious compromiSe between the imple-
mentation of the life insurance programmes through the proposed" five 
Corporations and the coordination required in specified matters for which 
the Life Insurance Board is envisaged. Restructuring of Life Insurance 
Corporation of India into more manageable units will thus strengthen the 
Industry's ability to meet the future challenges and -also provide the 
thrust ret1uired for sweading the message of insurance into the rural 

." and backward areas and to less privileged sections of the community. 
24. The main objective of the life insurance industry, i.e. to spread 

Ufe Insurance much more widely and particularly in the rural area and 
to the socially and economically baekward masses, has not been ade--
quately achieved so far, as would be evident from the following extra.~ts 
from the study conducted by the National Council of Applied Economic 
Research in December, 19'79 in their Report entitled "Attitudes Towards 
Life Insurance Cover":-

*'Over 75 per cent of the earners were not aware of the" U~ insu-
rance cover. The ignorance was relatively less in urban areal, 
with over 50 per cent having knowledge of it. " 

Awareness of insurance varied with the income level of the house-
holds. At the lowest level only 8.3 per cent of the earners had 
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JmowJ.edie while over 80 per cent in householda with income 
~ as. 30,000 were aware of it. 

ODly 6.2 per cent of the earners were contacted elurlDg the lut 
two years by LIC agents. Here again variations did exist with 
the agents concentrating more on the dumt where every 
third earner was contacted. On the other band, bardly 1 per 
cent of the earners among the poor were contacted." 

It is evident from above th3t there has been no serious awareness 
in the Corporation of its social responsibilities to the rural and under-
developed. areas and adequate efforts have not been made to survey the 
market strategy and schemes needed to provide insurance protection to 
the millions of small farmers, agricultural labour, artisans etc. who need 
insurance more. The Committee feel that in a democratic set-up, 
the Life Insurance Corporation of India which has the monopoly in the 
field should be able to give insurance cover to a far larger number of 
households. Insurance cover is not only meant for the affluent cia. but 
also the poorer section of the community. 

25. The Committee have carefully examined the implication. of 
the main objectives of the Bill, namely, splitting the Life Insurance 
Corporation into five independent Corporations with reference to the 
views expressed by members and opinions received from the public in 
~al anel have had considerable deliberations on all aspects of the 
subject. The Committee note thoat the idea of apreadina insurance to 
the rural lDaues and restructuring of the Corporation, as envila,eci in 
the present Bill, is not a new one but has a historical baa.round. There 
has been a conaistent thinking in this direction right from 1956 when 
the insurance indWltry was nationalised, as would be evident from the 
observationslrecommendations made by various authorities, eminent 
perIODS, Committees, etc. mentioned hereunder:-

On 19 March, 1956, while initiating the motion for reference 011 the 
LIC BW. to a Select Committee, the then Finance Miniater had 
inte1' Alia stated "So far as day to day business is concemed, 
it is our intention ........ that insurance becomes more widely 
known, more popular and thereby to mobilise even larpr 
volumes of savings from all sections of the people in order to 
attain the principal objective of the measure of nationalila-
tion." 

While speaking on the floor of the HoUle on the LIe Bill, 1958, the 
then Finance Minister (Shri C. D. Deshmukh) had, inter GUG, 
observed ". . .. In any case, we feel that to start with we should 
have only one autonomous Corporation with Zonal organisa-
tions and if we find that it does not work satisfactorily, UleD 
it would be open to us to change over from it to a number of 
autonomous Corporations. This process would be easier thaD 
the reverse process, that is to say, to proceed from several 
autonomous Corporation'S to one monopoly corparation." 

On 20 February, 1958, the then Prime Minister (late Pandlt 
Jawahar La! Nehru). while speaking on the Chagla CommfJ. 
sion Report, had put it more categorically and stated "some 
Members have I1llle.ted that it might have been desirable or 
it might be desirable in the future for this huge organisation to 

Ut5 LS-2 
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·be aplit up into three or four. It is a matter which may be 
considered If that is more advantageoWl, it should be done. 
We should not hesitate to do it." 

The Chairman of the Life Insurance Corporation of India stated 
before the Estimates Committee (Sec~nd Lok Sabha) (1960-61) 
which had examined the LIe during that year "that if the new 
business of the Corporation in a year exceeded Rs. 1,000 crores, 
it might become necessary to split it up into one or more 
separate bodies." 

'l'he Committee on Public Undertakings (Third Lok Sabha) (1965). 
in their Fourth Report, on the LIe, had specifically recom-
mended in very clear terms to the effect that ''if the standard 
of eftlciency in the Corporation is to be improved, with better 
I8rvice to policy-holde.rs and the corporation is to expand ita 
business in a massive scale, its present Zone must be consti-
tuted into completely iJ)dependent corporations."' 

J 'w1ng the course of evidence before the above Committee, the 
representative of the Ministry of Finance stated before the 
Committee that he was inclined to agree with the former 
Chairman of the Corporation that after the Corporation had 
written business up to a certain limit, it would be advantagenous 
to split up the Corporation. 

'l'he Knshna Menon Committee of the Congress Party in ParHa-
ment recommended the splitting up of the corporation aDd 
said "The LIC would in our view function more gainfully aDd 
efficiently if it were not all one unit but consisted. of sevcal 
which would develop their own character, create healthy 
competition in performance and results." 

The l!:ra f:;ezhiyan Committee (1980), in their Report, observed! 
recommended that-'c ...... in spite of much growth in its busi-
ness, the LIC has not been able to fulfU some of its primary 
objectives satisfactorily. It seems that this is at least partly 
due to its present organisational structure." 

• • • 
"The Committee recommends that the existing Zonal Oftlces should 

be set up as independent, non-competing corporations with their 
jurisdiction restricted to their present area." 

26. 'l'he L:ommlttee, therefore, feel that in the li~t of the historical 
background, the stage has come when this idea of setting up manageable 
units has to be implemented and given practical 'Shape. Decision to re-
structure the Life Insurance Corpo.ration into five independent units with 
a co-ordiaating body to provide. supervision and guidance is a step in 
the right direction and timely. The Committee are of the view that the 
national issues, particularly the developmental issues like the one under 
their consideration, must be viewed and considered without any btaa. 
The Committee feel very strongly nat in a democratic set up the 
Insurance cover of all the people, particularly for those who are lea 
fortunate and have insufficient means to fall, baCk, whenever the neces-
sity artie!, is necessary a'S a measure of social security. 



rI. The observations of the Committee with regard to the prlDcipal 
Ibanges proposed in the Bill are detaUed in the succeeding parap'apb.a. 

28. Clmue e.-The Committee note that under the provisions of tbll 
clause, only certain conditions have been. laid down for appointment at 
the members of the Corporation and no qualifications have been specl-
fled. The Committee feel that in order to ensure that member1 are 
appotnted from proper categories of persons, it is desirable Ito pl'elel'lbe 
the qualifications which persons should possess In orde.r to be e1iJible for 
appointment as memb81'l. 

Sub-clause (1) of this clause has been amended accordingly. 

29. Cli4uae 7.-The Committee note that according to the provisions at 
this Clause, the term of office of the members and the Chairman of the 
proposed corporation!': is not to be less than three years. The Committee 
were fnfo.rmed that a statutory minimum term of service may sometimes 
create practical difficulties. In the circumstances, the Committee feel 
that the term of office of the Chairman of R corporation and membel'l 
thertof and the terms and conditions of thefr service should be regu'llted 
by rules to be made under the proposed legislation. Since the rul .. 10 
made would be required to be lafd before both Houses of ParUament,·the 
Com!'\Ittee feel that the Parliament would have adequate opportunJtIee 
to elr'H'clae their regulatory control with regard to the matter. 

It was also brought ·to the notice of the Committee that the Com-
mittee on Public Undertakings had observed that one of the· deftctenc1. 
in the system of the pubUc undertakinJ!! was to have a Chief Executiw 
on a much shorter term and the Conference of Public Sector Enterprt .. 
had't'l!commended that the term of appointment of such persons should 
be between four to Rve years. This concept, the Committee were further 
informed, has been introduced in the entire bankin~ indUstry. The 
Comn11tt{'!! are of the view that under the circumstances. the term of oIlce 
for arpointment of a member or the Chairman of a corporation need not 
be sprlCified in the Act and the matter mav be regulated by the rules to be 
made thereunder. 

Su' ,-clause (1) of this clau'Se has been amended accordfngly. 

80. Clau.se 8.-The Committee note that under the provisions contaIned 
In sub~lause (3) (a) of this clausp. there is a provision for termination 
of th,! appointment of the Chairman after I1,fving him three months' 
notice in writfnR but there is no suclJ provision for the termination of 
the sl!IVices of members appointed by the Central Government. The 
Comrnittee are of the opinion that the Central Government 'Should have 
the same powers to terminate the services of members appointed by them 
as they have, under the BiD, in relation tn the termination of .the servlces 
of the Chairman of a Corporation. 

S11b~lause (3) (a) oft this clause hac:; been amended accordingly. 

31. crc!.&$e 13.-Durlng the cou.rse of their deliberations, the Committee 
were informed that the pol1cy-holders. who are the main beneftdarles of 
the eorneratlon, feel completely neglected. Once a pollcv Is ·taken, the 
pollcv-holders do not get satisfactory r:ervfce from the corporation and 
praeticaJl': no service frOJ""l its a~nts. 'nte Committee feel that since the 
polley-hulders are the persons for whose beneflt th8 corporation has been 
_""'~ •. "t' __ .'11 



cIonstitUted, and since one of. the objectives of the proposed. Bill is to 
'improve the quality of service to the policy-holders', the poliey-hold8l'l 
should have 'Some organisation through which their grievances ·and 
suggestions may be brought to the notice of the corporation. The Com-
mittee are, therefore, of the opinion that it should be made obligatory on 
the part of each Corporation to constitute in its jurisdiction such number 
of Policy-hoIdel's Advisory Committees as it might consider necessary. 

Accordingly, a new sub-clause, namely, sub-clause (4). has been added 
to this clause. 

32. Clause 16.-The amendment made in sub-clause (1) of this clause 
relating to the terms and conditions of service of members of the Board is 
simUar to tbe amendment made in sub-clause (1) of claU'Se 7. 

33. Clau.se 61.-Sub-clause (2) of clause 10 empowers a Corporation to 
'appoint, in pursuance of an arrangement entered into by it with any 
concern, directors of that concern, and provides for the valirlity of such 
appointment. 

The Committee were informed that directors of concerns, nominated 
by pubUc:' sector undertakings in pursuance of similar arrangements, have 
otten been harassed by prosecutions etc. by reason of the non-o~aDce, 
by such concerns. of their statutory obligations. such as, payment of 
provident fund dues and contributions required to be made under the 
Employees' State Insurance Act, 1948, etc. 

The Committee feel that since the nominee directors of any concern 
are not responsible f01\ the day to day administration of such concern!, 
they should not be held responsible for the non-observance by such 
eoncerns of their statutory obligations. Accordingly, such nominee 
d1n!ctors shOUld be granted protection from harassment. The Committee 
note that provision'S granting p.rotection to nominee directors exist in 
section 38A of the Industrial Finance Corporation Act, 1948. Accordingly, 
the Committee feel that similar provisions may also be incorporated in 
~~ ~ 

Acc(lrdingly, a new sub-clause, namely, sub-clause (2), has been added 
to rthis clause. 

34. Clause I.-The amendment made in this clause is of a formal 
nature. ~ 

35. Enacting Fonnula.-The amendment made in the Enacting Formula 
is of a formal nature. 

36. The Joint Committee recommend that the Bill, as amended, be 
passed. 

NEW DELHI; 
Julv ~.3, 1984 .. _._-_._--
Sravana 22, 1906 (Saka) ....... . 

MOOL CHAND DAGA, 
Chafnnclft, 

Joint Committee • 



MlNUTES OF DISSENT 
I 

I regret to state that I am wholly in disagreement with the majority 
~ommendations of the Joint Committee. Before stating the exact 
ground9 on which I am opposing the Bill, I wish to make some prelimi-
nary observations. Thus in my firm opinion the whole Joint Committee 
is obliged to answer the foremost question as to why the o1::jectives of 
the Bill cannot be achieved without splitting the Corporation. Afterall, 
what is contemplated is not merely a change in the administrative set 
up of the Corporation. It is not as if the Bill is in the form of an amend .. 
ment of Life Insurance Corporation of India Act, 1958, considered Dee8 .. 
sary for achieving the specified objectives. It brings about w'holesale 
replacement of the e,,;sting Act with an altogether new Act ff'r complete 
dissolution of the LIC of India and creating in its place five Independent 
corporations, each corporation competing with the other corpo~'ltions 
with its own life fund, its own investment priorities (subject to the broad 
guidelines which the Government may issue from time to time) and its 
own actuarial evaluation. The Government has not plaeed before the 
Committee any evidence to show what steps, including administrative 
measures or legislative modifications of the eXisting Act, It has taken so 
far to achieve the objectives of the natoinaUsation of Life Insurance in 
a better way and how such steps have been proved to be thoroughly in-
adequate leaving the Government no other option than taking such an 
extra-ordinary step. The onus of proving that the LIC's split up Into 
five region-based independent competing corporations is the only unavoid-
able step for achieving the desired objecttves is on those who are pilot-
ing the Bill. It is entirely wrong to put the onus on the people to show 
as to why the split is not beneftcial since the case has been built for the 
unitary structure and this case has been established for over 28 years. 
It is nobody's contention that LIC is incurring heavy 10llel or that thf' 
policy holders' interests are in serious jeopardy or that some unexpected 
crisis has developed. The statement of Objetes and ReIllOlll' of the Bill, 
in fact, speaks of the LIe's 'impressive record' of extending insurance 
services to the community. In view of this reality, I repeat that the 
onus of proving the unavoidableness of the LIC's split-up lies on those 
who have brought forward this Bill. 

Let me refer in this connection to the provisions of the LIe Act. Sec-
tion 21 of the LIC Act states "in the discharge of its functionlunder thl. 
Act, the Corporation shall be guided by such directions in the matter of 
policy involving public interest as the Central Government may give to it 
in wrtting-and if any question arises whether a dlreetfon relates to 
matter of policy involving public interest, the deeUlion of the Central Gov-
~t thereon .hall be final." 

The statement ot Objects and Reasons of the present Bill conveys 4'the 
Corporation over the yean has grown conSiderably In Ifze and it hal, 
therefore,. baeD dedded'in the interest of operattonal eftlciency and til 

dii 



order to strengthen the industry's ability to meet the challenges of the 
future to restructure the LIC into more manageable units, it is expected , 
that this will result in more effective spread of insurance into the ruw 
areas where only limited headway has been made so far. The Bill pro .. 
vides for the restructuring of the corporation into five indepenednt units 
with a co-ordinating body to provide supervision and guidance on matters 
of common interest. This reorganisation is also expected to impart a 
greater degree of dynamism into the working of the industry and improvE' 
the quality of service to the policy-holders." 

There is no evidence to show that the Government had issued direc-
tions to the Corporation in writting in any of these matters. It was open to 
the Government to take such steps as suitably changing the LIC's invest-
ment pattern for better yield on investments and higher bonus to the 
policy-holders in consequen.ce or giving back to the LIC the huge amounts 
it collected by way of its share in valuation surplus specifically for sub-
sid ising the rural business. Nothing, however, has been done tn this 
direction. 

Section 29 of the LIC Act, 1956 states ccthe Central Government shal1 
cause the report of the auditors under Section 25, the report of the actua. 
ries under Section 26 and the report givin~ an account of the activities of 
the corporation under section 27 to be laid before both Houses of Parlia-
ment as Roan as me.v be possible after each such report is received by the 
Central Govemment." Section 48(1) and 48(II) (I) of the same Act ~ve 
powerl to the Central Government to make rules regardin~ tbe form in 
which the report giving the account of the activities of the corporation 
shall be ~repared. It was o~n to the Government to change the form 
of the -report of the activities of the Corporation so that its performance 
could have bf!en reviewed by the Parliament not in terms of total sum 
assured every year. but by applyin~ new standards such as growth In rural 
business, cover provided to eC'onomicallv backward sections through sub. 
sidised schemes or openin~ branches in backward districts. The truth of 
the matter is thnt the Government preventerl the Parliament from re-
vIewing the LlC's performance on such basis. 

Section 18 (h') of the Act under reference conveys that the Zonal 
Manager can establish as many Divisional Offices and Branch Ornces fn 
h!s zone as he thinks fit. Section 22(1) of the Act further suggests that 
a zonal manager shall perform all such functions of the corporation as 
may be dele~ted to him with respect to the area within the Jurisdictton 
of thP. zonal offtce. 

In practice. however. the Zonal managers and for that purpose even 
the corporation ,,"cre never allowed to exercise the powers conferred upon 
them under the Act. Although LIC has been described as an "autonnmoul" 
body, expected to run on business prinCiples, keeping In view at the l18me 
time it~ sodal obiectives, it has always been dfreetlv under the control 
of the 'Finance 'Min\st-ry. It \8 an indelible fact that ihe Finance Ministry 
never allowed the corporll·tion to expand the branches more rapidly be-
cause they brought in the cost aspect. They wanted the branches to 
function on cost basis, i.e.. revenue-expendfture ratio. not ~mtn~ beyond 
specified proportion. On the contrary in Banks they did not bother about 
the t'ost in the Initial three years. The Zonal Oftlees were to funetfon as 
"executive arms" of the corporation. That was the emphattc l)oliey state-
ment of. the late Mr. C. D. Deshmukh. who as nnance Minister moved the 
BiJI olor the natlonaUsation of the I.Ie busfness in 1958. How tragie it Is 
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that these executive arms of the corporatioD were amputated by the Gov-
er~ent and particularly ita Finance Ministry that always wanted to 
centralise all powers in its hands. 

It is the Government's contention that it has brought forward this 
Bill on the basis of the recommendations of the Era Sezhian Committee. 
In the first instance, the Era Sezhiyan Committee's report is not a gospel 
truth and the weighty submissions made by the various CODlmittees ap-
pointed earleir have also to be weighed simultaneously. The specific 
warnings against the disastrous consequences of the LIC's split up giveD 
by the3e committees cannot be ignored. 

Howevt!r, since the Government has adopted the Era Sezhiyan Com-
mittee report as the basis for this Bill, I must point out that what the Era 
Sezhiyan Committee suggested was the establishment of ftOR-Ce>mpetiftg 
Corporations with their jUrisdiction restricted to the present zoneR work-
ing on the basis of common premium rates, common policy conditions, 
common actuarial t~aluationBJ uniform bonus rates and uniform .a1411/ 
Beales and Bennce conditions applicable to naff. The Committee very 
specificially opposed the concept of competition, explaining how the com-
peting corporations setting up offices throughout the country might add 
to the cost. It explained how different zonal corporations would start 
with inherent disparities, and how for improving premium rates and 
bonus, the competing corporations would neglect extension of busineas to 
the rural areas and to the weaker sections of the community. The com-
mittee also emphasised that the competition by itself does nl)t help im-
proving performance of customer services. The Bill is gross distortion 
of the Era Sezhiyan Committee's recommendations. Nay, it completely 
destroys its entire edifice. 

The Era Sezhiyan Committee was appointed, not exclUSively for con-
sidering the organisational structures of the corporation. There were va-
rioua other aspects of the LIC's working which it was expected to ex-
amine, so that the LIC's working could be geared to meet the changing 
requirements of the insuring public and the national economy .. The 
committee has made its recommendations in all such connected matters, 
one ()f which relates to LIC's investment policy. The essence rf th_ 
recommendations of the Committee is the need for improvemf"Dts in the 
returns on the LIe's investments and one of the measures suggested is 
that it should not be required to invest more than 40 per cent of itltn-
vestible funds in Government and Government approved I8CUritiel which 
yif'!ld very low returns and materially affect the overaD yield on invest-
ments. 

'I1le committee has also made various suggestions for the growtb of 
rural business and group insurance schemes for the economically weaker 
sections of the society which do not warrant any changes tn the organiBa-
tionsl stlucture of the corporation. The Committee has further BUgpted 
a new life insuranCE> policy for lo~er income groups which wUl have 
subsantiaDy reduced premium rates but will not offer income-tax reBef. 
It seems that ilie Government is whony unconcerned about providing 
higher bonus to the policy-holder. for which the overall yield on the 
LIC's investments must go up or evolving plans for the economically wea-
ker sections of the society through separate arrangement. and subsidies 
from Central fund. While a parrot like statement is ,being repeaf.ecl that 
LIC must reach all economically weaker sections of the society, the eruclal 



qUfttton for providing subsidies in order to bring down· the premium ra. 
under specially drawn schemes for them is being care1u1ly .:voided. 

Ort. the important question of Industrial Relations, the Committee hal 
expressed the view that the present system under which responsibility 
for negotiations with its staff unions is vested in the LIC while all deci-
dions making authority involving even minor changes in any of the terms 
and conditions of service is vested in the Government is inherently un· 
sound. The Committee has suggested that the Government should for-
mulate some broad guidelines for wage negotiations and the management 
of the institution··should be left free to evolve their own personnel poli-
cies and also to conduct negotiations with their staff unions and 8l'l'ive 
at specific decisions within the confines of the guidelines. 'The com-
mittee has thus sought to suggest in its own way something for streng-
thening the process of negotiaLions between the management and the 
employees' unions on all matters. The Bill seeks to destroy the whole 
process. 

The Era Sezhiyan Committee had also recommended some intermediate 
steps such a:; decentralisation of Internal Audit and Inspection Depart· 
ment, Building Department, Mortgage Department and Policy-Holders 
ServIces Department at the central office to the Zonal Offices. Alongwith 
it, it suggested that the functions of the Development and Accounts De-
partment at the central office should be reduced by transferring supervi-
sory and control functions of these departments to the Zonal Offices. The 
committee is not informed whether these interim steps were taken and in 
any case it has not been provided with the working results of such an 
arrangement. 

With these preliminary observations, I now proceed to deal with va· 
1':01.18 specific objectives of the Bill which in my opinion can be achieved 
,-.'ithout liiplitting thr:: corporation and I have to state further that the 
split up will be counterproductive to all these laudable objectives. As about 
the LIC's overall performance we must acknowledge that the LIC has 
firmly settled on the path of continuous progress in all spheres of its acti-
vities, falsifying the predictions which the monoply press made in 1956 
that the nationalisation of life insurance would involve huge losses. ThE' 
LIe's progress measured in terms of spread of life insurance business. 
aIJSlstance to socially purposive projects, bonus to policy-holders, renewal 
expense ratio and settlement of claims has been very encouraging, more 
so rlurin~ the last three years. Much is sought to be made out of the 
fact that the LIC has not been able to open its branches in 47 districts 
so far. As per the information supplied by the Finance Ministry, the 
LIC has branches in 373 out of 420 districts covering in all population of 
67.99 crores out of the total population of 68.52 crores. This means thai 
the I..IC has covered districts which together have population which is 
99 per cent of the total population. The thirty-seven districts whE're the 
LIC has no branch but has tievelopment organisation are situated in 
Ml'nlpUr, Meghalaya. Nagaland, Arunachal Pradesh, Mizoram, Lakshadeep 
and a few thinly populated backwaPd districts in Himachal Pradesh, 
Jammu &: Kashmir, Assam and !lIome Union Territories. The ten districts 
·,-here the LIC has no organisation are Lahul &: Spiti, (Himachal Pra. 
dub), Kargil (J II: K), Mon, Wokha (Nagaland). Sikkim South. Sikkim 
West (Stkkim), Nicobar (Andaman II: Nicobar) and West Kameng, East 
K8I"'\eng, East Siang (Arunachal Pradesh). Most of these are in very 
l'emnte areas occupied by the Army or the Border Security Force and the 



local tribes. There is no distric:t in Punjab, Haryana, .uP., M.P., Bihar, 
Wes~ Bengal. Orissa, Maharashtra, Gujarat, Kamataka, Andht'a Pradesh; 
Tamilnadu, Kerala and Rajasthan where LIC hu ,no branch. The eoono-
micallv backward districts of all, these States have also been covered. 
This ';ery positive achievement of the corporation is sought to be ediPl-
ed by presentation of distorted facts. 

AI:. about LIC's operational efficiency, it may be stated that it dOlI not 
depend upon the size of the Corporation. This ii' because the entire 
work relating to procurement of new business, acceptance of propoaals, 
issuance of policy, servicing of policy, payment of commission billa and 
settlement of claimS is done with complete independence at the level of 
Divisional Office. 

Most of these functions have already been transferred to the Branch 
Offices and in most cases the policy-holders' needs are fully met at the 
Branch Office. Thus, the policy-holder about whom 10 much la beinI 
said is in no way concerned with the size of the corpo:ration and tor ~ 
what matters is the service at the Branch dce which is satisfactory and 
can be made still more satisfactory through various admiD1ltrative mea-
sures. 'fhe talk that, showing improvement means 'close monito.rine' 
and 'making surprise visits' and that the Minister cannot go to all ofBceI 
throughout the country and therefore there should be smaller corpora-
tions is so irresponsible that it must be ignored with contempt. 

The argument about the size of the corporation iJ not a new one, It 
has been put forward on several occasions when the corporation wu 
much smaller in size and even when the life insurance busioeu wu 
nationalised, the t;me when the entire LlC of India coming into existence 
was much smaller as compared to the size which each of the flve inde-
pendent corporations sought to be established would have hereafter, The 
various Committees including the Administrative Reforms Commialon 
ani the Commtitee of Enquiry into the expenses of Life Insurance Cor-
poration has squarely dealt with such an argument. The Bankin" Com-
mission in its report submitted in 1971 has also exposed the falacy of the 
argu~ent that the small sized Benp would be able to give better per-
sonalised service to the small borrowers as compared to the lar,. Iized 
banks. . 

Really speaking, there is nothing in the BUI to demonstrate about tbe 
decentralisation which means decentraliJation of executive powen to 
the lower officer!! and encouragement to local iDitiatlvea. What js IOUIht 
to be done is the establishment of five zonal Corporationl which means 
that mstead of mlc central office (body), each of the Ave corporatlonl 
heve its own life fund. its own investment policy and itl own managerial 
prdrogatives. 'IhNe is no question of policy-holder comfn" into c101el' 
contact with the corporation. The poor policy-holders' contact wUl be 
limIted to the agent who secures business from him and the Branch 08lc:e 
which issues to him a new policy and does all serviCing work up to the 
settlement of claims. The stHl'k fact is that it is the powerful lobbies 
in djfferent States which will come in closer contact with the top eclut-
Ions of the smaller corporations building their influence in the matter of 
investments and promotions, appointments, etC. As I have already 
pl'l1nted out, the elOsting LIC Act provides enough scope to the Govern-
ment for improving the LIC's operational eftlcieny and achieving the 
other objectives srown in the Bill and therefore' fragmentatioD of the 
corporation is unwarranted. However, if the nisting provilions of the 
1145 LS-3. 
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"L.ICAct,are found to be insufficient for achieving the desired objectives, 
the' &me Act can be amended to make statutory provisions for the 

" .... blishment of/five Zonal Offices with more clearly defined powers and 
':fantotioas as it has been done in the State Bank of India (Amendment) 
"Act, 1973. 

A great emphasis has been laid by everybody on what is termed as 
LIC's failure to reach the rural areas and it may appear as if this imprea-

.' lion' has taken the shape of this particular Bill proposed by the Govern-
'ment to 'Split the LIC in order to effectively realise the objectives of 

nationalisation by reaching into rural areas though, trUly speaking, the 
· more over-riding considerations that have weighed those who have pilot-
ed the Bill are different as I am going to explain in tile subsequent 
puagrapbs. Now, jf so much emphasis was to be placed on rural business 

· lueh· an emphasiS could have been laid some years ago and the LIC's 
,overall performance could ~ave been weighed with distinct importance 
"pen to the'rural business so that we would have been in a better posi-
,tion to understand whether the LIe's size or lack of competition i~ com-

, mg in' the way of growth in rural business. In any case, the LIC's 26th 
",:Report and· accounts for the year ended 31st March, 1983 shows that the 
"newbusilless wri~ten during the year in rural areas was under 7:33 lakh 
, ,pbUeies as apinst total number of 22.31 lakh policies secured during the 

YMT. This comes t(' 32.85 per cent of the total business. It has to be 
i :noted in this ocmnection that 374 million out of about 510 million 

people in the rural areas are absolutely poor with extremely 
;insuftictent land or no land at all, their monthly income being 

'181. tbanRs. 701- and have consequently no capacity whatsoever to save 
· for future. This at once restricts the scope of extending life insurance 

buliness to, less than 20 per cent of the rural population. A survey by 
the National Council of Applied Economic Research (1979) has pointed 
out that 87.5 per cent of the non-insureds in the rural areas could not 

: dord to pay life insurance premium. If this arithmatics is taken into 
: cODlideration, it will be observed that the rural business is not less as 
It, appears. Since wrong impressions have been carried about the scope 

, Of 'growth in rural business, I wish to point out the observations made 
in a survey of rural banking in India in 1979. It conveyed Clconsidering 
the figures of large number of commercial bank branches opened in 
rural areuand because of the fact that these are public banks not opened 
with the conaideration of running their business for maximising profits, 
.one is likely to get the impression that these rural commercial bank 
oJIlcea must be meeting to an increasing extent the credit needs of the 
,weaker- aact10ns of the rural community. A closer examination, however, 
reveals their class character: It is observed that their clientale yet con· 
elats largely of big businessmen, wholesale traders, bullion merchants, 
.~gar barons and oil kings in rural areas" (S01J.rce: Rural Banking in 
'lndia-S. S. M. Desai, June, 1979). 

The aftluent sections of the society do not find it necessary in the 
present capitalist system to buy life insurance ~lici~S to cover the .de~th 
rtab or to save for old age or for their children in VIew of the continUlty 
Of the ownerabip of their huge assets. The urban rich buy life insurance 
poUdes for Ux rebates and this cannot be an incentive for the rural ~eh 
'whole income from. agriculture including cash crop, grapeyarcis, pPUltriee, 
. Uve stocb del agricultural properties is not taxed. The rural rich who 
an .howiDI increasing parasitic tendencies in snatehing credits and 
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_wcUea from increasing nwnber of Government ~. haft • ~. 
prefereace to WIe their surpluses for colllpicuou co .... m p44«Ma; tnar ...... l'· 

physical aaets. and making investments in sugar ~. va., .......... . 
paDies, flour· milht, oil mills, briek klins and wb81!ever >tIu!y .. aD ....... , 

fast buck. If they sometimes place some pari of their .~ in. BalD·, 
deposita, it is on account af two reasons. nrst, the agrieultaraherMl.ta·.l" 
given by the Banks create a kind of relationship between the BeD mel . 
agriculturists. Second. the hank de!108its are not locked up b litIt time.., 
They ean be withdrawn at will. The fixed d8PlDBiti areallo for a period .'.: 
DOt exceeding flve years and even during this short period the clepoIl_, . 
can borrow loans to the extent of 90 per cent of the amount held In ..... · 
posit. In the case of LIe, the policy-holder's money is locked .up lor U . 
to 30 years and if he wants to withdraw his savingl earlier, he ...... fir) 
loae heavily since large portion thereof it forfeited. Thus it will be ... n 
that the potential for Life Insurantle business in the rural area· i. 

• IleVerely restricted and the real question is about ereatiqa new ~ 
tial by attracting the surpluses of rural rich, through new ta_tIoft 
schemes combined with plans which may'IUit their needs· ADd above·:~!. 
fmprovtng the lot of 80 per cent population living below the ~: 
be IIOtbat they may be able to make a small saving for the 61-..:'''1/.:1. 
formation oaf the smaller corporations is no solution at all to IUC:h ,a CCJIQo!~ . 

plex problem. Rather it will be counter p,roductive since smaUer· COZ''' 

porattona would find it more difftcult to bear the burden of rural buslnell 
which Involves higher costs both in procurement and in servicing and 
therefore they would inevitably prefer concentrating on big eiUes and 
town'll where the business is nvailab1e with comparatively leller effon. 
and lower costs. This difficulty will be more particularly felt by J!'.aRem 
Zone and Central Zone corporations who would have within their tun. 
diction vf!!rY large backward areas and comparatively 1_ urban popula-
tion from where they can get life in!lurance business with teaaer efrorts 
and lower costs. 

This again takes us to the question of a serious handicap wbteh the 
five region-based corporations will be facing as soon al they start their 
operation. The LIe's operational costs greatly vary in the five different 
miles and also in different Division, within the same zones. ThUi it II 
obeerwd that the ex;pense ratiO of the Western Zonal Oftlee of the LtC 
WI8 8.25 in 1981-82 whereas it was 13.86 for the Eastern Zonal OfBoe. If' 
we look into the figul'es of expense ratio for dlfPP.rent divisions during 
the 1II!De.·yeer. we find that it was 5.67 for BQmbay as .,.mit." til 
Muza8upar. These ,operational costs do not d8PJend exclusively on the 
eftlcleDt working of the Corporation in anyone particular region. Tbere,., 
are two" important factors which influence the. oper.ttonal eGItI. ~ 
Is the average size of the policy which determines the premium Income 



in relation to the coat per policy and this average size of the polley de-
pends upon the tnoome level in the reglon. The second factor is about 
the cc.t of pl'OCUnmlent of new bustneIB which is more in the less deve-
loped nglODI and particularly in rural areo. As a coll8equenee of the 
LIC ipltt up, the profits of the fiVe independent competing corporations 
would greatly dift'er and the result would be that the policy-holders from 
the Central and Eastern Zones comprising of UP, MP. Bihar, Bengal 
Oriaaa, Assam and Eastern States would get lesser bonus. This would be 
a new cause ot economic discontent in these regions in the already de-
teriorating economic situation in our country. Once five independent cor-
porations with their separate life funds and separate actuarial valuation 
come into existence in place of one single UC of India, the uniform bonu~ 
rates cannot be maintained. It has been sug~ested that this difficulty call 
be obviated by allowing all the five corporations to complete in all major 
cities in the country. It Is not appreciated in this connection that if such 
a comp,etllllon is allowed to take place and corporation which is strong 
and S. able to declare a higher bonus is allowed to operate in the areas 
of the weaker corporations, particularly in metropolitan cities, the re9Ult 
wm be that the cream of business will be taken away by the stronger 
corporation. The experts in the field of life insurance have also informed 
111 that the growth in business does not necessarily lead to lower opera-
tiona! COIIt •• ; • '1 ' , 

Now, let me proceed to put forward my v1ews on how the UC's split 
up wU1. accentuate the rep,ional imbalances already existing. Because of 
the existing pressures and pressures Ukely to develop in future, with 
regard to decentraUeation of public funds, there will be more room for 
fissiparous tendencies to grow. The investment deciRlon of the corpora-
tiOl1l will be subject to pressures of different State Governments. Aftt:r 
the LIC's split up. the five eorporatio"f'l will not be workin~ on all Indie 
buf8 u in the case of nationalised Banks and the fonr subsidiaries of! 
the ~eral Inmrance Corporation. At best what can happen is that 
they wm have lome branch. in the other area9 of operation. Naturally 
there wm be pressures f'aoom the State Governments and the regional 
bodfel to utru.. the lunda in their own areas. It is wrong to suggest 
that I'UCh • problem wID not arise as the investments of all the ftve cor-
poratlODl will be met according to the C...overnment's directions and the 
Government 'will take care of the ecoTlom4~l'Illy bRC'kv.'ard re¢on!', I doubt. 
whetbe1' at all anyone partieular region-based corporation can be forced 
tD lriv-.t its funds in areas outside its region. In any cue. once it is 
lmoWll that the Western Zonal ~orporation or the North Zonal corporation 



for that matter, is contributing large amounts of the funds collected from 
tion, the national perspective will disappear. The regional consfdera-
Governments and the regional bodies are bound to raise hue and cry over 
it. 

With the dissolution of the LIe of India, which fa an all India institu-
tion. the national perspective will disappear. The regional considera-
ticma will predominate and even within Zone, the investment. cannot 
be ezpeeted to be made with due regard to the needs of the baekward 
regions. Unhealthy pressures from the dift'erent Chief Mbdsterl and 
Nglcmal as also business interests for more share in investment will grow 
Jeacflng to continuous teDI10DS and conftfcts. In this connection I mny 
reter to the report of tlie Administrative Reforms Commission (October. 
1988) whtch hu warDed "once the procell of fragmentation starts, there 
may be DO atoppIng it. It may eventually lead to each State having itl 
own corporation with all itl entanglements. All the fissiparous tendeDcles 
handicapPing our national Ute would creep into various corporations. 
Tendencles towards employment of only local stat! and investments, 
Irrespective of need and w-ofitabiUty will become dominating. The idea 
of regional ~orporations seems to us to run contrary to the etrorts towll'dl 
integration of India." It is queer indeed that with the loud concern ex· 
pressed over the threat to national unity caused by regional parochialism 
and divilive forces, the Government is taking a step to strengthen thf! 
very same dangerous forces. 

If at all the real purpose of the Bill which haa been brought forwllrd 
is to achieve the objectives spfldfted therein, it is diftlcult to understand 
a. to why it seeks to completely dellroy the employees' polltical, demo-
cratic and trade union rights. For this B1ll, Government has taken paiM 
to incorporate several clauses to tum the employees into bonded labour. 
Section 88 of the BUI clarifies CIa provision of this act and rules made 
tliereunder shall have effect, notwithstanding anything Cf)n~afned in the 
[ndustrtal Disputes Aet, UN7 or anv other enactment (other than this 
A.ct) tor the time being in force, or any judgment, decrees or order of 
any court. trlbunal or other authority or any agreement. settlement. 
award or other instruments in force." 

'lbe service matters tribunal envis9ged in the Bill cannot be called at 
all as machinery for the Rttlement of lndultrial disputes. SeAtion 32 of 
the Bm deftnes "Servi~e M8tter" as matter arising out of terms and con-
ditions of service and "grievance with respect to service matter" as 
grievance of an employee to the effect that he has not been dealt with in 
re~ard to that service matter in conformity with the terms and condttlon. 
of hiI service. Thus the score of service m?ttfoY'lll tribunal is restrfcted to 
adjudication of di,,~ute8 whether an employee Is not dealt with In con-
formity with the terms and conditions of service. It cannot adiudJeafe 
on industrial disputes arising out of the employees' dem'lnd" for chanl(et 
in terms and conditions of service or their dluatt.faetion with the 
changes il'l their !'Iervice conditioml if any. brought about by the corpora-
tion. 



Section 64 completely negates the employees' fundamental right to 
Lake part in any political movement or activities. As if, as an. act of 
grace the employees' right to vote has not been taken away but he has 
been warned that he shall give no indication of the manner in which he 
proposes to vote or has voted. 

Thus the Bill destroys the process of negotiations between the ma~. 
ment of the institution and employees' unions in matters relating to the 

. employees' service conditions and collective rights. and benefits, den1~ 
to them machinery for the settIementof industrial disputes, ordinartly 
available to other public .sector employees under the Industrial Disputel 
Act and completely takes away their fundamental political, democratic 
and trade union rights. This itself raises serious doubts about the inten-
tion of the Government behind bringing forward this Bill. 

In the absence of machinery for ne~otia.tions and settlem.elltl ·01 in-
dustrial disputes, the only inevitable consequence will be continUOUI, ·ae> 
cetuating tensions and serious conflicts in the most sensitive- tleId of in-I 
dustrlal relations with all its adverse effect on the functioning of·the 
Corporation. 

In sum, no vailid reasons whatsoever have been advanced for taking. 
lUeh an extreme step of destabWsing· .the ·biggest public ·sector fiDandal 
lnstltution in our country, flrmly settled. on the ·path. of continuous. ,pro-
gress. Not even an attempt has been made. to show how administrative 
controls and legislative measures for more decentraliaed set up. with in-
itiatives at the local level will not be suftlcient to achieve the objectives 
lpedft.ed in the Bill. An honest desire for bringing about growth in rural 
business cobined with lack of appreciation of the real issues connected 
with the rural Lusinesl, semifudal. approach towards the question of in-
dustrial re-loans and subjective prejudicies towards the LIe employees 
are ~ome of the most over-riding factors that seem to have influenced 
tnose who are piloting this Bill. But this is not all. I-must add here 
that that interested classes are together and separately exercis-
ing continuous pressures on the 'State agencies and public sector 
financial institutions to get for themselves more and more funds 
to additional channels instead of contributing to capital forma-
tion in any signifieant manner. It is they who are building up 
pressures for thl:' establishment of five region-based ind~pendent com-
peting corporations so that their powerful labbies whose sphere of in-
fluence is confined to States and regions :-an develop closer contacts with 
the policy making bodies and the administrators of the regional corpora-
tions. The b;g business also feels that ihe small region-based corporations 
can be more susceptible to their pressures. It.wiilbe tragic indeed, if the 
Government succumbs to these unhealthy rt~ssures remaining complet.· 
ely oblivious to the disastrous eff~ts of such a meuure . from: the point 
ot "oUey-holder&~ interests, the consic,ieration.<; of balancecLecon.omic de-
velopment and tne most crucial question of building ·up ~a as on,_-
f!tronR' nation defeating all communal, divisive forces and regioul:' 
parochtalllm; 

I dro not Hnd it necessary to deal with various other clauses in the 
Bill since I am totally opposed to tbe ioea.,of LIC's split up which in my 
finn convietlon, will be against our national interests, I strongly plead 
that this Bill should be scrapped altogather and instead, the PoW~" 



a.iU 

, .. -led in the 'Government under the LIC Act 88 it stands today shoW4 
'.'fWi3t utllt8ed. with the pOlitive initiatives and dynamism for achievinl 

, ! ,the' 'objectlves specified., in the Bill. 

NEW DlLHI; 
.' Aqust I. 1984 
""Sravana 15. 1906 -(S) .-

K. A RAJAN 
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We are constrained to submit this Note of Dissent to the majority 
.....1'eport of the Joint Committee of Parliament to which the lJfe Insurance 

Corporations Bill, 1983 (No. 109 of 1983) was referred. We disagree with 
Itbe majority report. We must state that the majority report does not 
reflect the WlOrmous burden of the overwhelming majority of the 732 
memoranda, liBted by 'the Committee out of hundreds more received, and 
the oral evidence tendered on behalf of the interested organisations and 
mdividuals. 

The, majority report in paras 19, 20 and 21 has derived satisfaction 
from thp. fact that "the views expressed In the memoranda .. well aa the 
oral evidence tendered before it have unequivocally lupported the objec-

. Uvea of the Bill as embodied in the Statement of Objects and Reuona." 
It is 80 beCause ~ objectives are laudable and unexceptionable. But the 

':8chemeof'the BWwith dismemberment of the LIe and creation of 5 cor-
JIO!'8tions as itl focal point carries no reflection whatsoever of Intention 

"-. to, carry out in practice any of the objectivea; there is not a Bingle pro-
viaionin the Bill that eoncen'lS itself with the attendant problema of 
spreading Life Insurance to rural areas; there is not one clause that seeks 
to relieve the LIC of the constraints as to expenses, that are bound to 
be heavier, in the' promotion of business in the rural areas; not one pro-

" mion is to be found as would generate any degree of dynamism and any 
aae scanning the Blll can hardly come acrOl8 a single elaute that eancerns 
it8iIf either with the "quality of service rendered" or ICbetter operational 
dieieney." Instead, one stumbles over a plethora of clauaes, buttraaaed 
by numeroua SUHlauseS. lhat run in the eontrary direction. The clauses 
of the Bill are aueb as would further fortify bureaucratic Itraqleholc:l, 

. add a 'fresh fillip to Ovvernmental interference. puah up expenJeI, m-
erease top heaviness, encourage unethical practices, fone attention fram 
'rural .. reas to the over saturated urban areas, denude the employees of 
wbate\1er little rightl are left still with them and stoke the fire of reac-
tionary regionalism. Little surprise that though there ia universal weI. 
·come" for the objectives, there is scorn and frClwn for the elaUlel. The 
two simply do not agree. They are not complementary. If anythlll8', 

, these are utterly.contradictory. It looks 88 though the laudable objec-
tives are a camouflage for retrograde clauses. Para 21 of the majority 
report states that the Bill seeks a reorganisation of the 'Life Insurance 
Industry" and commen'!s that this has been "misconst.rued as mere de-
centralisation of functions." 

In the numerous memoranda and in the oral evidence it has been re-
peatedly and very' etreettvely argUed that the objectives of the BUI can 
very wen be re8liJed wttlain the frame work of the present IJC Act, 1_ 
if properly planned and phased decentralisation of powers and functfons 

• 



xxiv 

is carried out. No material evidence has been brought before the Com-
mittee that can even remotely suggest that decentraUsatton would not 
bring about the results sought to be achieved by the Bill. It has, rather, 
been very correctly emphasised that what lies at the heart problem of 
further improving the operational efficiency and functional effectiveness 
with regard to both development of business and better serviclni to 
policy-holders is in decentralisation. The majority report -fails to take 
cognIzance of the thrust of the submISSIOns on decentralisation which is 
that the objectives of the Bill can and should be realised by decentralisa-
tion. The objective has to be to ensure serVicing at the' policy-holders' 
doorst~p-pe"sona1ised servicing. 

The expression 'work culture' in para 21 is misleading. Nowhere:in 
the Bill this expreSBion appears. What is sought to be done under the 
spacious expression "reorganisation" is to change the entire scenario of 
nationalised Life Insurance from A t.o Z without leaving any contour 
untouched. It goes far beyond any known definition of reorganiaation. 

The majority report in para 22 goes entirely against the IIWBlve heap 
of facts. On the question of servicing to poUcy~lden, it is not true to 
say that the "present Corpora'fion has not been able to achieve this goal 
and its -a(:tual performance in this regard has not been up to the expec-
tation." On the contrary, the burden of evidence is that the LIe has 
achieved high levels of performance in the sphere of servicing to policy-
holders. It has been brought on record that the claim settlement per-
formance of LIC-a sure guide in a Life Insurance organisation-is about 
the best in the world. Shri M. M. Ahuja, a very senior wholetime Agent 
is Delhi, who has insured 4000 persons and whose commission earning is 
RI. 1,80,000, has. in his evidence, acknowledged steady improvements in 
servicing. Prof. Ishwar Dayal, internationally mown managemeat con-
sultant and now working as a cosultant to LIC has submitted in his evi-
dence that. " ... , .. as it is, it functions effectively." Given the level of 
insurance-awareness literacy and various other social factors, 'the level 
of servicing of LIC is one of the best amongst the public undertakings. 
The inference drawn by the majority that confidence of the community 
in the ability of LIC to render satisfactory servicing needs to be buUt up 
is not at all correct. The vast and steady improvements in servicing and 
the phenomenal growth in business are unmistakable testimonies to the 
tremendous confidence -that the LIC has come to enjoy over the years. 
However, as in any human organisation, scope for improvements shall 
always be there. Greater excellence is always desirable. The reply to 
the problems of weaknesses, wher~ver these might exist, cannot be found 
by splitting the LIC. The majority has erred in that it has conceived 
improvements in serviCing to policy-holders as being dependent upon dis-
memberment of LIC. The remedy prescribed is more dreadful than the 
unidentified ailment. 

Para 23 seeks ~o underscore the coordinating role of the proposed Lite 
Insurance Board. The majority report has misread the true functions of 
the Board. The Board is envisaged more as a research body than a body 
with the lepl authority to enforce its decision in the matter of coordi-
nation. As it looks, any of the proposed five Corporations, theoratically 
at least, would be free to igQore the advice tendered by the Board. With-
out the statutory power to enforce its decision, the views of the Board 
would be of advisory nature. The real relp of power to make the flw 



.... 
Corporations fall in line would remain with the Government. Such i 
Board can. hardly be expected to eftect any substantive coordination, fu 
less harmonizing the operations of five Corporations. 

The majority report has also erred in conceiving the present LIe .. 
unmanagable. The burden of the memoranda and of the evidence of the 
witnesses is totally against such a perception. In a country, at vut as 
India. any organisation operating on a national sale is bound to be large. 
LIC cannot be an exception. If the proposed five Corporations, at a later 
stage by virtue of clause 11 (2) of .he Bill, are allowed to compete with 
each other and allowej to function throughout the country, the same 
"problem" of largeness-· unmanageability-would arise with five-fold 
vengeance. The LIe ha.> 110t become unmanageable. 

In the same para, .he majority report has preferred to record facJle 
comments on "spreading the message of Insurance into the rural and 
backward areas and to ~less privileged sections of the community." This. 
in the context of the wel1-ar~ed submissions of the witneaes, particu-
larly by the Actuarial -Society of India-the highest professional body of 
Actuaries and the AU India Insurance Employees' Association, besides the 
cogently reasoned memoranda by various ·organisations, is too simpliltic. 
The rural realities are far too grave to admit of such simplistic soluttOlll. 

Even after 3b years of independence, a minimum of 50 per c,nt of the 
population liVe below the poverty line. There can be no question of mop-
plng up their savings. Another 15 per cent i. just marginally above the 
poverty line. They are concerned most with proeuring the bare neceu1-
ties of Life. In the remaining 3D 0.' 35 per cent, the LIC has made a. lignl-
ficant dent in that more than one third of its new busJJ)eSB is from the 
rural areas. ' The social realities in India just cannot be winked away. 
With half of the population without the 'guarantee of two morlels of food 
each day, the scope of rural business is limited indeed. The majority 
report is good enough as a proclamation 01 pious intention without the 
least possibility of being realised. It must be understood that unleu the 
rural economy is drastically restructure.i and purchuinl power created 
for the masses, such proclamations do not 10 far beyond proclamations 
of piou, intentions. 

Para 24 of the majority report is an example of drawing support from 
• source material detaching it from the context and conveniently quot~ 
some findings to the exclusion of the remaining from the same ma~. 
We fully disagree with findings and recommendatioN of the majority 
report. The majority report speaks in a vain as if the whole problem 
about rural business depends on launching a powerful publicity drive and 
the saving capacity of the population is of a'iecondary CODIequence. The 
same report of the National Council of AppUed Economic ReIeareh· 
(NCAER) , New Delhi entitled "Attitudes Towards Life IDIuraDCI Cover" 
fn page 9 "YI: ' 

"Over 75 per cent of the non-insured earners who were aware of 
insurance. did not opt for this form of Investment u they eouId 
not afford to Pay premium. About 11 per ceIlt preferred alter-
nate forms of investment Around 10 per tent did not pt 
themselves insuredu no InsUrance alent had approacbed 
them." 

The above excetpt tells its own tale not on1y about rural Insurance. 
Dut allo, tn a way, about the rural economy. The market l1II'V"y and a-
U8 :l.S--' 
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strategy and all that the majority report so prescribes are not going to 
alter the grim realities. The majority report somewhat glibly speaks 
about "the mWion~ of small farmers. agricultural labour, artisans etc." 
These are the sections of our rural aociety which are being crushed by 
grliding poverty in the socio-economic set up built up in the country. 
The majority seems to have preferred to gloss over these inconvenient 
realities. 

But are these sections really not being benefited by the fund of the 
LIe? They are. as on March 31, 1983, the total amount of socially pur-
posive investment of LIC amounted to Rs. 4167 crores. These investments 
are in water supply, electricity, housing, social infrastructural improve-
ments and the like. A large part of the benefit out of these investments 
are ftowing to the poor sections of rural masses. 

Besides, the Bill stipulates in sub-clause (3) of clause 9 that the pro-
posed corporations are to function as business organisations and are to 
be rUll on commercial line. Unless the Government relieves the LIC of 
the constrains on expenses and also 'Substantially subsidises the 'higher 
costs in rural businen, the commercial and business viability of the cor-
porations is bound to be affected. And towards this, there is no provision. 
Without any provision in the statute to enable the proposed corporations 
to discharge these responsibilities entailing much higher cost, mere 
declaration of objectives would not carry things any further. 

The majority report in Para 25 seeks to put its recommendat.ions "in 
the light of the historical background" of the findings and conclusions of 
two Committees of Parliament and the Krishna Menon Committee of the 
Congress Party to the significant' exclusion of several Committees appoint-
ed either by the Parliament or the Government later. It needs to be put 
on record that the Government did not accept ~e recommendations of the 
Estimates Committee (Second Lok Sabha, 1960-61) and of the Committee 
on Public Undertakings (Third Lok Sabha, 1965) and retained the mono-
lithic character of LIC. The Government accepted the findings and 
recommendiations of Working Group on Life Insurance Administration of 
the Administrative Hefroms Commission and later the Committe 'To 
enquirt into the Expenses of LIe (Morarke Committee) of 1969-both of 
which rejected the proposal of splitting and strongly recommended for 
retention of the structure of the LIC as prescribed in the LIC Act. 1956. 
The "historical background" the majority report refers to is, at best, 
partial. The LIe has grown as one monolithic organisation with the same 
conditions of contract, same premia and bonus ,rates and with the same 
security of a public undertaking and the same Government guarantee 
as to safety of capital. 

The majority report seeks to wash away some of the very real pro· 
blems that would confront the polkyholders in the event of the present 
LIC being finally split into five Corporations. The' policyholders pur-
chased Li~e Insurance policies from the LIe, constituted under the LIC 
Act 1956, with uniform premia and bonus rates and with the liberty to 
get their policies serviced by any office in any part of India. The stipUla-
tion of the Bill about which the majority report does make no motion 
that the policyholders would get a une-time option to attach their policies 
so any of the proposed five corporations, put the policyholders to great 
disadvantage including the chance of being treated differentially in 
future, makes et least two corporations immediately vulnerable, crcates 



an unnecessary load of administrative work. Besides, the legality nf 
Mleh a provision remains open to challenge at any time later. 

The majority report, very unfortunately, does not breathe a word 
about the provisions of the Bill directly relating to the employees. It 
seems to apprtlve by silence the withdrawal of the right to collectlve 
bargaining,. pushhlg the employees out of the purview of the labour 
welfare legislations including the Industrial Disputes Act 1947 ana 
deployment of legislative measure to suppress a collective bargaining 
settlement method disapproved by the International Labour Organisa-
tion (11.0) as brought out in the evidence and, on top of ev~rythjng. 
unfettered powers of the Government to unilaterally decide Ute w.ages 
and service conditions of employee, and also enforcing these through 
executive fiats. The majority ~port has not recommended against even 
the suppression of all political rights despite a judgement of the Sup-
reme Court in the ease of Sukhdeo Singh and others vs. the Union of 
India (1975 ILJI: 399) as revealed in the eviden~e. There is no comment 
~v:n on the proposed Service Matters Tribunal-a pernicious concept. 

The majority ,report --in Para 12 states that the Joint Committee also 
recorded the evidence of representatives of the LIC. 

In reply to a question in Lok Sabha on July 30. 1982, the Government 
stated that the management of LIC was opposed to the proposal of 
splitting the LIe. The representatives who were examined being serv-
ing executivies, are under severe constraints and can hardly be expected 
to voice opposition to a BUI introduced in the Parliament bY'the Govern-
ment. 

The majority report has preferred to remain silent on the grave pro-
blems of actual functioning and operation of the proposed five Corpora-
tions in the context of their vastly different potential. With the pallsage 
of time different rates of bonus to policyholders and premia are bOund 
to arrive. This would elbow the Western, Eastern and Central Zonal 
Corporations out of competition and render them sick. The enormous 
problem of transition and transfer of 'policies are sufftclent to put the 
functioning of the proposed corporations out of gear. 

At a time when ftssiparus tendencies are threatening the unity of the 
country, the proposed splitting of LIC would be a great diuervice and 
would be a boon to all seeking to destroy the integrity 'of India. 

For reasons of brevity, we do not go into several other points. It 
would be a sad day indeed if this national instttution-the LIC-II 
ftnally dismembered. We disagree with the majority report and .till 
request for the abandonment of the Bill. 

NEw D1!lLRI; 
August 7. 1984 
81'0001&4 16, 1906 (8) 
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SUNIL MAITBA 
SUKOMAL SEN 

I am constrained to .ubmit this Note of Dissent to the majority report 
of the Joint Committee of Parliament to wbich the Ufe Insurance Cor-
porations BiD, 1983 (No. 109 of 1983) was referred. r disagree with the 
majority report. r must etate that the majority report d~ not reflect 
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the enonnous burden of the overwhelming majority of the 732 memo-
randa, listed by thf: Committee out of hundreds more received, and the 
oral evidence tendered on behalf of the interested organisations and in-
dividuals. 

The majority report in paras 19 and 20 has derived satisfaction from 
the fect that "the views expressed in the memoranda as· well as the oral 
evidence tendered before it have unequivocally supported the objectives 
of the Bill as embodied in the statement of objects and reasons". It is SO 

becau~e the objectives arc laudable and unexceptionable. But the scheme 
of the Bill with dismemberment of the LIe and creation of 5 corporations 
as its focal point carries no reflection whatsoever of intention to' carry 
out in practice any of the objectives; there is not a single J'l'ovision in 
the Bill that concerns itself with the attendant problems of spreading 
Life Insurance to rural area; there is not one clause that seeks to reUeve 
the LIC of the constraints as to expenses, that are bound to be heavier, 
in the promotion of business ~n t~e rural areas; not one provision is to 
be found as would generate any degree of dynamism and anyone scan-
ning the Bill can hardly come across a single clause that concerns itself 
either with the "quality of service rendered" or "better opera-
tional efficiency". Instead, one stumbles over a plethora of clauses, buf-
tressed by numerous sub-clauses, that run in the contrary direction. The 
clauses are such as 'iould further fortify bureaucratk stranglehold, add 
a fresh filUp to Governmental interference, push up expenses, incre8lle 
top heaviness, encourage unethical practices. force attention from rural 
areas to the -over saturated urban areas, deprive the employees of trade 
union rights and truncate political rights. Little surprise that thouJ(h 
there is universal welcome for the objectives, there is scorn and frown 
for the clauses. The two simply do not agree. They are not complemr.n~ 
tary. If anything. these are utterly contradictory. It looks as thou~h 
the Jaudable objectives are a camouflage for retrograde clauses. 

Pltra 21 of the majority report states that the Bill seeks a reorganisa-
tion of ihe "qfe Insurance InduRtry"-and comments that this has been 
"misconstrued as mere decentralisation of functions...· . 

In the numerous memoranda and in t~f' oral evidence it has been re-
peatedly and very effectively argued t.hat the objectives of -the Bill ('.an 
very well be realised within the frame work of the presnt LlC Act, 1f156 
if properly planned and phased decentralisation is carried out. No mate-
rial evidence has been brought before the Committee that r.an eVfI!n 
remotely suggest that decentralisation ~uld not bring about the resuJts 
sought to be achieved by the Bill. It has, rather. been very correctlv 
emphasised that at the heart problem of improving the operational efft.-
ctncy and functional effectiveness with regard to both development of 
business and better servicjn~ to po1icy~olders lies in decentralisation. 
The majority report fails to take cognizance of· the thrust of the lubmia-
sions on decentralisation which is that the nbjectives of the But can and 
should be reaUsed by decentralisation. The objective is to ensure servic-
ing at the polieyholders doorstep personalised servicing. 

The expression 'work C'ulture' is misleadin/!. Nowhere in the Bill this 
extftllion appears. What is sought to be don':! under the spaciOUI ex-
·pre.fon "reorgantutton" is to chan~e the entire scenario of nationaUsed 
Life rrllUrance from A to Z Without leavin~ any contour untouched. It 
lot' 'U' beyond any known definition of reorganisation. 
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The majority report in Para 22 goes entirely against the massive heap 

of facts. On the question of servicing to policyholders, it is not true to 
say that the "present corporation has not been able to achieve this goal 
and its· actual performance in this regard has not been up to the expec-
tati~n." On the contrary. the burdeh of evidence is that the LIC has-
achieved high levels of Plt'rformance in the sphere of servicing to policy ... 
holders. It has been brought on record that the claim settlement per-
formance of LIC-a sure guide in a Life Insuran ~e Organisation is aboltt 
the best in the world. Shri M. M. Ahuja. a very sen~or wholetime age~t 
in Delhi. who has Insured 4000 persons and whose commission earning 
I.s RI. 1.80,000 has in his evidence acknowledge steady Improvements in 
servicing. Prot. Ish war Dayal, internationally known management con-
sultant and now working as a consultant to LIC has submitted, in his evi-
dence, that " ... as it is it functions effectively." Given the level of Insu-
ran~awareneas. literacy and various other SOcial factors, the level of 
servicing of LIe is one of the best amongst the public undertakings. 
The inference drawn by the majoritv that confi.den~e of the community 
In the ability of LIC to render satisfactory servicing needs to be built up 
is not at all correct. The vast and steady improvements in servicing 
and the phenomenal growth in business are unmistakable testimonies to 
the tremendous confidence that the LIC has come to enjoy over the years. 
However, as in any human organisation, scope for improvements shall 
always be there. Greate~ excellence is always desirable. The reply to 
the problems of weaknesses, wherever the~ might exist. cannot be found 
by splitt!ng the LIC. '!be majority hQ,s erred in that it has conceived 
improvements in servlcbtg to policyholders as being dependent upon 
dismemberment of LIC. The remedy prescribed is more dreadful than 
the unidentified ailment. 

Para 23 seeks to underscore the coordinating role of the proposed 
Life Insurance Board. The majority report has misread the true fun('-
tions of the Board. . '!be Board is envlsagw:d more as a research body 
than a body with the legal authority to enforce Its decision in the matter 
of coordination. As it looks, any of· the proposed ftve corporations. 
theoretically aHead, would be free to ignore the advice tendered by the 
Board. Without the'statutory power to enforce its decisions. the views 
of the Board would be of advisory nature. The reaL reins of power to 
make the ftve corporatiom faU in line would remain with the Govern-
ment. Such a Board can hardly be.expected to efred any substantive 
coordination far leSR harmonudng the operations of ftve corporation •. 

The majority report has allo erred in conceiving the petent LIe u 
unmanageable. '!be burden of the memoranda and of the evidence of 

-the witnesses i!l totally against Ruch a perception. In a country as vast 
as India, any organisation operating on .. national leale is bound to be 
large. LIC cannot be an exception. Larl(enes. by itself f. not undesir-
able. If properly put to U!le, it is hel"ful. what is .required is deeentra-
Iisation of P",:!er8, decision making and functioning. 

In the same para.. the majority report hu preferred to record fadle 
comments on ",preadlng the mesuge of insurance tnto the nIl'll and 
backward area, and toles. privileged sections of the community." Thil. 
In the c:ontext of the weU-argued submiulons of the wftnesaes. parti-
cularly by the· Act1wtal Society of lDdfa-the hfghat professional bOd~ 

-
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o~ A~tuariesl besi.des ~h~ cogently reasoned memoranda by various orga-
msatlOns, is too slmphstlc. The rural realities are far too grave to admit 
or such simplistic solutiollJ. ... 

Even after 38 years of independence, a minimum of 50 per cent ot 
the popUlation live below the poverty line. There can be no question 
of mopping up their savings. Another 15 per cent is just marginally 
above the poverty line. They are concerned most with procuring the 
bare necessities of life. In the remaining, 30 to 35 per cent, the UC has 
made a significant dent in that more than one third of its new business 
is from {he rural areas. The social realities in India just cannot be 
winked away. With half of the popUlation ,without the guarantee of 
two moresels of food each day, the scope of rural business is limited 
indeed. The majority report is good enough as proclamation of pious 
intention without the least possibility of being realis~d. It must be 
understood t}1at unless the rural economy is drastically restructured 
and purchasing power created for the masses, it does not go far beyond 
gimmicks. 

~ 

Para 24 is an example of drawing support from a source material 
detaching it from the context and conveniently quoting some findings 
to the exclusion of the remaining from the same material. I fully dis-
agree with the flndings and recommendations of the majority report. 
The majority report speak6 in a vain as if the whole problem about rural 
business is launching powerful pUblicity drive and the saving capacity 
of the population is of a secondary consequence. The same report of 
the National Council of Applied Economic Research (NCAER) , New 
Oelhi entitled "Attitudes Towards Life Insurance Cover" in page 9 says: 

"Over 75 per cent of the non-insured earners who were aware of 
insurance,. did not opt for this form of investment as they could 
not aft'ord to pay the premium. About 11 per cent preferred 
alternate forms of investment. Around 10 per cent did not 
get themselves insured as no insurance agent had approached 
them." 

The above excerpt tells its own tale not only about rural insurance. 
but also, in a way, about the rUfal economy. The market survey and 
the strategy and all that the maiority report so pompously prescribes 
are not going to alter the grim realities and the wimacfn~ options. The 
majority report somewhat glibly speaks about "the millions of small 
farmers, aRrlcultural labour, artisans etc." These are the sections of our 
rural society which are being cnlshed by grinding poverty in the sodo-
eeonomic set up bunt up in the country. The majority seems to have 
preferred to ~los:"l over these ineonvinient realities. 

But are these sections really not being benefited by the funds of the 
LIC? Thev are. They derive benefit through socially purposive invest-
ment!ll in ~ater-supply, electricity: social infrastruetural improvements 
asd the like. A large part of the beneftt out of these investments are 
flowing to the, poor sections of rural malses. 

Besides, the BfU stipulates thftt the proposed corporatIons are to 
function as business organisations afld are to be run o~ commercial 1in~. 
Unless the G,ovemment permits proper returns on investmenbil. relieves 
the LIC of the cOl1straints on expenses and also substantially suh~irt'~tM: 
the higher costa In rural business, the ~:r:mercial and bus.iness viability 



of the corporations is bound to be affected And towards this, there It 
no provision. Without any provision ii the statute to enable the pr0-
posed corporations to discharge these~ponsibilities entailing much 
bigher cost, mere declaration of objectives would not carry things any 
further. 

The majority report in Para 25 seeks to put its recommendations "in 
the light of the historical background" of the findings and conclualons 
of two Committees of Parliament and the Krishna Menon Committee 
at the Congres~ Party to the significant exclusion of several Committees 
appointed either by the Parliament or the Government later It needs 
to be put on record that the Government did not accept the ~mm.en­
dations of the Estimates Committee (Second Lok Sabha. 1960-61) and 
of the Committee on Public Undertakings (Third Lok Sabha, 19(5) and 
retained the present character of LIC. The Government accepted the 
findings and recommendations of Working Group on Life Insurance 
Administration of the Administratative Reforms Commission and later 
the Commi ttee to enquire into the expenses of LlC (Morarka Com-
mittee) on 1969--both of which rejected the proposal of splitting and' 
strongly recommended for retention of the structure of the LIC a. 
prescribed in the LIC Act, 1956. The "historical background" the majority 
report refers to is at best, partial. The LIC has grown as one organisa-
tion with the same conditions of contract, same premia and bonus rates 
and with the same security of a public undertaking and the same Gov-
ernment guarantee as to safety of capital. 

The majority report seeks to wash away some of the very real prob-
lems that would confront the policyholders in the event of the present 
LIC being finally split into five corporations. The policyholders pur-
chased Life Insurance policies from the LIC, constituted under the LIC 
Act, 1956 with uniform premia and bonus rates and with the liberty to 
set their pollcies Hrvi=ed by any ofBce in any part of India. The ltipu-
laUon of BW about which the majority pport does make no mention 
that the policyholder .. would pt a one-tim. option to attach their 
polici.. to any' of the five corporationa, put the poUcyholden to IfeIt 
cliJadvantage including tbe chane. of ~ing treated differentially tn future, 
aDd creates an unneceuary load" of. administrative work. Besides, the 
legality of such a proviaion remain. open to challenge at any time later. 

The majority report, unlortuna~ly, does not breathe a word about 
the proviSions of the Bill directly relating to the employees. It seems 
to approve by silence the withdrawal of the right to collective bargain-
ing, pushing the employees out of the purview of the labour legillattoJl.& 
including the IndUstrial Disputes Art, 1947, an industrial relations law 
and deployment of legislative measure to suppress a collective bargaining 
settlementj and on top o~ everything, unfettered powers of the Govern-
ment to unilaterally decide the wages and service conditions of emplO)'cft 
and also enforCing these through excutive ftats, and that too with rettd~ 
pective ef!ect, a method disagproved by the International Labour Orga" 
nisation (ILO) a tripartite body of the Government, the employen and 
the employees. The deprivation of trade unJon right. of collect1w bar-
gaining as well .. political rights of employees is unlike the conditions 
eXisting for similar pubUc or private service employees 1n democra&lc 
eountries. Tbere is no comment even OD the p~ Service KatuN 
TribUDal-a pernic10ua concept. 
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The majority report has not recommended even removal of the sup-
pression of political rights despite. a judgement of the Supreme Court 
in the case of Sukhdeo Singh and others Va. the Union of India (1975 
lUI, p. 399). 

The majority report in para 12 states that the Joint Committee also 
recorded the evidence of representatives of the LIC. In reply to a ques-
tion in Lok Sabha on July 30, 1982 the Government stated that the 
management of LIC was opposed to the proposal of slitting the LIC. The 
representatives, being serving executives, are under severe constraints 
and can hardly be expected to voice opposition to a Bill introduced in 
the Parliament by the Government, particularly when their services are 
dependent on the pleasure of ~he Government. 

With a view to have more business in rural areas and weaker sections, 
atleast for those individuals who can afford amongst them, the Life In.-
surance has to be made attractive and, though of peculiar nature, com-
petitive with other savings media. Therefore, the report should have 
made recommendations for decentralisation of powers, better returns, 
improved investm.ent and valuation policies, reduction in government 
share on return on capital, exemp;ion of LIC surplus from income tax 
payment and other appropriate measures. 

For reasons of brevity, I do not go into several other points. It would 
be a sad day indeed, 1£ this national institution-the LIC-is finally dis-
membered. 

I disagree with the majority report and still request for the abandon-
meQt of the Bill. 

NEW DELfII; 
Au.gust; 8, 1984 
Sravana '17, 1906 (8) 

IV 

DR. SHANTIG.PATEL 

.. :- . 

This committee was set up to elicit public opinion on the L.I.C. Bill 
introduced in 19"83, proposing to split the present ~fe Imurance Cor-
poration into five Corporations purportedly on the recommendations of 
the Era Sezhiyan Committee. The Committee held sittings at Delhi, 
Ahmedabad, Trivandrum, Madras, Hyderabad and Calcutta. It received 
memoranda from la,rge number of individUals and organisations and gave 
personal hearing to over 50 Organisations and Individuals whOSe pointon 
could be considered pertinent and vital in the context of the proposed 
legislation. ' ., • J 

Amongst those who furnished evidenCe were, (1) Workers' Organisa-
tions, (2) Some State Government Representatives, (3) Management Ex-
perts, (4) Consumers Organisations, (5) Technical and Acturial Expert .. 
(6) Ex-Chairman of the L.I.C. (7) Bank Oftlcials, (8) SC/ST Represen-
tatives, (9) Insurance Institutes, (10) Chambers of Commerce and (11) 
some leading Citizens. I \ . l 

, Support to Bill 
There was opinion both in favour and against the proposition of split-

ting the L.I.C.-The follOWing Organisations supported the Bil1:-

(1) L.I.C. Employees Union (I.N.T.U.C.) 
(2) Representatives of the Gujarat Government. 



(3) ltepresentative of Confederation of Bank Ofticers Organisation. 
Bombay. 

(4) Life Insurance Employees Congress, Rajkot (I.N.T.U.C.) 
(5) Bombay Chamber of Commerce and Industry. 
(6) All India SC/ST and Neo Budhist L.I.C. Welfare Employee. 

Association. 
(7) Government of Kerala, Trivandrum. 
(8) National Life Insurance Employees Association, Trivandrum 

(I.N.T.U.C.). 
(9) Consultative Committee of City Chambers of Commerce, Madras. 

(10) South Zone Life Insurance Employees Association, Madras 
(I.N.T.U.C.) . 

(11) Insurance Corporation Employees' Congress and IncUan Na-
tional Insurance Employees Congress, Madras (I.N.T.U.C.). 

(12) Jatiya Jeevan Bima Karamchari Samiti. Calcutta. 

Conclitional Support 

There were some witne.-es who provided conditional support to tha 
proposition of splitting the ~.r.c. They supported the basic objectiv .. 
of the Bill provided that the new Corporations were given freedom to 
compete with each other in the whole of the country. They were:-

(1) Voluntary Organisation in interest of Consumer Educatien 
(VOICE), New Delhi. 

(2) Consumer Education and Research Centre, Ahmedabad. 
(3) Consumer Protection Centre, Ahmedabad. 

Opposition to Bill 

The Organisations and Individuals opposing the split were:-

(1) Janvadi Mahila Samiti. 
(2) National Federation of Indian Women. 
(3) Shri Ishwar Dayal (Management Consultant). 
(4) Shri M. M. Ahuja (Direct Agent for 43 years). 
(5)· Reserve Bank Empleyees Union. 
(.6) Employees State Insurance Employees Corporation Emplo,... 

Union, Ahmedabad. 
. (7) Shri Mohan Dharia. 

(8) Acturial Society of India, Bombay. 
: (9) RetiredI,n8urance Officers A~iation. '" .' 
(10) 'All India Life Insurance 'Employees oAssoci~~on, Bcmlba,· 
(11) All Indian Life Insurance Employees Federation, Bomba7· 

(12) Shri J. R. Joshi, Ex-Chairman, L.I.C. 
(13) General Insurance Employees of India, Bombay. .. 
(14) National Organisation of Insurance Workers. 
(15) Federation of L.I.C. of India Class I Ofticers Association. eatf. 

cut. 
(16) Madras Institute of Development St.udies. 
(1'7) M. Abubaker-Mayor of the Corporation of Trivandrum, 
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(18) All India Trade Union ~ongress. 
(19) J. Mathan Ex-Chairman L.I.C. of India. 
(20) South Zone Insurance Employees Federation. 
(21) Shri A. Ramachandran (Barrister-at-Iaw) Madras. 
(22) Centre of Indian Trade Unions, Tamil Nadu. 
(23) Shri N. Ram Associate Editor "Hindu". 
(24) Insurance Corporation Employees Union and Reprec;c!1htives 

of 26 Unions, Associations., Madras. 
(25) Vishakhapatnam Insurance Institute. 
(26) Eastern Zone Insurance Employees Association,. Calcutta. 
(27) Life Insurance Agents Federation. of India, Calcutta. 
(28) All India Insurance Employees Association. 
(29) United Movement of Workers, Employees and Teachers. 
(30) Shri Kalyan Dutt, Professor of Economics, Jabalpur University. 
(31) National Federation of Irisurance Field Workers of India. 

It appears that the majority recommEl(ldation of this Committee have 
chosen to ignore a number of factors that were placed as evidence before 
us. The valuRble suggestions and deposition made by several learned 
witnesRes before us exposed the il'}herent contradictions in the structure 
of bill which the honourable memhers constituting the majority of this 
committee have sought to ignore. 

Therefore, before analysing the evidence gathered during our sittings 
we shall endeavour to record briefly the point of view of the various 
organisations. 

Workers Organlsations 

Employees of the L.I.C. were generally opposed to the Bill. But wor-
kers Organisations affiliated to the I.N.T.U.C. supported the Bill. They 
felt that the spread of Insurance in the rural areas has been limited 
because of a monolithic set-up. and creation of five Corporations will 
improve matters. Operational efficiency will also go up· cOmparatively, 
as lines of communications will be shortened. 

CONSUMERS ORGANISATIONS 
The Consumer Organisation that appeared. before us gave conditional 

support to the bill and advocated splitting of the L.l.C. only if the new 
Corporations were to be competing units instead of l'lon-oompetmg units 
as .prop.osed in the bill. 

t"l'.Srir.am Khanna a Lecturer at the Denrt School 6f Eci:lnomies 
representing a consumers' Organisation named VOICE (Voluntary Orga-
nisation in Interest of Consumers Education) in his evidence before us 
brought out the fact that requirement of Government permission by a 
new Corporation to do business in another region gave a non-competing 
character to the new Corporation. Cross-examinf'd on this point before 
the Committee. Dr. Khanna stated that competition could be achieved 
even if the premia rates of all the Corporations were <:entrally deter-
mined as in the case of rates of interest determined by the Reserve Bank 
of India in respect of the banking sector. He said in such a case non-
orice competition would result in better service to the present and future 
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policy holders of the L.I.C. He held that the policy holders would have 
been much better off even under the prc-nationalisation privately owned 
Insurance companies. as some of these companies currently operating in 
foreign countries were able to provIde much better rates of premia.. and 
even inflation-linked. policies in developing as well as developed countries. 

The Consumers Organisations of Ahmedabad led by Shri Manubhai 
Shah while supporting the Bill wanted radical changes to be incor-
ported. According to this Organisation. the five Corporat.ions emerging 
~ut of a split should not have a regional character, but an All India 
Character. They should compete wit.h each other throughout the courl-
try. The four G.I.C. Corporations and their subsidiaries also should be 
allowed to transact Life Insurance Business, and the Life Insurance 
Corporations should be allowed to do General Insurance business also, 
it was contended. According to Shri Shah, the Corporations should be 
made absolutely independ£,llt as in U.K. and should not be pestered with 
Government interference. Again Mr. Shah wanted consumer involve~ 
ment in the Board of Director (which should be a policy making body 
and not of advisory character) and on all other committees. Nomina-
tions . on the Board and the Committees according to him should not be 
made by Government but by reputed agencies like National Council of 
Applied EconomiCS Research, Indian Institute of Management, Institute . 
of Chartered Accountants, Institute of Actuaries etc. etc. 

In the matter of investment Shri Shah said that under approved 
guidelines, provident fund, Superannuation Fund and even trust money 
belonging to the people are allowed to be invested in annuities whieh 
provide 11 per cent interest. L,I.C. is getting only 8 per cent interest. 
The whole investment policy must be re-examined. 

Bank Officers Orranisation 

In their evideTl· e. the Bank Oftlcers Organisation made 'Wme signi. 
ficant points. According to them the oft\ce of the Controller of Insur-
ance should not be Rubordinate to the Finance Ministry but should be 
answerable to Parliament. They suggested. that the Claims Tribunals 
should be under the jurisdictions of the State High Courts. They al.o 
wanted an amendment in the Bill allowing Banks to transact Insurance 
business as is being done by some banks in the U.S.A. It was their 
contention that with their existing set-up they could take-up insurance 
upto a certain limit without incurring much expenditure. 

SC/ST Orpnil8tions 

'lhe Scheduled Caste and Scheduled Tribes Associations supportC!d 
the Bill but mainly on the ground that in the present Corporlltion they 
hav_ not been given fair representation. This aspect of the problem 
hal got to be examined. . 

J. Mathan-Ex-Chairman LlC 

:Jhri J. Mathan, an ex-Chairman of the L.I.C. and an Insurance 
expert stated that by splitting there will be a merginal advantage as 
dedllou will be taken at the Zonal levels instead of the Central level. 
He, however, felt that if the five Corporations work with the same 
preraium rates and give the same bonus, the expenses will incl"!8Se. 
WOI.dD, with dlft'erent rates and giving different profits, accordin" to 
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hitn wu n~ practicable. Splittine would not improve business procure-
Ment in rural areas 3S creation of stable rural agency force was a very 
ditHcult 'ob. According to him, more incentives would have to be 
provIded to the rural agents and then too, the scope was limited because 
50 per cent of the people in rural areas are below the poverty Jine. 

Oftice Employees Associations 
Apart from the INTUC Unions, there are four All India Office 

P4Inployees Unions in the L.I.C. All these Organisations opposed the 
splitting of the L. I . C . Most of them felt that the Bill was aimed at 
subv~rting their right of collective bargaining. There is in the Bill a 
provision imposing an embargo on L.I.C. employees having any asso-
ciation with political, parties No such provision obtains in the matter' 
of any other pl'i\'ole sector organisation. Introduction of thi:; particular 
amendment therefor(~ has only confirmed the apprehensions and mis-
eivin,s of the employees. 

According to Shri P. P. Patil, spokesman of the All India Insurance 
F...mployees F'ederation, dividing the L.I.C. into five Corporations 
would lead to different bonus being paid by different Corporations. This 
would result in a scramble by policy-holders to transfer their existing 
insurance or take in'lurance with the most prosperous Corporation. 
This iniquity would arise not out of operational efficiency but because 
of the uneven economic growth ;11 the country. Today, policy-holder in 
Bombay I:lnd North Bihar get the same bonus. But after the sr>lit. the 
bonus of a North Bihar Policy holder might become less than half that 
paid by the Bombay-based Corporation. Accordin« to him, more of de-
centralisation, and not a split, was required. 

Shri Saroj Chaudhary, t.he spokesman of the All India Insurance 
Employees Assoc.iation, also argued on the same lines. He fUrther 
criticized the Bill for denying the right of collective bargaining to the 
workers. 

Prof. Ish war Dayal (Manarement Consultant) 

Accol'ding to Prof. Ishwar Dayal, a Management Consultant, there 
should be more decentralisation, and not splitting up of the L.I.C. He 
felt that the Zonal Offices should be made autonomous. The responsi-
bUity of intensified deyelopment must rest with the Branch and its 
net-work should he expanded so that it is easily accessibl-:! to the 
policy-h:llder for total service. His contention was that if Regional 
Corporations opene!i any Branches. in other areas, they would have to 
open Divisional Offices to supervise them. This will increase cost ratio 
of each Corporation. In reply to a question that L.I.C. Branches had 
not gonl! to 43 Districts, while Banks were opening Branches, Prof. 
Ishwar Dayal said "Banks and Insurance are not comparable. In the 
Banking Organisation the Branch is a Unit of Production. If there is 
no BrAnch there is no business. In insurance the Development Officer 
and Agent is the unit of production. If there is no Development Officer, 
no Agent. there is no business. A Development Officer need not be 
posted at a branch hendquarter." Explaining the' bottlenecks in policy-
holders srrvicing Prof. Ishwar Dayal said. "There was a centralized 
system of record-keeping by' 'unit record machines. The number of 
policies increased and the machines were not able to cope with the 
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additional load. Faster information is neessary about lapsation and 
various other aspects of working. New smaller machines have been 
installed at Branch level which will throw up information and result in 
corrective action much faster." 

M. M. Ahuja, Insurance Agent for 4J years 

Shri M. M. Ahuja said that smaller units can go on becoming more 
and more expensive. He said that this was obvious from the working 
of the General Inwrance Corporation. The third party insurant'e rate 
eight years back was Rs. 17; n"w it has gone up to Rs. 48. 

L.I.C. as one unit is perhaps the only public sector unit which has 
not increased premium r~tes since nationalisation, while· profits have' 
increased per thousand insurance of whole life and endowment poliCies 
from Rs. 12 and Rs. 15 to Rs. 34 and Rs. 42.50. This is the position 
when 80 per cent of L. 1. C, funds fetch and interest rate of &l per cent. 
If interest x'aLe is increased by 1 per cent, bonus to policy holders can go 
up by another 40 per cent. 

Shri Mohan Dharia 

Shri Mohan Dharia, while opposing the Bill, said that the fault with 
the existing setup of the L.l.C, is that it came from the Capitalistic 
Sector to the bureaucratic sector, Public sector should be one 
which serves the need::! of society and should help social traDIfOmla-
tion of the country, If the Corporation is split, the Southern and the 
western Corporations will be having much more busineu than the 
other Corporations. Money collected in these zones will be required to 
be spent in these areas. This may not be correct. We see fissiparous ten-
dencies that are developi", in the country. The public sector undertak-
inp should cater more for the weaker se.:tions of the country than for 
the develop,ment of the urban regions of the country, It is not the Cor-
poration but the Government which has gone wrong, What is required 
is taking the employees into confidence and involvement of the people. 
The Corporation should be autonomous and the Zonal Offices should be 
liven more powers. 

Adurial Society of India, Bombay 

The representatives of the Acturial Society of India, an expert body 
which appeared before our Joint Conunittee, were senior officers who 
had retired as Managing Directors or Executive Directors of the LtC. 
Accl>rding to them, the obje~tives of nationalising life insurance could 
be better achieved by providing real autonomy to, and decentralisation 
of functions of, the Zonal, Divisional and Branch Oftices. This could be 
brought.about by -suitable amendment of tr.e L.I.C, Act. 

It was their contention that if at all the split has to take place, the 
L.I.C, Board should be constituted into a sixth Corporation to determine 
bonus rates and wemium rates. They felt that if this was not done there 
would be tremendous pressure on regional corporations for investment 
of l"unds in their own regions by the State Govemments. Another factor 
wa. that unequal economic development of various regions would force 
the Corporations to have unequal rates of Bonus, irrespective of opera-
tional eftlciency or inefficiency-Central finances would ensure a common 
rate. ot bonus and equitable investment. 



They were against the idea of a split but if other Corporations had to 
be empowered t~ f~nction in the tleld of Life Insurance, they preferred 
~he G.I.C. subsidianes, as they had an all India character and necessary 
Infra-structure to do the job. What they recommended was effective de-
centralisation. 

J. R. Joshi, Ex-Ch~irman, L.I.C. 

Bhri J; R. Joshi was the previous Chairman of the L.I.C. The present 
incumbent is the current-in-charge and not designated as a Chairman. 
According to Shrj Joshi, "If you want rompetition you do not have to 
divide the L.I.C. You can have it in a different way. The State Bank of 
India has 6000 Branches. It has 2000 to 3000 Branches in the rural areas. 
The Branches of the State Bank can do the work and become competitors 
with the L.I.C." 

Shri Joshi also pointed out that it would be hard on officers who were 
upto now trans.erable throughout the country to get stuck up. in· a re-
gional Corporation away from their own region or go out of job. He also 
questioned the right of a third party like the Service Matters Tribunal 
to decide issues arising out of differences arising between the employees 
and the Management. 

Federation of Lire Insurance Corporation 
... f India, Class I Officers AS.iociation 

The working of the L.I.C. was examined by various Committees 
starting with the Estimates Committee 1964-65, and followed by the Ad-
ministrative Reforms Committee, the Morarka Committee etc., etc. Both 
Morarka Committee and the A.R.C. strongly opposed the idea of a split 
in the Corporation. • 

The Era Sezhiyan Committee's conclusions are not logical. Rural busi-
ness is dependent on verious factors in Juding the purchasing capacity of 
the rUl'al masses. Even in the banking sector which has 43,000 Branches ill 
the country, rural business deposit-wise and account-wise is 11 per cent 
to 13 per cent. 

According to them, L.l.C. was hardly a monolithic Corporation. It had 
less than 1000 Branches. The smallest Bank in the public sector has 1200 
Branches while tl'!e biggest Bank, the State Bank of India has 6,000 
Branches. 

Institute of Development Studies, Madras 

S~ttiIig the L.I.C. will mean h~gher cost in terms of administrative 
expenses. Certain jobs w!U have to be duplicated. There has been a study 
of costs and scale of operations. As the scale of operation increase the 
costs come down upto a certain stage. Objectives of the Era Sezbiyan 
Committee can be fulfUled by granting more autonomy to the Zones 
and not by splitting the Corporation. 

Shri N. Ram, Associate Editor-Biedu (Madras) 
According to Shri N. Ram, the L.l.C. as a unitary organisation has 

been functioning very well. Shri N. Ram further said that a few ye~rs 
ago there was an unfortunate move tQ split C.S.I.R. (C.e~tr~ Scienti~C 
Institute of Research)and attach laboratories to user mm:stnes. TheIe 
was a national outcry against this move. In the proposed split of the L.lC. 
we find a parallel. 
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Jratioaal Federation of Insuranee Field Worken of Ia4l. 

The .pokesman of the National Federation of Insurance Field Wor-
kers of India stated that it is wrong to say that the L.I.C. has failed in 
its working. According to them wrong policy decisions taken by the 
Government had stifled the growth of the L.I.C. Shri M. M. Sadanah 
pointed out that at a certain stage the government decided that the 
institution of Development omcers was superfluous and should be elimi-
nated. Recruitment of Development Officers was stopped and their 
strength came down from 8200 to 6300. Because recruiting, training, 
supervising and motivation of Agents is the job of the Development 
Officers.. the decline in their numbers res~lted in decline in the strength 
of the Agents whose number came down from over 1,50,000 to 1,10,000. 
According to Mr. Sadanah an even more alarming factor was that all the 
existing Development Officers were in the Age Group of 45-55 years 
and had a short span of service. The L.I.C. had recruited about 800 new 
Development Officers from 1980 to 1983 but they' were from the same 
age group as they were mostly promoted from existing members of the 
office staft'. According to him, youngsters in their twenties were required 
to be recruited by the L.I.C. to ensure a stable and progressive growth of 
the institution, but this could not be done under the New Service Condi-
tions of the Development Officers as they were not allowed adequate 
time of seven to eight years to mature as sales organizers in one of the 
most difficult job, that of Insurance selling. 

Autonomy to the Corporation 

One common element in the statements of all who appeared before 
the Committee either to support or oppose the Bill was that the Life 
Insurance Corporation had no autonomy in the matter of day to day 
functioning. Government's contention is thnt it takes only general policy 
decisions, and that in its functioning tl:e LtC Board ~s fullly Ilutonomous. 
This is however not borne out by the facts pla·~ed before us. It was 
pointed out by the deposing members that even the issue of sanctioning 
terrycot uniforms to the staff in place of cotton uniforms had to be 
referred to government for sanction. Again, the matter of paying a 
special monthly allowance to the recently trained cadre of employees 
to handle sophisticated machines installed in the Branches was referred 
to the government. Sanction came only after two years. These are 
illustrations which show how bureaucratizlition has been strangJing the 
L.I.C. in its growth and development. 

MonoUth:e Structure 

The L.r.c. with 980 Branches and about 60,000 employees can hardly 
be termed as unmanaSleable, or having monolithic structure. The State 
Bank of India had 6.000 Branches with lakhs of employees. The smallest 
nationalized bank has 1200 Branches. The problem before UI is not the 
size of the institution. but to find ways and means to Improve its opera-
tional efficiency, to ensure the eftective spread of insurance in the rural 
areas, and improvement in the quality of service renderetl to the policy 
holders. This purpose can be achieve:! by giving more autonomy to the 
five zones and allowing the Life Insurance Corporation to carry on its 
present programme of making the Branches full flect,red "sales and ser-
vice units", catering to all the needs of the Insuring public. This process 
of decentralization from the Division to the Branches was started recent-
lv. In 1981-82 only one Division embarked on this. In 1982-83, 20 
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Divisions were doing it. In 1983-84 all divisions except two have started 
this job. If L.I.C. Branches in the country are converted into full fledged 
sales and service units, the policy holder will not have to go from office 
to office, but to his own Branch Office for all his requirements. Let the 
L.I.C. be helped in this process of decentralization. 

Spread of Branclles and l'ural business 

One argument given is that the L.I.C. has been slow in the spread 
of its network of Branches. Gomparison is made with the Banks. The 
Banks had in 1969 at the time of Nationalization of 1832 Branches; in 1982 
they had 20.394 Branches. It is asked why the L.I.C. has only 980 
Branches. The L.I.C. under the Act has been required to function on com-
mercial basis. This provision is incorporated in the present Bill also. 
The L.I.C. will open Branches only if they are viable, otherwise it will 
appoint a Development Officer to set up a net work of Agents. Only 
when the potential is developed the L.I.C. opens Branches. Even then 
the L.I.C. has reached all comers of the country. The following facts 
were furnished by the Ministry of Finance: 

Total 
Di'tt~. 

420 

Distt, with 
LIC 

Branches 

373 

----- --_ .. _------
Distt, without 

Brl1.ftches but 
with Organization., 

37 

Distt. without 
Field Organi-

zatioas 

10 

Thus the total number of Districts without Branches and without 
Field Organisations is 10 out of 420. The population of these Districts 
without Branches and Field Force is .60 per cent which in terms of 
population means about 4 lakhs out of about 70 crores.· Again it is said 
that rural business is inadequate. Whereas the Committee were in-
formed that it is 32 per cent in terms of policies and 25 per cent in terms 
of sum assured. In the South Zone the x:ura1 business is 42 per cent. It 
is true that a large portion of our population lives below the poverty 
line. We are not dealing with sodal Insurance which is giv.::n for the 
benefit of social1y down-trodden and other poor sections of society. We 
are dealing with Insurance sold by a business Institution which has got 
to be purchased., for which purchasing capadty has to be there. More-
over. traditionally rural masses have an inclination of investing in ma-
terial goods, be it a tractors, lands, ornament~. bullocks etc. That is 
why even in Bank deposits the rural share ip terms of number of depo-
sitors and total amount deposited works out to 11 per cent to 13 per cent 
of the total deposits mobilized. 

For the spread of rural Iniurance we shall have to change the habits 
of the rural masses. 'This requires the services of a team of dedicated 
Development Officers and Agents. We shall have to give more incentive 
to rural agents and start witb subsidized Rura] Insurance. There should 
also be more attractive plans which can look after a person during his 
illness or disability and forced in action. There should also be premium 
pass books issued to the policy-holders. particularly rural policy-holder.. 
who (annot make lUes of periorlic receipts. 
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Competitioa 

Even though we are ~pposed. to the present fann of the Bill for 
reasons enumerated above, we see weight .in the argument that splitting 
of L.l.C. can perhaps be instrumental in providing better service to both 
rural and urban consumers if each new corpol"~tion is left to compete 
with each other in the tountry as.a whole. Some witnesses also favoured 
that the selected. bllDks and the General lnsurllDce Corporation be allow-
ed to. compete with the L.I.C. and in turn LIC be allowed to transact 
Generali lllsurance business. These were vel')" valuable suggestioDS. 
Even additional costs of opening divisional offices in other regions can 
be more than offset by altering staffing and management patterns and 
decentralisation of authority and responsibility to make each branch a 
profit centre and allow only skeleton itaft' at the divisional oftlce essen-
tially for providing support services and monitoring the performance of 
branc1ies. 

Inde~, ~e time has come to substitute the concept of state monopoly 
with state oligopoly wherein different public sector corporations in the 
same nationalised industry enter into direct competition with one an-
other so that the citizen has a choice of approving or disapproving the 
product or service provided by a colpOration by patronising or refusing 
to patronise it. The process of nationalisation is not confined merely 
to substituting private ownership with state ownersbip but miult encom .. 
pass a better deal for the ultimate beneficiary-the citizen, firstly through 
better terms of an insurance contract and IIeCOndly, through an optimal 
utilisation of investible funds in a pragmatic mix of commercial return 
as well as redistributive justice. During the last three decades we have 
sought to achieve effi.ciency in the public sector through bureaucratic 
contra]" and have failed miserably. The time has come to grant real 
autonomy to the corporation, rid it of bureaucratic control and allow 
it to compete with other public sector corporations. Over time, only 
the most efficient and professionally manalled corporations will be in a 
position to expand and contribute surpluses to the public exchequer While 
Inefficient ones will have to curb costs, reorient management patterns 
and raise efficiency levels to expand and grew. The two beneficiaries 
of this competition will be the state, which shall receive all the sur-
pluses and the citizen who will have a better service. The public sector 
worker will then have to adapt to a competitive environment and raise 
levels of efficiency. There is no doubt that with increase in productivity 
his serv.\ce conditions will continue to prosper. Unfortunately, the 
majority in this Committee did not find merit in these arguments and 
went in fav~ur of non-competing corporatiolltl to be formed after ·the 
split. They have mainly relied on the Era Sezbiyan ComJDtttee Report 
to derive strength in support of the argument for non-competing corpo-
rations. We feel that the views of the majority of this Committee u 
well as the recommendation of the Era Sezhiyan Committee quoted lD 
the majority's present report are misconceived. in the context not only 
of the L.I.C., but al&o of the Indian public aector a8 a whole. 
- J'ieW I'ofte 

A real re-evaluation of the role cJf a Development Oftlcer in the set 
up of the LI.C. has to be made. Even the Era Sezhiyan Committee 
cBta~ with the present mode of appraisal of the work of a Develop-
ment Oftlcer. The Era Sezhiyan Committee recommended that the 1IFOIfc 
1145 LS-I. 



of a Development Officer shoqld,. be .~d Dot on the basis of COlt 
but on the basis of New Agencies made, acti\fisation of Agencies, and 
addition to them from- year' to· year. . The·Eftf S8ZhlyUl CO!hM1ttee went 
a step' ·furiher and recommended·· fDeentives and ~entIVes to ~ 
Development Officers on ·the 'basiS, not --of premium procured, but on the' 
basis of active, stable. agencies . Created This very important tecom~ 
mendation of the'~EraSezhi)'an ;Committee' has''~' totally Ignored by 
the framers of the Bill. 

A growing ilDd expanding ~uctive AgeDay' ·1I'erce ·is a pre-NqU1Iite 
of expansion ad growth of busi ... ; and the creation of .this- ,force ,is 
the· responsibility. of the Development 01loer_. In thia· cQDDection, the 
Committee were informed. that· ·"Nobodfl'cOJDaI..tO -buy IDIurancej" iii-
surance is sold only when 'the L.tC~·· Detelopmellt 0IIcer, or' Age.' 
canvasses it." ..... __ a...a.l 

The L.I.C. made a very big mistake by stopping the recruitment of 
De~elopment Officers in . 19ft, In a period of ··ten )"ears ¢h18)'Ciecilion·led 
to . the reduction of salel iDfraooStrucNl'e .by·.3D pet cat. The·red.uctloD 
in the sales force is perceptible in the 1ollowing :.obael'iVation.· of the -Era 
Sezhiyan Committee. It was· obae1'lged that· the· percentage :ofhoUsehold 
savings going into LIe wu ,11 per cent in IIm);.71 and only 7.4 per cent 
in 1976-71: The Committee -w ... ;also . infonDad during ,evideDce·, that 
there might have been considerable' loss, of, bulinesei due' to the· reductiOll 
in the strength of the Developti1eDt·o.ers. ; In this period of ten yean 
the L.I.C. made .bi'Ci to recruit .c:lirect career agents in, urban -and .nJl'al 
areas. The wrong policies of: Govemmeot have' put the LoI£. in a very 
precarious position. The ·bulkof ·ttaDevelGpment,omcus are in the-. 
group of 45--5& years The-exit rate·. V81'y,faRi ·Thi. is app~tfrom 
the following facts. 

In the beginning of 1981 L.I.C. had oli its roB 6382 Development 
Officers. In 1981 and 1982 it recruited 800' new Development Officers. In 
1983 the number of Development Oftieers were reduced from 6382 to 6180, 
in spite of the 800 new ·Recruits. Iii the 'SBD1e p~od 100 Development 
Officers went out of service. The more alamiing aspect is thattbele 
new Development Officers are not youngmen '.' in their twenties, but 
middle aged people in their forties i'ecruited Mostly from the office start, 
and whose retirement age synchronizes with the exiSting Development 
Ofti<:ers. According to Mr. M. M. Sadanah the spokesman of the Deve-
lopment Officers Federation, "The govemmeJ11' after haVing decided to 
eliminate the class of the DeveloprnentOfBcers, impos-ed upon them 
haRh and impractical conditions with the obJect of hastening their exit." 
According to hjm, the service col1ditiOi1s "have made lbe' job contrllCtual 
and created total insecurity in the emtiri'g field Force." 

It was Mr. Sadanall'.· contefttllOn·;~·4be8e''''''·eanctWons.··maM 
It iheumbent on a DeftlopiMlit\OIlaw to ~ ~four to Ave 
times ~is groSSlaJllify.faiItB« ~,·be..factiitr • .Qrutie--eut·,maalal'y an4 
termination .I • 

t'lew. y01mg educated recruSC8!cwh.·lC01lld become the backbone of the 
Industry and ensure its stable growth need at least seven to eight years 
to : acquirt experience and develop _ the basic' or'~tion from which 
they can expand their operations. Ac~ordiDg -~ pretaiem eMee emd-
dona they wm be. required tol;OnfOrm to "the pftfleIft!' wark"l't'JI'IiI ,... 
the first year and cannot surviVe. 



We reel .that a coD\plete review regarding the aerviee conditions of 
Development Ofticers has to be .. made, with particular reference to the 
constraints Unposed by them intbe way of recruitment of young fresh 
energetic candidates in the Urban and Rural areas. 

,$erRee . to c..wa.rs ~ 
While :employee· • ..-vice,·eondition.,.recruitment policies and organi-

sational 'structure" are ,!mpolUnt," ,they are not an end in themselves. 
They are the,means to~lan and" namely,' the provision of better service, 
bettw ·policies and',better re&1lrna to the state,and to the policy-holders. 
In the course of ·the Co!ftIIBttee'. ·.aririgs, the voice of the unorganised 
poliey-holders was·1leard time and again in' the form of numerous sul-
gestionsthat could Pl'Ovtde a· better deaito the present and future 
po1i~holders. Some "of tbese'susgertions are valuable and deserve 
careful consideration. 'l'Mse ·mehadel the following:- .' 

A. Policy Holder. AdvuoryCouncil: It was suggested that councils 
be created at the branch divJsion and corporation level on which policy-
holders could be elected by ,postal ballot. Such a body could be statu-
torily created for the purpose oftaldng up problems of L.I.C. policy-
holders with the management across the table. This idea has been 
accepted by the majority only partialJy by including clause 13 (4) in the 
Bill. However, we feel that this clause is inadequate and incomplete. 
It must be made mandatory to constitute Policy-holders Adyisory Com-
mittees at the. branch, division and corporation level. The mode of 
representation ot ,polley-holders. on such committees as also the function 
and powers of such cOmmittees are not deftned giving ample scope for 
management of the new corporations, to render such committees almost 
ineffective. 

There must be a democratic way· to· eeleet policy-holders' represen-
tatives .. at tbebranch ifiel and this could be- done throu~h postal ballot 
every .four years .... All· paUC)'-ho1dersnp.reeentatlves at th, Branch level 
could form· an . electo~al ,cOllege. tor *he division level and these at the 
divi.sion levels would' form. ,an electoral colle~e at the corporation level. 
Some members of .the. corporation. Policy-holders Committees' could ·be 
Mminated· by the ~al Gcwemm.ent on the corporations executlw 
oommittee as well as the Life Insurance Board. There is no reason why 
policy-holders cannot have a representattve in tb. management of the 
corporation and the board. . 'After, all, it is the policy-holders mODey 
which. is manage~ by' th~se botUes. Must we stop economic 'democracy 
from entering our economic instltutloll.l? 

B. A""uity certa.i" busine .. : The ~reuion Annuity certain Business 
in' clause 9 sub-clausC:! 2(1) 'of'.the Bill must"be excluded. "Annuity 
certain" popularly known asuTtme Annuity", are not connected with 
human ute. It, ia a ,.... bwetrtment tetum proposition for a certain 
period . of time.; We' BIHlic11Ues, that· it,8ftftlifUes dependent upon and 
related to. hunsan .Ufa only' eait':leglttmately' 'be eonsidered life insurance 
business. World.·(Ater Time; AnnUities are belnloftered by ftnanclal 
iDstttuti~ Baa, Pen.ton·Feds,and other'Tru.ts and mutual societies. 

In the Indian context. annuity oftered by Ufe Insurance Corporation 
to, the; annuitant. is·· just ,C:ODftIDatOrY .... espropriatory linoe it gW!!1 the 
annuity which Is·less thantbe· interest· -on >their deposit offered by the 
Banb.orthe.G09ttl'Dment,~i •. tot)the'~ while the prtnrl-
pal amount of deposit remainl .. tact .. ··!n,ea8e.cjf··,81IIlufty by L.I.C., the 
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annuitant not only receives less income than the interest but also as 
aforesaid, he loses his capital completely as purchase price for annuity. 
In fact there is need also for making corresponding changes in the 
income-tax Rules governing the approval of the Superannuation Funds. 

C. Rating and M01'tality Committees: Representatives of consumer 
organisations pleaded for the setting up of statutory committees for 
deciding different premia rates, surrender and paid up val~s, a8 well as 
a mortality Tables Committee to revise and review the mortality tables 
periodically. There is considerable merit in these proposals. 

Clause 17 should sPecifically provide for a Rating Committee and 
Mortality CommitteP-o Rating Committee shoul~ deal with introduction 
and revision of new plans and policies to suit the changing needs of· the 
people in the country, more particularly, people with inadequate means 
and uncertain income. Mortality Committee should periodically review 
the mortality experience. But the Committees should have a say in 
the review and wcightage of three relevant fateors; mortality, yield and 
expense ratio ff)r cetermination and revision of the insurance premium 
for all plans and policies at periodical intervals. 

D. Insurance Disputes Tribunals: Please made' before us to widen 
the scope of tribunals proposed in. Chapter VI of the Bill have been 
completely ignored. These tribunals are confined to matters concerning 
maturity or death claims only. The scoPe of these tribunals should be 
broadened to cover all matters connected with life insurance business, 
including wrongfUl rejection of insurance proposals, terms 'offered, re-. 
jection of loan applications etc. Therefore, in Chapter VI clauses 22 to 
30, Chapter VII clauses 35 to 38 and clauses 56, 60 &.65 the expressions 
"Claims ~Tribunal" and "Appellate Claims Tribunal" should be substi-
tuted by "Insurance Tribunal" and "Appellate Insurance Tribunal" res-
pectively. 

SInce Life Insurance happens to be a monopoly business, even if 
these are competing five Corporations, choice wfll still be limited. It 
is essential that the policy-holders and the proposers shOUld have a 
qukk and inexpensive remedy. Litigation before the Civil Courts is 
time consuming and expensive and not within the reach of ordinary 
policy-holder or 0. proposer. Rven disputes like rejection of proposal 
fom by the Corpontion may go outside the jurisdiction of the Civil 
Courts. 

E. Independent Actuaries: Corporation must use the services of 
independent actuarieq under clause 42 of the Bill. Clause 42 should be 
amen'ted to provide for acturlal reports by team c.f independent Ac-
tuaries. 

V!'lth. a view to protect the interests of the policy-holders, SUCh" .~i 
pracbce IS follOWed in other countries of the ·world. 

F. AUocation of Surplus: Presently the Bill calls upon each Corpora-
tion to allocate 95 per cent of the surplus to the pollcy-holders and rest. 
to the Government. Nothing is provided to lubsidtse rates of premia 
oflerl!d to low i~.ccmf'l citizens. We feel that the expres~~on 95 per cent: 
should be substituted by "97' per cent", in claWle 44 of the Bill and a-
provi~(I be added as follows: 

:;Provided th~t the 26 per cent of the surplus shall be sent by the 
~o~ratlon towards the development of Life Insurance for 

e ow income group people in the wllntry by way ot apbsfirfu.. 
.,romotionaJ efton. or oth~... . ,,!~, 
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G. P4Uem 01 Inve.tmen.t: The consumers representatives posed • 
very pertinent issue tbat LtC could not provide inflation linked insur-
ance policies due to low yields on investments of the IdC. As lona as 
yields would not go" up, policy bolders could not be offered remunera. 
tive policies. A mix of one-tblrd and two-third for socially beneficial 
low-yield mvestments and. commercially viable higb yield investments 
respectively, we feel, would help. In any case the permissible pattern 
of investment should be at least similar to tbe pattern applicable to 
Provident Funds, Superannuation, GratUity and other similar trutil funds 
for the time hf>ing in force. 

H. Liberaliaation. of Postal IJife 1"",ran.ee Scheme: LIC today has 
about 1000 branebes allover the country while there are J ,35,000 post 
offices. Postal Life Insurance today has lower premium rates and higher 
bonuses, but it is restricted to Government, 'semi-government, University 
and similar employees only. With a view to provide easy 8e<ess to life 
insurance to people of inadequate means in far tUstant places, it is ellen-
tial that P.L.I. be liberalised tn cover all people in the country and that 
they sbould be directed to introduce term insurance plans, such ,. a., 
individual, Group, level premium and guaranteed renewable term insur-
ance plans and policle~. Provision could have been made in thfa Bm 
in this direction. 

To sum up, the problem in respect of Ufe insurance is not the size 
of the L.I.C., it is lack ot autonomy, and over-centralisation. This Bill 
solves neither of these problems: In fact. if this Bill become. low, 
L. I. C. would be further bure.ucratised, and its autonomy completely 
decimated. 

This Bill will satisfy no one. As is clear from the evidence, emplo-
yees, by and" large, are resolutely opposed to it. The greater tragedy 
is that the policy-holder too in whose name government is eager to ride 
rough over the wishes of the employees, tee little merit in the Bill. 

We find ourselves unable, therefore, to agree with the majority 
report. Hence this Minute ot Dissent. 

NEW DELHI; 

Augul't 9, 1984 

Srczca.a 18, 1906 (S) 

V 

(Original in Hindi) 

SATISH AGARWAL 

LAL K. ADVANI 

While expressing our views against the bifurcation of L.I.C. and 
creating five independent units thereof, we have submitted that it should 
be withdrawn. We have also lubmitted that with a view to deliver the 
benefits of the life insuraftl'e industry to the rural areas and to decen-
tralise the same; the former ~ct may be so amended that this industry 
could prove to be more benefteial and attractive to the rural area. What 
was the laxity in decentralising the same, who is at fault, what was the 
laxity in its propaganda and publicity, who t. at fault? I have expreaed 
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Iny opiDion··OD.thisalso. The,'Viewa of:the .parimeDtal·e~:.and 
ofIan have:1l1eo1 been mceiYed as· to Iww~ar the,publiei~.,and:.propa­
gancja.ia beneftpial. The evideace"of·ihe expezta. &Ddt employew·.makes it 
clear1hat ,the :bifureation . wil1 Dot be: ·bi· .the . pUblic ·inten8t ano IWiU bene-
fit .<fewonly·,giving ihem Iluxurioua life.: There is no- possibility of ac-
hieving' the objectives·or euoeanes·for-'Which this Bill ,_been Wought 
forwU"d. '!'he -question . of,: olause-by-clause.· amend.m~nts Goes· DO~' ,arise, 
~aU8e 1 totally opposed to 'he ·biMcation. 

I request that my opposition and the views expressed by me .may be 
indicated in the same form in the report of Joint Committee. The view. 
of .. the ,witnesses maY"also be.nindicated .in"the. repart,·so· ·that their 
conect'views and opinions 'could -be· placed: beJoreltbe HoWIe at ~e time 
of, !its J)l'iII8Iltation. 

·NEW Da.m; 
A.1Igut 9, -1984 
Sra114nn 18, 1906 . (8) 

• , RAM -J..AL..RAHI 
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CLAUSES 

ARRANGEMENT OF CLAUSES 

CHAPTER I 
PuLIMINARY 

1. Short title and commencement. 
2. Definitions. 

3. Dissolution of Life Insurance Corporation of India and repeal 

CHAPTER II 
ESTABLISHMENT or L1n INSURANCE CORPORATIONS AND THEIR CAPITAL 

4. Establishment of Life Insurance Corporation •. 

5. Capital. 

6. Constitution of Corporations. 

7. Term. of o1Bce and conditions of service of Chairman and other 
members. 

8. Disqualifications and removal. 

CHAPTER III 

FuNCTIONS or Ltn INSURANCE COIIPORATIONS 

9. Functions of each Corporation. 
10. Power to impose conditions, etc. 

CHAPTER IV 
MANAGEMENT 

11. Head Offtce and other offices of each Corporation. 

12. Chairman to be the Managing Director. 
13. Power of each Corporation to constitute Committees. 

14. Power to appoint Exeoutive Directors, etc. 

CHAPTER V 
'J'Jm LIn llmJIWrC& BoARD 

15. Constitution of the We Insurance Board. 
18. Conditions of service ot members of the .Huard. 

11 Committees of the Board. 
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18. Meetings of the Board. 
19. secretary and other staff 01 the Board. 
20. Functions of the Board. 
21. Finances of the Board. 

CHAPTER VI 
CONSTITUTION or TImItTNALS 

22. Power of Central Government to constitute Claims Tribunals. 
23. Territorial limits of the jurisdiction of a Claims Tribunal. 
24. Applications to Claims Tribunals_ 
25. Benches of Claims Tribunal. 
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CHAPTER VII 
PROVISIONS APPLICABLE TO ALL TRIBUNALS 

35. Powers of Tribunals to enforce attendance of witnesses and to 
regulate their own procedure. 

36. Proceedings before Tribunals to be judicial proceedings for 
certain purposes. 

37. Procedure where the members of a Tribunal differ in their 
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39. Costs. 

CHAPTER WI 
FINANCoS, ACCOUNTS AND AtJ1)l'I 

41l. Funds of Corporations. 

41. Audit. 
42. Actuarial valuations. 
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BUI No. 100·8 of 1983 

THE LIFE INSURANCE CORPORATIONS BILL, 1983 
(As RJ:ItOR'DD BY THE JOINT C01,o.t:I'rI'U) 

[Wora. umierUned 01' sidelined intlicClte the amendment,· IUggeded by 
the Committ~e; CIIterisks indicate omisrionl.] 

A 

BILL 

to provide. with Go view to the ""*'e e~ecti"e reGli.acJtion. ot the '\objective. 
of ftationali'lItion of lff~ inlU7'ance buritaeIB, for the di.solution of 
the Life lnaurant"e Corponzticm of Indfa and for the e,tabZilhment 
fI/ a "umber of corporation. 101' the more efIleieta.t ca7't'JIiRg on of 
the said busine .. and for matters connected therewith or incidental 
thefoeto. 

WIDDAS the nationalisatlon of Ufe insurance business In India wu 
raadeby the Life Insurance Corporation Act, 1956 by transferring all 
IUch business to the Life Inaurance Corporation of India estabUshed 
under section 3 of that Act; 

5 AIm WJI8UA8 tor the more effective realisation of the objectives of 
IUch nationaltsatlon, it tl necessary to dIuolve the aid Corporation and 
e8tabUsh, in its place, • number of eorporatloll8 for the more efftcfent 
carrying on of the said business; 

BB it enacted by ParUament In the Thirty.8lth Year of the ~publle 
10 of India as follows' '-

CHAPI'ER I 
PllBLDllNAIIY 

1. (I) This Aet may be called the Life Insurance CorporatloJUI Ad, 
1984. -I, (2) It shall come Into forc:e on such date as the Central O~mmt 
may •. by notiftcatlon In the Oftlelal Goette, appoint. 

Shor1UtJe 
and COIII-
mence-
meat 
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Z. In this Act, unless the context otherwise requtrea,-

(a) "Appellate Claims Tribunal" means the Appellate CJ.atm. 
'tribunal constituted under section 27; 

(b) "appointed day" means the date on which this Act comes 
into force; 

(e) "Board" m~ans the Life Insurance Board constituted under 
section 15; 

(d) "Claim'S Tribunal" means a Claims Tribunal constituted 
under section 22; . 

s 

(e) "Corporation" means a Life Insurance Corporation estab- 10 
lished under sub-section (1) of sdon 4; 

(f) "dissolved Corporation" means the LIfe Insurance Corpora· 
tion of India which shan stand dissolved by virtue of section S; 

(g) "Insurance Act". means the Insurance Act, 1938; " of· 1_ 
(ll) 'CUfe Insurance .Act" means the Life Insurance Corporatto~ IS 11 of I"'" 

Act, 1958; . _ t 
(I) "notttbation" means a notification published in the Oftlcial 

Uazette; • 
(1) ''policy of life insurance" means a contract of lDSUl'anee 

upon human life and includes any other contract, the busine!l of 110 
effecting whereof constitutes life insuTance business in accordance 
with the provisions of clause (11) of llectlon 2 of the Insurance Act: 

(k) "prescribed" means prescribed by rules made under this 
Aet; 

(I) "Service Matters Tribunal" means a Service Matters Tribu- IS 
nal constituted under section 31; 

(m) words and expressions used in this Act but not defined 
·herein and defined in the Insurance Act shall have the meanings 
respectively a!'signed to them in the Insurance Act. 

3. U) On the appointed day, subject to the other provisions of this 30 
Act, the lJife Insurance Corporation of India eetablished under section 
3 of the lotfe Insurance Act shall stand dill'SGlftd and the said Act sMIl 
stand repealed. 

(2) The capital provided to the dissolved Corporation by the Central 
Government, and the oftlcers. other employees and insurance agents 3S 
of, and the assets, rights and liabilities of; the dissolved Corporation 
immediately before the appointed day, and all other ma~ters relMtb.g 
to the said Corporation, shall be dealt with in accordance with th~ 
provisions of the First Schedule. 

CHAPTER n 
EsTABLlSKMP!NT Ol" LIft tN'S1JJtANCE CORPORATIONS .um 'l'HrIR CAPITAL 

4. (1) There shall be established wtth effect from the appointed day, 
tbe following' Life Insurance Corporations, namely:-

(I) the Central Life Insurance Corporation of India. with Its 
Head Oftlce at Kanpur; 4S 

(ii) the Eastern Life Insurance Corpgratt. of india, with Ita 
Head Oftice at Calcutta; .. \ .... 



a 
(iii) UIe -Northam Life buruce CorporaUoD of IDdla, with , .. 

Head otIice at Delhi; 
(iv) the Southern Life wurance eoq,oration of India, with ita 

Head O1lice at Madras; 
5 l"J the Western Life lDaurance Corporation of India, with ita 

Head OIDce at Bombay. 

(2) Each CorporaUon sball be a body corporate havin" perpetual suc. 
cession and a common seal with power, subject to the provisions of tb1a 
Act, to acquire, hold and cUspoae of property, and /to contract, and may by 

10 its name sue and be sued. 

s. (1) The suthOl'taed capltal of eaeh COI'pOntion abaII be ........ 8ve Capital 
enres. 

(2) TIae sum of rupees ODe Cl'OI'8 whlcb, by virtue of JNll'AIl'8Ith z of 
the Fint Sebedule, beeomes t.naaferrecl to each COrpontiOll ahaU be 

. IS ..... d to ... tIae paid • .., capital provided to .. cll CoIporatiOD b, tIae 
eeaual Gov8l'DlMllt. 

(3) T_ Ceatnl Govenuaeat 1IIaJ, on the rwommentiatioD of a Cor· 
,...uoa, iDenae 01' reduce the paid-up: capital of such Corpol'stloa to 
Iueh exteat aDd iD IUch IlUlDDer as that QeV8l'IUIl8Dt maJ determlae, 

110 ... Iaoweva, that the IUIlOUIlt of the paid..... capital \IhaII Dot be 10 
WrlDed .. to aeeed the authorised .spital theNof. 

G. (1) Each Corporation shall consist of such number of members. 
not exceeding sixteen, as the Central Government may think fit to 
appoint thereto, from amongst such categories of persons as possess one 

. 2S or mute of the prescribed qualifications, and one of them shall be 
. appointed by the Cent.ral Government to be the Chairman thereof. 

(2) Bef()re appointing a person to be a member of a Corporation, 
. the Central Governllient shall satisfy itself that such person will have no 
such fmancial or other interest as is likely to affect prejudicially the 

So exercise or performance b'y him of his functions 88 a member of that 
Corporation, and the Central Government shall also satisfy itself, tr.nn 
tilDe ~8 time, with respect to every 'member of a Corporation that he 
h,. llO.uch interest, and any person who is, or whom the Central Gov-
ernment proposes to appoint ... and who has consented to be, a member 

3S of a Corporation .ball, whenever required by the Central Government 
80 to do, furnish to it such information as that Government may consider 

. Decessary for the performance of its duties under this sub-aection. 

(3) A member of a Corporation who is in any way directly or in-
directly interested in a contract made or proposed t.o be made by that 

40 Corporation shall, as soon as possible after the relev8IU c!rcumstaDcea 
have come to his knowledge, disclose the nature of his interest ill the .. 
contract to the Corporation; and 8UCh member shall not take part In any 
deliberatlOD or dIIcutaion 0(0 the Corporation with reIIpeCt to that con-
tract. 

e . (4) It is hereby declared that for the plUpoJeI of wb-sedion (J), 
any person hOlding the dce of an Executive DJrector of a Corporation 
IIUl1 'be appomW _ • member of such Corporation and on such appoJot-
MIt. .udl .....,. shall flmctloa II a member of the Corporation iD 
addition to his duties .. an Exeelitive Director. 

.. .. 41 
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7. (1) The Chairman and other membel'l of a Corporation (except 
where any person is appointed as an ez otficio member thereof) shall 
hold office for such term 11;.. as may be prescribed, and shall be 
eligible for reappointm~t for a like term. 

(2) A casual vacancy arising from the death, resignation or other- S 
wise of a member of a Corporation may be ftlled up by the fresh ap-
pointment of a person as a member of the Corporation and the perIOD 
10 appointed to fill the vacancy shall hold oftice for the remainder ' 01 
th8 term-of office of the member in whose place he is appointed. 

(3) If the Chairman or any other member of a CorporaUon ii, for 10 
infirmity or otherwise, incapable of carrying ou.t his duties or is absent 
on leave, the Central Government may appoint another perIOD to act 
in his place for the period during which such Chairman or other mem-
ber is unable to carry out his duties or is abaellt on leave. 

(4) The Chairman of a Corporation shall be entitled to receive IUCh a, 
salary and allowances, and shall be subject to such conditions of service 
in respect of leave, pension, provident fLlnd and other matter., as may 
,",e prescribed, and the other members of a Corporation Ihall be entitled 
to such allowances as may be prescribed. 

8. (1) No person shall be eUgible to be appointed, or to continue, as 10 
a member of a Corporation, o~ of the Board, who-

(a) is, or at any time has been, adjudicated as insolvent Or hu 
suspended payment of his debts or has compromised with hia credi-
to~;~ . 

(b) is of unsound mind and stands 10 declared by a competeDt .S 
court, or 

(c) is, or has been, convicted of an offence which, in the opiDioD 
of the Central Government, involves moral turpitude, or 

(d) is, or at any time has been, convicted of an offence unc:Ier 
~~or F 

(e) has so abused, in the opinion of the Central Government, 
his position as I member of the Corporation, or 01 the Boud, as to 
render his continuance .. such member, detriment.! to the fnter.te 
of the Corporation, or of the Board, as the cue ID8J be. 

(2) The Central Government shall, by order in writing, remove from " 
utlce any m~mber of a Corporation or of the Board who Is, or hu 
become, subject to any cli8quallftcation apeclfted In aub-eectlon (1): 

Provided that no aueb removal shall be made unleII the member 
concerned has been given a reasonable opportunity of showing caU18 
against the proposed action. 40 

(3) Notwithstanding anytblng contained in aub-aecUon (I) t or sub-
JeCtion (2) ,-

(4) the Central Government may terminate the appointment of 
the Chairman of a' Corporation or any member apPOinted by It, I. 
after giving him DOUce in writing for not 1 ... than three months or r5 
by giving him three months' salary, where payable. in Ueu of such, 
notice, without ustping any NUODj 
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I 

(b) tbe Chairman' 01. a CorporatloD may NIiID hiI alice by 
livinl notice to the Central Government in writlai of Dot ... tbaI1 
three months without •• siFin, any reucm. 

CHAPTER HI 
FUNCTIONS OF L1n lNSUBAlfa: COBPOBA'l'lOlf8 

t. (1) Subject to the rules, if any, made by the Central Goverament 
in this behalf, and the other provisions 01. this Act, it aha1l be the 
general duty of each Corporation to carry on life lDIurance busln .... 
wbether in or outside India, and each such Corporation, ahall-

(II) be ~rimarily respoDlible for the inteDaive developDeDt of 
hfe insurance business within the Zone, and. in particular. ill the 
DIvisions within the Zone, .peci6ed, or deemed to be speciAtId, III 
the correapondin, entries against its name in the Second Schedulei 
and 

., (b) so exercise its powers under this Act as to secure that life 
insurarlce business Is developed to the best advantage of the com-
munity. 

EzplcmCltion I-For the purpoaes of thii sub-aection, and of aecUon 
11, ';Zone" means a Zone specif1ed in the Life Insurance CorporaUoD 

110 ReaulatiODS, 1959, as in force immediately before the appointed day, and 
"Division" means a Div1s1on specifled &gaiDat a Zone in the corrtllpODd-
1ng entry In column m of the Second Schedule, and includes such other 
Division as may be established, within • Zone, after the appointed day. 
and on such establlahment. such Division shall be deemed to be included 

115 in the corresponding entry in column III of the Second Schedule. 

Eqlcmlltion II.-The territorial limit. of each Division speci8ed 111 
column III of the Second Schedule shall, unUl they are duly altered 
under this Ac~. be such as were specified, immediately before the 
appointed day, by the dissolved Corporation, and the territorial llm1t. 

30 of any Division established after the appointed day.ball be such as 
may be sl:ecifled by the concerned Corporation. 

(2) Without prejudice to the generallty of the foregoing proviaiona 
of thiI section, but subject to the other provislona of this Act, each Cor-
poration shall have power-

35 .(11) to carry on capital redemption business, annuity certain 
business or reinsurance business in 80 far as such reinsurance busi-
ness appertains to life lnaurance buamelli 

(b) subject to the rules. if any, made byltbe Central Gowm-
ment in this behalf, to invest the funds of the Corporation in BUch 
manner as the Corporation may think flt and to take all such ltePI 
a may be necessary or expedient for the protection or real1latlon 
of any investment, including the taking over of, and administering, 
any property offered u security for the Investment until a 8UltabJe 
opportunity arises for ita cliapou1; 

45 Ce) to acquire, hold and dispose of any property for the purpoM 
of Its busfneu; 

CeI) to transfer the whole or any part of the life buuranee 
buliness carried OIl by it outside India 10 aDy other perIOn or per-
101lI, if in the lntenlt of the Corporation it .. aped'eDt ., to do: . 
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(e) to advance or lend money upon the sec:ur1ty of any moYable 
or immovable prOperty or otherwise; 

(1) to borrow or raise any money in such manner and upon such 
security as the Corporation may think fit; 

(9) to carry OIl any other business in any cue where such other S 
business was being carried on, immediately before the appointed 
day, by the diuolved. Corporation; 

(h) to carry on, with the prior approval of the Central Govern-
ment, anyotDerbusinels which may seem to the Corporation to be 
capable of beiDi conveniently carried on in connection with its busi- 10 

ness aDd calculated directly or indirectly to render prefltable the • 
bUltnesa of. the Corporation; 

(i) to do all such thfnp as may be incidental, or conducive, to 
the pl'oper exercise of any of the powers of the Corporation, 

(3) In the discharge of any of its functions, each Corporation shall IS 
act, 80 far as may be, on business principles. 

(.) Each Corporation shall, in the discharge of its functions under 
this Act, be guided by such directions in matters of polley involving pub-
lic interest as the Central Government may give to it In writing; and if 
any question arises whether a direction relates to a matter of policy !ZO 

involvjng public interest, the decision of the Central Government there-
on shall be final. 

10. (1) In entering into any arrangement with any concem, a Corpo-
ration may impose such conditions as it may think necessary or 
expedient for protecting the interest of that Corporation and for 2S 
enlUl'ing that the accommodation granted by it is put to the best use 
by the concern. 

(2) Where any arrugement entered into by a Corporation with 
any concern provides for the appointment by that Corporation 
of one or more directors of sucb concern, such provision and any ~ 
appointment of directors made in pursuance thereof shall be valid 
aDd ellective notwithstanding anything to the contrary contained In' the 
Companies Act, 1956, or in any other law for the time being in force or I of 1956. 
b:t. the memorandum, articles of association or any other Instrument re-
latia. to the concern, and any provision regarding share qualification, 3S 
age limit, number of direetorships, removal from office of directors and 
such like conditions contained in any such law or instrument, shall not 
apply to any director appointed by the Corporation in pUrsuance of 'the 
arrangement as aforeaa.ld. 

' .. 

(3) Any director appointed as aforesaid,- 40 

(a) shall hold office during the pleasure of the Corporation by 
which he was so appointed and may be removed, or substituted by 
any other person, by order in writing by that Corporation; 

(b) shall not incur any obligation or liability by reason only of 
his beiDI a director or for anything done or omitted to be done fD 45 
good faith in the dischlll"p of his duties as a director or for anytblq 
done in relation tberetow 
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(c) shall not be liable to retirement by rotation and the ezIst. 
ence of such director shall not be taken Into aceount while compu-
ting the number of directors liable to such retirement. 

CHAPTER IV 
5 MAJI'AGDOlft 

11. (1) The Head otBce of each Corporation shall be at the place 
specified in relation to it in section 4, 

(2) Each Corporation may establish as many Divisional Oftlces, 
Branches nnd other offices within the Zone specified againlt ita nlUllf' ID 

10 the Second Schedule as it may think fit: 

Provided that a Corporation may establish, with the previOUl 
approval of the Central Government, any Divisional OfBce, Branch 
t.>ffice or other office at any place outside the Zone specified against It ID 
~ Second Schedule. 

IS 11. (1) The Chairman of a Corporation sball be the Managing Df~ 
tor thereof and shaU, subject to such general or &peelal directions al the 
Corporation or the Executive Committee constituted under IUb-eectlon 
(1) of section 13, may from time to time give, exerclae aU such powers 
as may be exercised, and do all such acta and thfu,. u may be done, by 

,0 the Corporation. 
(2) The Chairman of a Corporation shall be the President of eech 

Committee of the Corporation constituted under section 13 and shaU, 
In his capacity as the Managing Director of the Corporation, carry out 
the advice of the Investment Committee, conatttuted under aub-aeetton 

:lS (2) of section 13, in regard to investments of the funds of the 
Corporation: 

Provided that it shall be open to the Chairman to reserve the question 
of any !';uch advice on any particular item, for consideration by the 
Corporation. 

30 13. (1) Each Corporation may constitute an Executive Committee 
consisting of its Chairman and not more than six and not I .. than tour 
of its other members and may entrust to that Committee the general 
superintendence and the direction of the affairs and buliMIII of the 
Corporation and the Executive Committee 10 constituted may exerelse 

35 nll the powers and do all such acts and things, as may be delegated to It 
by the Corporation by which it is constituted. 

(Z) Each Corporation may abo ('on.ltute an Investment Commit-
tee for the purpose of advising it In matters relating to the Investment 
of its funds, and the Investment Committee shall consist of the Chair-

40 man of the- Corporation and not more than ei""t and not tess than sbr 
other members of whom not less than four shaU be members of that 
Corporation and the remaining members shan be persons (whether 
members of that Corporation or not) who have speda) knowJed.re of, 
and experience in. flnancial matten, partfcu1arly matters reJatf. to 

4-5 '"vestment of funds. . 

(3) Each Corporation may constitute such other Committees u It 
mAv think flt for the PUrpol'e of clfflebarR'n, such of Its functfons a. mav 
be delegated to them. 

I (4) Eaeh CorporatioD may also eon~tttute such number of PoKey-
5OIholders' Advisory Committees u It maT tJdDk fit 

0IIInau 
to be tbe 
ManaPi 
DInCI'tor. 

Power of 
eacll Cor· ............ 
,G .......... 
eoa. ....... 
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(5) The members of a Committee constituted under this seetlaD, 
otherthan the members of the concerned CorporaUon, shall be paid IUCh 
fees and allowances as may be prescribed, for attending its meetfnp 
and for any other work of the Corporation. 

(6) A Committee to which any powers or functions are delegated 5 
under this section by any Corporation shall exercise those powers or 
discharge those functions in the same manner and with the same effect 
as if they had been conferred on such Committee directly by this 
Act and not by way of delegation. 

14. (1) Each Corporation may, with the approval of the Central Gov- In 

emment, appoint one or more persons to be the Executive Directors of 
the Corporation, and every ExeC'Utive Director so appointed shall be 
a whole-time officer of the Corporation. 

(2) Every Executive Director shall exercise such powers and per-
form .such duties, as may be entrusted or delegated to him by the Exe- I! 
cutive Committee or the Corporation. 

(3) Subject to the rules, if any, made by the Central Government 
in'this behalf, each Corporation may also employ a Secretary and such 
number of other offtcers and employpes as may be necessary for the pur-
pose of enabling it to discharge its functions under this Act. '0 

(4) The terms and conditions of service of the Executive Directors, 
Secretary and other oftlcers and employees of a Corporation shall be 
such as may be prescribed. 

(5) Every person employed by a Corporation or whose services have 
been transferred to a Corporation under this Act, shall be liable to serve a~ 
anywhere in India. 

(6) Any Executive Director to whom any powers and duties are 
delegated by any Corporation or Executive Committee thereof, shall 
exercise those powers or perform those duties in the same manner and 
with the same effect, as if they had been conferred on such ~eC'Utivf' 3° 
Director directly by this Act and not by way of delegation. 

CHAPTER V 
TIm LIFE INsrRANCE BoARD 

Ccmatltu- 15. (1) The Central Government may, by notiftcatton, constitute a 
5S tlon of the BOard, to be called the Life Insurance Board, consisting of-

LIfe 
(a) the Chairman of each Corporation, ex officio, and 

(b) such number of other members, not exceeding eleven, as the 
Central Government may think ftt to appoint thereto. 
(2) The office of the Board shall be at !hw DelhI. 

(3) One of ~he members of the Board shall be appointed by tbe 4CI 
Central Govt"rnment to be the Chairman thereof. 

(4) Before appointing a person to be a member of the Board. the 
Central Government shall satisfy itself that such person w1llhave DO 
such financial or other Interest 81 is Ukely to affect prejudicially the 
exercise or performance by him of hts functions as a member tb8reof,45 



, 
and the Central Government shall aIBo satisfy itself, from time to time, 
with respect to every member of the Board that he has no such interest, 
and any per~on who ts, or whom the Central Government proposes to 
appoint as, and who has consented to be, a ~mber of the Board shall, 

S whenever required by the Central Government so to do, furnish to it 
such information as the Central Government may consider necessary for 
. the performance of its duties under this sub-section. 

(5) A memher of the Board who is in any way directly or indirectly 
intere~ted in a contract made or proposed to be made by anyone or 

10 mere ot the Corporation shall, as soon as possible after the relevant 
circumstances have come to his knowledge. disclose the nature of his 
interest in the contract to the Board and .the Ceneral Government 
and such mp.mber shall not take part in any deliberation or discussion 
of the Board with re<;pect to that contract. 

15 18 tl) A. membl'r of the Board, other than an ex officio member 
thereof, shalt hold office for such term III • • as may be prescribed and 
shall be eligible for reappointment for a like term. 

(2) Notwithstanding anything contained in sub-section (1) ,-

(4) the ~ntral Government may terminate the appointment of 
a member of the Board (other than an ex otf£cio member) at any 
time before the expiry of the term of office fixed under sub-Netton 
(1) by living him a notice in writing of not less than three month., 
and 

(b) every such member (other than an ex officio member) may 
25 resign his membe~hip of the Board at any time before the expiry of 

the term of his office by giving to the Central Government a notice 
in writing of not less than three months. 

(') A casual vacancy arising from the death, resignation or otherwise 
, of a member of the Board may be filled by fresh appointment and the 

30 person appointed to fill the vacaney !:hall hold office for the remainder 
of the term of office of the member in whose place he is appointed. 

(4) If the Chairman or any other member of the Board, is, tor 
Jnfirmity or otherwise, incapable of carrying out his duties or is absent 
on leave, the Central Government may appoint another person to act 

35 in his place for the period during which such Chairman or other 
member of the Board is unable to carry out his duties or is absent on 
leave. 

(5) A person appointed as a whole-time member of the Board ,hall 
be entitled to receive such salary and allowances, and .halJ be .ubject 

~ to such conditions of service in relation to leave, pension, provident fund 
and other matters as may ,be prescribed, and a person appointed as a 
part-time member of the Board shall be entitled to such allowance. and 
shaIJ be subject to such other conditions of service as may be determined 
by the Central Government. 

Conditiona 
of aervice 
of mem-
ben of 
the Board. 

, 

45 ,17. (1) The Board may constitute as many Commi~ conSisting Comaafttee 
wholly of members of the Board or wholly of other persons or partly of the 

. or members of the· Selnrd and partly of other persons and tor su('h pur- JlQanf. 
poseg .. it may d~m fit . 
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(2) The members of a Committee (other than the members of a Cor-
poration or of the Board) shall be paid such fees and allowances as may 
be -prescribed, for attending. its meetings and for attending to any other 
'Work of the Board. . . 

18. (1) For the purposes of this Act, the Board or any Committee of 5 
the Board shall meet at such times and places and shall observe such 
rules of procedure i~ regard to the transaction ·of business at its meetings 
as may be prescribed. 

(2) Notwithstanding anything contained in sUb-section (1), a member 
of the Board who has any direct or indirect pecuniary interest in any JO 

matter [other than a contract referred to in sub-section (5) of section 15], 
coming up for consideration at a m('~ting of the Board or a Committee 
thereof shall. as soon as possible after the relevant circumstances have 
come to his knowledge, disclose the nature of his interest in respect of 
that matter at such meeting: and such member shall not take part in 15 
any deliberation or discussion of the' Board or the Committee with 
respect to that matter. 

19. (1) The Board may appoint a Secretary and such other officers and 
employees as may be necessary for the performance of its functions. 

(2) 'rhe terms and conditions of service of the Secretary and other 20 

oftlcers and employees of the Board shall be such as may be. prescribed.·! 
2ft. (1) Subject to the other provisions of this Act and tne rules made 

thereunder, the Board shall, from time to time, review the functioning 
of eRch of the Corporations and render such service to any Corporation 
as it may deem fit for the promotion of such measures as are, in its 1r5 
opinion. conducive to the development of life insurance business. 

(2) In particular and without prejudice to the generality of the fore-
going provisions, the Board may- .' 

(4) suggest measures for co-ordinating the working of the Cor-
porations; 

(b) plan and organise training of-

(i) persons included in the management cadres and lay 
down norms for trainnig of various persons in various other 
cadres, and 

(ii') insurance agents; • 35 
(e) inRpect at all reasonable times the offtces of any Corpora~ion; 
(d) provide for research and evaluation of life insurance schemes: 
(e) provide assistance and guidance in relation to the following, 

namely:-
(i) mortality and actuarial investigation on all-India ba~s 40 

in respect of assured lives, annuitants, impaired lives, lives 
covered under group insurance and pension schemes and fixation 
of underwriting standards; 

(ii) research and developmenl of new plans for intensive cJe.. 
velopment of life insurance bm: i '1ess and for ·meetinr.r specifte 
." 45 Insurance needs of various sedionc; of the community; 

~iii) co-ordinating the acti\'it:~s in the matter of conductlJl~ 
periodical actuarial eval~tions; .. ' 



it 
(f) review procedures and practices in the working of the 

Corporations at all levels; 

(9) perform such other functions as may be prescribed. 

%1. (1) The Central Government may, from time to time, by general 
5 or special order and subject to any rules that may be made in this behalf, 

direct each Corporation, having regard to the premium income of that 
Corporation and other relevant ~onsiderations, to pay to the Board 'su('h 
amount as it ma~' deterIll;ine fol' meeting the expenditure of the Board. 

(2) If any default is made bi any Corporation in making payment 
10 to the Board of the whole or any part of the amount determined by the 

Central Government under sub-section (1), such amount shall be re-
coverable in the same manner and to the same extent as if it were a 
decree passed by the civil court within the local limits of whose jurisdic-
tion the Head Office of that Corporation is situated. 

CHAPTER VI 

CONSTITUTION OF TRIBUNALS 

22. (1) Th,e Central Govenunent .... 0, as sooa III .... y be aller the 
appoiated day, by notifintion, constitute U lIIIIIIy Claims Trtbuau .111 
It may deem necessary for deciding disputes WltJl respect CO c ..... aader 

~ policies of life iDsurance. 

"(2) Each Clahns TribUDal shaD coasist of one member, or where tho 
Central Government is of opinion that such Tribunal .haD eons.t of 
I80re than one member, such number 01 memben, DOt beiDa leis ..... 
'hree, as the Central Government may think fit to appoint. 

25 (3) Where a Claim Tribunal consists of ODe member, tbat member 
,baD be a penon who .. holdiag, or bas held, for not .. thaa .yea years, 
• judicial office in the territory of IDdia or Is, or bas been, a __ 
of IDdian Legal Service, ·aad is holding, or .... held, a poll DOt below 
• post in Grade II of that Service, aDd where the CIahnI Trlbaul (GlIb 

30 ot more than one member, Dot ~ than one 01 the -.nben of .... 
TribDDal ...... be a pellOD quaJifted .. aforelllid, .. dt.e ........ 
mNaber or niembers _U be appoiDted lro. ...... _vi. aIk:en of 
• I'IIIIk not below that of a Director to die Goftl'lllMllt ef..... or of 
aD equivalent rank under a State Government or an in_ ..... ee corpora-

35 tion· or the Board. 

(4) Where the aumber of lDembers of a C .... Tn"... Is DIOre dIaa 
one, the Celitral GoverDll\ftt shall appolDt ODe of thole ... hen to ... 
• he Pre.. .... t of tIuIt Tribunal, who ..... pnside oftr tile........ of 
that Tn"...., .... ill the absence of tile Pre .... t, the .-Jor8lOlt .e.'" 

'In of the the TribaaaI 8baII preside cmr ill ......... . ..•. 
,~. 

.. Explanation. I.-For the purposes of this sed ion and of lecU.s Z1 and 
31, "msurmtee corporadoa" meaM--

(a) the cIhsolved Corpnl'llltien; 
(b) a Corporatioa eslabUtIIed ..... dill Ad. 

l'inancel 
of the 
Board. 

Po~r 

of Omtral 
Govern-
mentto 
constitute 
Clalma 
Tribunall. 



Territorial 
limits of 
the jul'is-
diction ota 
Claims 
Tribunal. 

• 

(c.) the Gr.neral IDsunmce Corporation fonned under the Ge.nenl 
Insurance Business (Nationalisation) Act; 1972, or any of its .ultai. 57 ot 1172 • 

• diaries • 

. Explanation 11.-10 computing, fof the purposes of tbis sectioo .... 01 . 
sections 27 and 31, tl\t! period during which a person has held jlldIe... 5 
oRla in the territory of India, there & .... 11 be included any period, aber 
he has held any judicial office, during which tM perIOn .... beea ... . 
tislng as an advocate or has held ~he oftiC;~ of a member of a ...... or 
any post uoder the Union or a Stote, requiring spedallmowledge of law . 

. (5) Any vKancy in the membership ot a Claims Ti?hunal shaH be ftUed 10 
up by the Centra. Government a~ soon as practicable. 

23. (1) The Central Government shull, from time to time, deftne, by 
notification, the territorial limits within which a Claims Tribunal 
shaH exercise its jurisdiction and where two Or more Claims Tribunals 
have jurisdiction over the same territorial limits, the Central Govern- '!j 
ment shall also provide, by notification, the distribution or allocation 
of work to be done by each of them. 

(2) Each Claims Tribunal shall have jurisdiction to decide all dis-
putc~ with respect of maturity claims or death claims under policies of 
life insurance, arising within the territorial limits of its jurisdiction. ~o 

, 
(3) Where a claimant has more than one maturity claim Or death claim 

under policies of life insurance, he shall, while making any claim before 
u ~lRimc; Tribunal, include, in the application made by him under sec-
titm 24. all the ciaim", which he is entitled to make before such Tribunal: 

Provided that he may, if he so desires, relinquish any portion of his 25 
claim 

. 'cl,'planCltion.-For the purposes of this sub-section, 'Imaturity claim" 
means a claim under a policy of life insurance in relation to which 
there is no doubt or dispute as to the compliance of all the terms and 
conditions of such policy of life insurance, including the payment of all 3'1 
premia payable thereunder. 

(4) If the claimant fails or omits to include, in the application made 
by him under section 24, all his claims or n:linquishes' any portion of 
his claim. he shall not be entitled thereafter to make any application 
relating to any claim which he has so omitted to include in the appll- 35 
cation afo!'esaid or which he has so relinquished, and where to.ny appli-o 
cation under section 24 has been adjudicated upon by the Claims 
Tribunal or the Appellate Claims Tribunal, the claimant shall be debarred 
from instituting any suit or other legal proceeding in relation to any 
claim which he has failed or omitted to include in such application or 40 
which has been so relinquished by him . 

. (5) Where a claimant has made claims before different Claims Trt: 
bun'als, . having jurisdiction, he may apply to any of the said Tribunals 
t(! make ;an order, so that all the claims made by him may h heard by 
a single Tl'ibunl'l, and thereupon the Tribunal in which such applica- 45 
tion :1'1 made may by order determine which of the said Tribunals shall 
deal. with all the claims and transfer to such Tribunal the claims 
pending with the other Tribunals and the Tribunal to which the c1aiml 
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i3 
are io-trans{erl'ed ah~ll deal with each such claim {rom the itaae which 
was reached ~foIe. th~ 'rribunal from which the claim haa been &0 

traDsferred. 

24. (1) Any person aggrieved by-

(0) the decision of a Corporation rejecting the whole or any part 
of the -matuI'ity cla;m Or death claim made by tiim under any poUcy 
of lif.e insurance, or 

(b) the omission or failure of a Corporation to give its decisioD, 
within six month!! from the date of the appltcation, on the whole or 
Itny part of the maturity claim or death claim made by him under 
3ny policy of life insurance, 

may make an application to the Claims Tribunal having jurisdiction for 
the determination of his claim and for the grant of such relief as the 
Trtbunal may think fit. 

(2) Every application made under sub-section (1) shall be made in 
I~ such form, be verified in such manner, and be acCompanied by lueh fee, 

not exceeding ftve hundred rupees, as may be prescribed on a graded 
scale depending on the value of the e1aim. -

(J) An applicatiGn. under sub-section (1), for the determiaaUon of a 
claim sh,U be made.-

• (a) in the ease of a decision ~eferred to in clause (0) ot that 
,ub.-section, within.a periOd of ninety days from the date on which 
the decision ot the Corporation rejecting the claim, whether in wbole 
er in part, wa! communicated to the applicant; 

(b) in the case of any omission or failure referred to in clause 
(b) of thAt sub-eeetion. within a period of ninety. days computed 
from the date on which the said period of six months expires: 

Provided that the Claims Tribunal may admit any luch appUcation 
~ the expiry of the said period of ninety daYI if it is satb .. led that the 

30 applicant was prevented by sufficient cause from making the application' 
- wHhfD thp -said ~rioo. 

(4) Any person l-eferred to in sub-section (1) may, iDltead of making 
a~ '~ppUeat.ion 10 a C1~ims Tribunal under sub-aection (1), institute I 
suit Or commence any other legal proceeding in a civil court havillg 
jurisdiction for the recovery of any amount due in respect of a maturity 

." claim or d~th claim under any policy of life insurance or for any other 
reliPj in relation to such claim, and where any soeh suit or other legal 
pr~ng is instituted or eommen~d, no Claims Tribunal Ihall have 
jUrl~ictioD tl) entertain any app~catio'n in relation to tbe maturity claim 

40 01' death claim under any policy of life inlurance in relation to which 
such suit or other legal proceeding has been iDltltuteci or commenced, 
unleu such suit or other legal proceeding is withdrawn, within the period 
speci8ed in sub-section (J), by the person by whom it was instituted 
or commenced or, if he has died before the expiry of the said period by 

oR his legal repreaeDtative. 

(5) Where a suit or other legal proceeding referred to in sub-lection 
(4) is withdrawn within the period lpeeifted In sub-leCtion (J), the 
aurtewd penon may maire, within the .~id period, an application under 
lub-!leCdon (1) to the ClaJmI TrtbUD8l bavJn, jur18dieUon IDr tba ... -
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14 
triinatiort 9f his claim and for the grant of such relief as the Tribunal may· 
deem fit 'and on such application being made, the ·Tribunal shall have· 
jurisdiction to deal with the. matter. 

(6) No suit or other legal proceeding shall lie in a civil court in respect 
of any mntter which is pending before, or which has been decided by. a 5 
Claim~ Tribunal or the AppeUute Claims Tribunal. 

25. The power:; and functions of a Claims Tribunal may be exercised 
and discharged by Benches constituted by the President of that Tribunal. 
fro'll amongst the members thereof: 

··Provided that the President of the Claims Tribunal, or any other mCm.~ 10 

ber of such Tribunal authorised in this behalf by the President !?f that 
Tribunal, may, sitting singly. dispose of any claim which has been allott~d 
to a Bench of which he is a member, where the amount of the ·claim does 
not exceed twenty-five thous.md rupees. 

26. (l) A Claims 'rribunal mny; after giving the parties ~o the appli~ 15 
cation an opportunity of being heard, pass such orders thereon as it may 
think fit, confirming, modifying or annulling the decision or order 
against which such application has been made or may remand the case 
to thE' Corporation by which such decision or order was made, with such 
directions as thE: Claims Tribunal may think tit, for fresh adjudication 20 
or decision as the rase may be, of the claim, after taking additional 
evidence, if necessary, or may grant such relief as may be just and pro-
per in the circumstances of the case. 

. (2) A Claims Tribunal sha.1 send a copy of every order passed by it 
under sub-section (1), to the parties to the application. 

(.3) An order passed by the Claims Tribunal under sub-section (1) 
shaH, subject to the decision of the Appellate Claims Tribunal, if any, be 
final. . 

25 

1.7. (1) The Cen ..... Government .... , as soon as may.be after the . 
appointed day, by notification, constitute an AppeUate TrIbunal, to be called 30 
tbe Appellate Claims Tribuaal, consistiag of as moy jud.ic:iaI and teclmic:al 
members, not being less tban three, as it may think lit, for deddlng appeak· 
~erred under section 1.8. .. 

(2) A judicial member of an APi¥lIate Claims Tribunal shaD be a pe~on 
'Wilp t.as, for not less tbaa ten yean~ held a judicial ~ce i~ the territory of 35 
IDdia or is, or has been, a member of: the Indian LepI Serv~. and it 
hoId.hlg, or haS held, for not less thaD thftte years, a post not below a post.1o 
Grade 1 of th'at ServiCe; aDd a tecbnical member O't an ApPellate C ....... 
Trib ...... shall be a penon who is or has Hen an otIiCer of a rank not below 
that of a Joint Secretary to the G~vernment df . India, or of an equiftJent 40 
rank uDder a State Government or an insurance corporation or the Board. 

(3) The Central Government shall appoint one of ahe .members of the 
Appellate Claims Tribunal to ~ the President thereOf. 

. (4) The Central Gcwemment m~y appoint one or 1D01i'! members of tile 
Appeh,te Claims TrilJunai to be the Vice-President, or, as tile CIISe III8Y he, 45 
V~"residents, thereof. 
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~" (i) n. Vice-Preskleat aI tile AppeIIIIte Claims. Tribunal sllaI! eurdIe 
_h of tile po-wen aad perfona sadI of tile fuac:tiGns of tile Presideat of dI. 
Appellate Claims Tribuna 'as IIlIIY be delegated to llim by tile Praidelat of 
that Tribuaal by a general or spedaJ order in writiDa. . ' . 

5 ' (61 Aay yacanc:y ia the memb,~~ip of the Appellate CIa_ Trlbuaal 
.... 0 be ftlled up by the Ceatral Governmeat as sood as pradkable. 

28. (1) ,Any person aggl'ieved by an order passed by a Claims Tribu-
nal under sub-section (1) of section 26 may prefer an appeal to the 
Appellate CJaims Tribunal against such order. 

" (2) Every memorandum of appeal to the Appellate Claims 'l"ribunal 
10 ihall be in such f('fm, be. verified in such manner and be accompanied by 

, 8UC~ fee, not exreeding five hundred rupees, as may be prescribed on a 
graried tlcale dep~ndingon the value of the claim. 

(3) Ev~ry appeal under this section shall be filed within sixty days 
15 from the date on which the order sought to, be appealed against was 

': communicated to the appellant: 

Provided that the Appellate Claims Tribunal may admit an appeal 
after the-· expiry' of the aforesaid period. 01 sixty days it it f. satisfied that 

· the appellant wa!i prevented by suftlcien1-.. cause from preferring . the 
flO' appeal within' the said period. ' 

21, (1) The Appellate Claims Tribunal may, after giving the parties to 
, . the' appeal a rea30nable' opportunity of being heard, pass such orders 

thereon as it may think fit. confirming, mod!fying Or annulling the order 
appealed a~ainst or may remand the case to the Claims Tribunal which 

2S·'ha"d·'paSSEld' suth'order, with Rueh directions to the Claims Tribunal 88 
~ "Appellate' Claims Tribunal 'may think ftt, tor fresh adjudication ot 
· th! clatm, aft~r t.!l1dn~ additional 'evfdence, if neoessflry. · .. , ... ' ..' .' , ~. . , 

(2) 'fhe Appei.lafe Claims Tribunal shall send a copy of every order 
passedbv it under sub-section (1), to the parties to the appeal. 

30" ;""(3J Every 'order passed. under sub- section (I). other"than an order 
',. tl!inftndingthe' case to the Clalms Tribunal, shall be ftnat and ahaH' not 
• 'be calletlih question in any court except by way of * petition under 

article 32, Or article 136, or article 226. of the Conititutton. ' 

.. '" 39. (I) ThP powets and fUnctions of the Appellate Cl.'m' Tribunal 
j's1naj' be exerMfied and discharged by Benches eonatituted by the Prest. 
,., dent df tlie Appellate Claims Tribunal' from amongst the' membel"l 
. ·1:hei+.o~' ...• " .'\ 

.. Provided~th;d the .President of the Appellate C~i.rns Tribunal, or any 
. , other membH of sudt Tri~unal authorised in this ~balf by the Presicfent 

-to. of .tbQt Tibun~J, ma~r, sitting ~dng~v. dispose of any ,ppeal \fbJcb 
.• ,has been allotted to a BtQch ot \vhleb he. Is, a member, whl!fe the cla.m 

. .''', •. . t·· • 

~vol.yeA.in such appenl ~~ pot exceed flfty thousand rupeeJ. ~ 
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(2) Subject to th~ provisions of sub-seetion (1) I and SUb-.eetioD ,(~), 
a B~nch shall consist of not less than one judicial member and not less 
than one technical member. 

(3) Wh~re, before or after the hearing of an appeal, a Bench whether 
consisting of a single member Or more than one member, is satisfied that '!I 
8urh pupea) in\7o)vei'i-

(a) a substantial question of law of general importanc~, or 

(b) a que!>tion which is likely to affect the interests of any Cor-
poration or the dissolved Corporation or the policy-holders generalr 

ly. J., 

.t may either of its own motion Or on the application of any of the parties, 
draw up a statement of the facts of the case and the point which, in its 
opinion, involves any such question and refer such appeal, together wn.h 
such statement, tr) the President of the Appellate Claims TribunAl with 
a request to him to constitute a Special Bench for hearing the appeal, and "5" 
on receipt of such reference, the President of the Appellate Claims 
Tril-,unal sha11 constitute a Special Bench, which shall consist of not less 
than three members, of whom not less than one shall be a judieial 
member and not lells than one shall be a technical member. 

(4) The Special Bench, after hearing the parties if they appear and ae 
desire to be heard, shall decide the appeal so referred to it, and shall 
tranRmit a copy of its order to the Bench by which the reference was 
madp to it. .... ' '. 

(5) The costs (i{ any) consequent on a reference for the decision of 
the Special Bench shall be the costs in the case. ll5 

31. (1) The Central GOYenlment shan, as l!IOOII M may be alter 6e ap-
pointed day. by notllcation, constitute .s .. a .. y SeMe Mattel'!l TrtIJ •• h 
.~ It may deem neeessary for deallRR w'th the .. plkatloa.~ .... IIIKIer 
section 32 for the rederessal of the grievances relating to serv.ee matters. 

(2,) A Se"ice Matteh 1lributaa. may consist of OII~ ... her. or wilen 3D 
the Central Goyeinment is of opinion .... t !IllICit T ............ 11 ~ ., 
more than one member, such number of members, not bei ... leas than three. 
as the ('ent .... f'rOyirnment may think fit to 8ppOint. 

,.9) Where a SerYk'e Mot1en; Trlbua~1 ~OD~iilts Of ORe ale."', duIt ....... 
iylr sbaH be a pel'SOll who k holdina, or .. as held. for ROt, IeI8 ...... aftll li ' 
years, a judkilll oftil'e In the territory of lad .. or k. or u" ...... _..tN'r 
of the Indian I.eaa. Senift. and tli boldiD~ 01 ... held, a)NKt ...... . 
post 1ft G ..... e n ot that Servke, and where the St'nire Malef'lll 'J"rINnnd 
eom'st~ of IiIOI'f' than one memlK"r. not Itss .haD ODf' of the ..... It,ers ., IiIIda 
Trlbunal flhall be a person who is qualified as aloresaid and the remaWIII' .(D 

inem,",r or .. ",mbf'rs shall IJtt appoin',d frOID amonrs. ~rylng oIIkfl's wIIo 
have Il:1d np.rlfn('. in d .. alln, ,d.h seni",· mllUfr~. bf'in~ oIk-,," of a ... .. 
IH)t bt tow thllt of II Dirt'c'or to Ihr Government of I .. ia or of 1111 .......... . 
f~u'l. IiMfl" " S'iI" GOlfrp. ... 'qt Qr .... "'sU'lllPft rorporllUou qr .ew ... .,y, 
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(fJ WIleR die -.".r .. -.em.," • SenIce ........ TrIbuII is ..". 
... ..., die CeIIaIII GO\'eDWlell'- ........... 01 ... ......-.e.. 10'" 
tile '.deId of ..... l'ribu..l~, who .... praide 0"." ....... of .... 

, 'l'riIHID8I, aad ia die IIbseace of the PI ..... abe ........ t ....... of dIM 
J l'ribllila) shall preside o"er HI -liaas. 

I 
(5) ..... e C..... GO\'erIUIIeIIt ......, froaI .... to ti~, cIetiIIe, by aotifta. 

tioa, abe tenitodlil ...... wllllia whith • Senice M .... 'I'rih ... aI ...... exudla 
Us juriscUctioa, aDd wben awo or aIOre Senke Maften TrIbunals "lYe JudIdIc-
UoD Ofti' the 1liiie tenItorIaI UmIIs, tile c...... GonnuaeIIC ...... Ibo pro"" 

10 by 1IOti.Iiqti0ll, lie diltribudoa or aIIocafioa of work Co be done b), ed of the .. 

I!; 

110 

• 
(6) AD)' wc8De)' III tile _benllip of • Semce MIden TrlbuDII ..... lie 

Wled Up by the CeDfraI Gove •• i.ent II 500D • pradlcable. 

32. (1) In this scctioD,-

(a) "service matter", in relation to an employee of a Corporation 
or of the Board, means any matter arising out of the terms an~ conditioDS 
of his service; 

(b) "grievance with respect to a service matter", ia relation to an 
employee of a Corporation or of tbe Board, means a grievance of such 
employee to the effect that he has not been dealt with ia regard to thai 

'service matter in conformity with the terms and conditloDs of hfJ 
service; 

(c) "terms and coaditions of acrvicc", in relation to an employee of 
a Corporation or of tbe Board, means the terms and conditions of service. 
sp('cified by any rule, regulation or order made under this Act, for the 
time being in force, and applicable to him. 

(2) An employee of a Corporation or of the Board, aggrieved by-

(a) any decisiOn or order of a Corporation or the Board rejecti ... 
biB application or representation for the redresl8l of hill grievaDcc with 
respect to any service matter, or 

(b) the omission or faUure of a Corpornlioo or the Board to give ita 
decision in relation to any application or representation made by him for 
the redressal of his grievance with respect to any service matter, 

. may make aD application to the Service Matters TribuDal, bavin, jurisdiction, 
fo· the rcdressal of his grievance with respect to that service matter: 

lIS Provided that no application for the redressal of any grievance with respect 
to a service matter shall .be entertained by the Servke Matters Tribunal until 
tbt, appli~ has exhausted aU the remedies available to him UDder the rules. 
regulations Or orders reJaliog to the t~rms aad conditions of his service, for the 
lime being in force, for the redressaJ of IUch grievaoce: 

tc Provided furtber that the. Service Matters Tn'buDal may, if it is latisled 
Ibat ,the applicant was prevented by sutllc:ient caUIlt from exhausting aU the reo-
medh~s available to him under 8l1ch rules, regulations' or orders, entertain 
the app,licatton for the redressal of such grievance even though the appll. 
cant had not exhausted all such temedies. 
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• 
l8) AD application, UDder .. b4ectioo (2), fOr . the redressal of the 

grievance of an employee of a Corpdratiori or of the. Board wittt respect to a 
service matter shall be PWie,-

(a) in the case of a decision or order referred to in clause (a) of 
that sub-sectioD, within a period of ninety days from the date on which 5 

the decision of the CorPoration or the Board rejecting· his application 
OIl' representation, al the case may be, was communicated to the applicant, 

(b) in the case of any omission or·· failure referred to in clause 
lb) of that sub-section, within Ii period of ninety days, computed from 
the date of expiry of the period of six months from the date oyhicb the 10 
application or representation was submitted by him to the Corporation ~-­

Or the Board, as the case may be, for the redressal of bis Jfievance: 

Provided that the Service Matters Tribunal may admit any IUch applic:ation 
after the expiry of the said period of wnety days, if it is sitisfied that the 
applicant. was prevented by sufficient cause from making the application within 15 
the: said period: 

• Provided further that .where a person who had, before the appointed day, 

..... 
ofSel'Yice 
Matten 
Tribunal. 

filed with the dissolved Corporation, any a.pplication for ,tl~e redressal of-
a grievance with respect to a service matter, and the dissolved Corporation 
had not communicated to such person its decision on such application for a 110 
period of not less than six months from the date on which the application was 
filed by him, such person may, within ninety days from the appointed day, 
make an application under this 8ub-section to the Service Matters Tribunal 
~aving jurisdiction for the redfCB8IlI of his grievam:e. 

(4) An application. under sub-scction (2) shall be made in such form, be liS 
verified in such manner and shaD be accompanied by such fee, not exceeding 
one hundred rupees, as may he prescribed on a graded scale depending on the 
nalure of the Jfievance. 

(5) Nothing contained in this section shall empower any person to make 
any application under sub-section (2)- So 

(a) if on the date on which the application is made. the institution 
or commencement of any $lilt or other legal proceeding relating to the 
service matter is barred by any law of limitation for the time being in 
force; or 

(b) if any suit or other legal proceeding had been instituted or com- 5S 
menced in any court, whether before or after the appointed day, with-
respect to any service matter, onle. sucb suit or otber lega) proceeding 
;s withdrawn before !be. expiry. of the period of limitation as aforesaid_ 

33. The powers and· functions oJ... aSemce Matten Tribunal may be 
exercised and discharged by Benches constituted by the Prestdent of that 40 
Tribunal from amongst the members of such Tribunal: -

PrC'vided that the President of the Service Matters Tribunal, or any otber 
me-mber of such Tribunal authorised in -this behalf by the Preaid~nt of that 
Tn"bunal. may, sitting sinlly, dispose of any application which has been aDottect 
to a Bencb of which be is a member, If the subjec:t-matter Gf such 45 
appncation does not relate to reduction in ·ran1c. suspeu.llon, temoval or dis-
missal from service. 



5011101. 

4' of 1160. 

1011974. 

19 

r ' ! ~" r ~ •••• ~..i .. , l i J' .•• I: " ! . ~ II ' £:,", i'," 

.. ' 

't' tI .• 
f',. rl ct!IIA.PTBR.. 'Wr(;' ,. f '" ~ 

',';-'1<1(-" fCiIIIep&i4J$l iDIIrAVi."CCS,;AP ~~!I"'f I:, ""f,. .,f l' 

(~) issuing of any '~iAlod'" for ,thfj'il!xWDilulft~I'bf an1 ",It .. i ~ 
SO DeS!!. 

- '11'/ ",.., 'I ,'., r") 
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37. Where a claim or an appeal or an applit'ation relating tll a grievance 
with respect to a service matter ·has been heard by a Claims Tribunal, or 
the Appellate Claims Tribunal, ora Service Matters Tribunal, as the case 
may be, or any Bench thereof, consisting of more than one member and 
the members differ in their opinion on any point, the decision on such 5 
point shall, where there is a majority, be according to the opinion of such 
majority, and where there is no majority and the members are equally. divided 
in their opinion, they shall draw up a statement of the facts of the case 
and the point or points on which they differ in their opinion and make a 
reference of the claim or of the appeal or of the application relating 10 

to the service matter, as the case may be, to the President of such Tribunal, 
and on receipt of suC'h reference, the President of the concerned Tribunal shall 
arrange for the hearing of such point or points by one or more of the other 
members of that Tribunal, and such point or • points, or the appeal, shall be 
decided according to the opinion of the majority of the members. of the con- 15 
cemed Tribunal who have heard the claim or appeal, or, as the case may be, 

relating to the grievance with respect to the service matter, including tholle who 
had first heard it. 

38. In determining, for the purposes of .Jections 22, 27 and 31, whether 
an officer of :1 State Government or of an insurance corporation or of the 20 
Aoard holds any rank equivalent to that of a 10int Secretary or Director 
to the Government of India, regard shall be had to the scale of pay of the 
PORt held by that officer. under the State Governmont or the insurance cor-
poration or the Board, as the case may be. 

39. (1) Subject to such conditions and limitations as may be pres- 2S 
cribed, the costs of and incidental to all claims. appeals or applications, 
filed Ilnder this Act shall be in the discretion of the Tribunal (whether it 
is a Oaims Tribunal or the Appellate Oaimll Tribunal or a Service Matters 
Trihunal). in which such claim. appeal or application is filed and the Tribunal 
shall havc full power to detcrminc by whom and to· what extent such costs are SO 
to he paid, and to ~ivc all necessary directions for the purpose9 aforcsald. and 
the fnct that the Tribunal hall no jurisdiction to deal with the claim Or applica-
tion or henr the appeal shall be no bar to th~ exercise of such powers. 

(2) Where a.y such Tribunal directs that say com shall not Iollow the 
event, the Tribunal shall state its reasons in writing. 35 

CHAPTER vln 
FtNANCE. ACCOUN't.s AND AUDIT 

40. Every Corporation shall. have its own Fund and aU 
be credited thcrcto and all payments of the Corporation 
therefrom. 

its receipts shall 
shan be made 

"'.:,,:~ 40 .. , 
41. (1) The accounts ot every Corporation and the account!! of the 

'8nard lIhall be audited by auditors duly qualified to act as auditors of 
('om panics under the law for the time hein~· In force relatinJ! to com-
puniclI. and the auditors shall he appointed bv the Corporation whose 
acconnt!! arc to be 110 audited, or the Board,all the case may he, with 4S 
the previous approval of the Central Government, nnd shall receive 
such remuneration from the Qonc;erood CQrpQrtuton. or "'C: '08rd. II! the 
Central Government may fix. .:: , 
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(2) Every auditor in the performance of his duties shall have at all 
reasonable times access to the book:;, accounts and other documents of 
the ·concerned Corporation or, as the case may be, of the Board 

(3) The auditors shall submit their report to the Corporation or. U 
.sthe case may be, to the Board, by which they were appointed, and shan 

all'J forward a copy of their report to the Central Government . 

• C!. Every Corporation shall, on('e at least in every two ye:trs, cause 
an investigation to Ix! made by actuaries into the ftnancial condition of 
the life jn~urance business of the Corporati"on, including a valuation of 

If) the liabilities of the Corporation in respect thereto, and submit the re-
port of the act6arles to the Central Government. . 

G. (1) Every Corporation and the Board shall, as "Soon as may be, 
after the end of each financial year, prepare and submit to the Central 
Government in such form as may be prelCribed a report giving an ac-

I'; count of tts activities during the previOUI financial year and shall also. 
giVe an account of the activities, if aily, which are- likely to be under-
taken by -it in the next financial year. 

(Z) Every Corporation and the Board shall, In relation to its func-
ttons under this Act, furnish to the Central Government such reports 

:lO returns, statistics, accounts and other Information al the Central Gov-
ernment may· from time to time, require. 

4" If as a result of any investigation undertakeh by a Corporation 
under section 42, any surplus emerges, ninety-ftve per cent. of such sur-
plus or such higher percentage thereof as the Central Govemment may 

lZ5 approve, shan be allocated to or reserved for the life insurance poUcy-
holders of the Corporatton and, after meeting the liabilities of the Cor-
poration. if any, the remainder shah be paid to the Central Govemment 
or. If that Government 90 directs. be utilised tor such purposes and In 
!'uch manner as that Goventment may determine. 

30 U. If. for any financial year, proftts accrue from any business (other 
than Ufe Insurance business) carried on by a Corporation, then. atter 
making provilfon for ... rwe ad eth.. matten for which provision Is 
necessary or expedient, the balan. of such ·proftts 'iliall ~ paid to the 
Ctmtral Government . . . . . 

3S .... The Central Government shall cause the report of the auditors 
under section 41. the report of the actuaries under section 42 and the 
report under section 43 giving an account of the aetlvlttes of every Cor-
poration and of the Board to be latd before both Houaes of ParIlament 
.. lOOn as may be after each such report 11 received by the Central 

40 Government. . . 
CHAPTEB IX 
Mmca.L.UfIlOUII 

'7. Except as otherwise expressly provided in this Act on and from 
the appointed day, no penon, other than a Corporatfon, ;hallcarry on 

4, life Insurance busine.g in india. . 
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a. (1) Notwithstanding anything contained in section 47 or in &be 
Insurance Act, the Central Government may, by order, permit any par-
son who has made an application in that behalf, to carry on life insur-
ance business in India in respect of the lives o~ persons ordinarily 
resident outside India, subject to such restrictions and conditions u S 
may be specified i1\ the order and any such. order shall be deemed to 
have effect a'S if it were a certificate of registration issued by the 
Controller to such person under section 3 'eI. the Insurance Act in respect 
of that class of business. 

(2) Nothing in sub-section (1) shall authorise any person whJ i •. I~ 
permitted to carryon life insurance business of the nature referred to 
. in that sub~section, to insure the life of any person ordinarily resident 
outside India, during any period of his temporary residence in India. 

49. Every Corporation may have for use in any Divisional Office, 
Branch Office or other office or in any oft\ce outside India, an oftldal 15 
seal which shall' be a facsimile of the common seal of the CorporatiOD, 
with the addition on its face of the name of the Divisional Office, Branoh 
Office or other office or any office outside India, where it is to be und. 
and any such official seal may be affixed to any deed or document to 
which the Corporation is a party. 

50. 'fhe ..... A.Iured by 811 polldes of IHe innt'8llce Is~uect hy. or tral!!-
farred to or vested In, a Corpo1'ntioD Including any bonu~c~ deelared In 
respect thereof, whether before or after the appointed (Jay, shall be 
rua~teed as to payment In cash by the Central Government. 

51. No pr.ovision of law relating to the winding up of companies or $15 
corporations shall apply to a Corporation established under this Act, 
and such, Corporation shall not be pl~ed in liquidation save by order 
of the Central Government ~"-l in such manner 8S that Government may 
direct. 

S2. If any person ('Ilrries on life insurance business in IndJa In contra- 30 
ventton of the provisions of this Aoct. he shall be punishable with 
imprisonmeDt for a term wbichmay extend to three years, or with fine 
which may extend to ten thousand rupees, ·or with both, and where sueb 
contravention .f. • .continuing one, with furtber flne which shall not be 
lesl than one thousand rupeell. for every day, after the flm, durlBt" 
which such contravention continues. 

53. Tf any person wilfully withholds or fails to deliver to 8 Corpora-
tion as required by the provisions of the F!rst Schedule. any property 
Qr any books, documents or other papers which may be in his possession 
or unlawfulLy retains possession of any property which has been trans- 40 

ferred to and vested in any Corporation under this Act or wilfully 
applfes anv such property to purposes other than those exPressed In 01' 
a1.lthoriSl!!d by this Act. he sha 11. on !he complaint of the Corporation, be 
punishablE' with imprisonment for a term which IMV extend to Onall 
vear. or with flne. or with both. !, ···4~. 

5C. (1) Where an offence under this Act has been committed by a 
company, every person who. at the time the offence was commttted. 
was tn charge of, and was responsible to. the company for the conctuct 
of the business of the conlpany. as well as the company. shall be deemed 
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t& be gunty of' the offence a~d shall be Hable to be proceeded apiDIt 
aiId 'ptuaished aceordtngly: 

Provided ~hat nothing contained in t:his sub-section shan render any 
such person Jiable to any punishment provided in this Act, if be pr0V88 

5 that the ofTence was commi tted without his lmowledge or that he had 
exercised aU due diligence to prevent the commi.slon of such offence . 

• 
(2) Notwithstanding anything contained in sub-section (I), where 

any offence under this .Act has been committed by a company and it ia 
proved that the offence has been committed with the consent or eGfIlDi-

10 vance of, or is attributable to any neglect on the part of, any director, 
manager, .~ecretary or other officer of tb" company, such director, 
manager, secretary Or other offtcer shall also be deemed to be guilty of 
that offence and shall be liable to be proceeded against and puntsbed 
iccordingly. 

~5 Explanation.-For the purposes of this section,-
(a) "co~pany" means any bodr corporate and includes. firm 

or otl:ter association of individuals; and 

(b) "director", in relation to a firm. means a partner in the 
ftrm . 

.... 0 5.. No civil caurt shall have jurisdiction to entertain any BUlt or 
other legal proceeding or to adjudicate upon any matter which a Service 
Matters Tribunal is empowered by this Act to adjudicate upon. 

56. Any decision given or order passed or made (including any order 
for costs made under section 39), by a Claims Tribunal, or the Appellate 

lZS Claims Tribunal, 'Or a Service Matqm. Tribunal may be enforced in the 
lame manner and to the same extent by any civil court within the local 
amtta of whose juriadictiOD,-

(a) the Head Office of tbe Corporation against which such 
decision ,or order is to be enforced, is located, or. where such decilion 

SCI' or order is to be enforced in relation to any claJ~ 'arislng wftbtn 
tile area for which there fa a Branch Oftlee or other oftlce of the 
concerned Corporation. sum Branch Oftlce or other omee is located; 
or 

(b) the otlice of the Board against whieb such decision or order 
sst is to be enforced, is located; or 

(c) the place at which the person agaiDSt whom such deeilion 
or order is to be enforced, actuall,. and veluntarlJ:y re.tlcJIa. or 
carries .on business. or peraonaJly worb for pill, or OWDi _, 
property. . 

40 as if it were a deeree pa_d, or order made, by lOeh court. 

. 5;. (1) Save 81 ot.berwile provided elsewhere in fbis Ad, the IoBo,,-
,~ IeCtit'Ds of the IDIunnce Act Iball, 10 far as may be, apPly to evefJ 
Corporation as they apply to aD)' ~ther inIUrer,' 1I8IJle!y:-

Sections 2, 2B. 1"8, 28, D. 38, 31, _'1, 45, • 50 0, l1OA. 110B 
. 4" l10C amt, 11.. • . ' 

. (2). The Central Government .hall, a • .,. II 188,. be after tile 
appotnted da,., by Dotifieation, direct that the ~ IIettoaI of tJae 
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Insurance Act .shall apply to every Corporation subject to such condi-
tions and modifications. as may be specified in the notiflcation, namely:-

Sections 2D, 10, 11, 13, 14, 15, 20, 21, 22, 23, 25, 27A, 28A, 40, 
40A, 40B, 43,44, 51. 102 to 106. 107 to 110, 111, 113, 114 and U6A. 

(3) Section 42 of the Insurance Act shall have effect in relation to !s 
the i~sue to any individual of a licence to act as an insurance agent for 
the purpose of soliCiting or procuring life insurance business for a 
Corporation wbject to the condition that the powers exercisable by the 
Controller under sub.section (1) thereof may also be exercised on behalf 
of the Controller, by every Corporation. 10 

(4) The Central Goverpment may, by notification, direct that all or 
any of the provisions of the Insurance Act other than those specified 
in sub-section (l), or sub-section (2), shall apply to every Corporation 
subject to such conditions and modifications a8 may be specified in the 
notification. i: .~ . I, 

(5) Save as otherwise provided in this Act, nothing contained in the 
Insurance Act shall apply to a Corporation. 

58. Notwithstanding anything contained in section 193 or section 194 
of the Income-tax Act, 1961, no deduction of income-tax shall be made 43 ot 1981. 
on any interest or dividend payable to a Corporation in respect of any 10 
securities or shares owned by it or in which it has full beneficial interelt. 

59. Nothing contained in this Act shall apply in relation to-
(a) the scheme, run by the Central Government, known as the 

Post Office Insurance Fundi ' 
(b) any insurer to whom the Insurance Act does not apply by as 

reason of the provisions contained in section 2E thereof; 
(e) any approved superannuation fUnd as defined in clause (a) 

of section S8N of the Indian Income-tax Act, 1922, being a fund in 11 of 1922. 
existence on the date (hereinafter referred to as the specified date) 
on which the dissolved Corporation was establJahed; 30 

(d) any scheme in existence on the lp8Clfled date or an, 
scheme framed after the specified date with the approval of the 
Central Government, as the case may be, whereby, in coll81deraUoo 
of certain compulsory deductions made by Government from the 
salaries of its employees as part of the condItions of service, the pay- 3' 
ment of money is assured by Government on the death Of the emp. 
loyee concerned or on the happenlnl of any contingency dependent :1" 
on his life; . 

(e) 'any Family Pension Scheme framed under the Coal Mines 
Provident Fund, FamUy Pension and Bonus Schemes Act, 1948, or fO 46 of IMI. 
the Employees' Provident Funds and MJsc:ellaneous Provisions Act, 
1952, for the purpose of prOviding family pension and life USUl'aDCe ... ." lila. 
beneflta to the employees covered by the _aid Scbeme; 

(f) any scheme Of small savings run by the Central Govern-
ment whereunder paym'!nt is aasured by that Government on tIIe-.5 
death of the person IUUcriblng to the scheme or on the happen.lna 
of any continaency as the Central Government may, by noWlcatlaa, 
specify In this behalf. 

, .. _.-. 



•• No act or pn.ceec:Uag of a :CorparaUOD or of the Board or of aD.J 
Committee '01 an,. CprporatllObor'," tbeBoat4 Gr'ot a aabnt'rrlbunal, 
;~ Appellate ,Cla~ ,Tribunal, or a ,Sarv.tee, ¥at~, Trilluaa). shall be 
invalid or called in, qu"ozi '~ly. by reascm. of tbt!. ~trmce of any 

, vacancy therein or any defect in the constitution thereof. 

)1 
81. (1) No suit, proSecution or other legal proceedJng .shall lie against 

any member, Executive Director, ~r employee of a Corporation or of 
the Board formythiDg wblch, ism, .1OOc:t faith done or lD.tended to be 
dODe under this Act. , 

'10. ' (2) No sutt, proaecUtJon or' oijl~r 'legal proeeeding shan ll~ against I:r director of any concern apPollit8d 'by • Cciporallon under .. 1HOcHon 
1(2) of aect1cm 10 for anything whlch 11 in good faith done or lntend4tdlllo 
, done by him as such clirector .. 

'2. 'Every employee 'Of a Corporation or of the Board' or of a' Claims 
'" of laeo. ~l' Tribunal or the Appellate C~ Tribunal or a Service Mdtters Tribunal 

. shall be deemed to be a public aervant for. the purposes of C~p_ IX 
of the Indian Penal Code. 

80 

a. i (1) No person who I" 'on or alter the' appointed day,... 
(/I) .an employee of the, Goftl'DlDltJlt:, or 
(b) a holder of the ofBee. of Chairman or Director or 01, any 

other ofticeln, 'or an e~ployee, of, a Ita~tory corporatlop 'or.,_ 
Government company: or. ; 

(c) the spouse of an employee referred to In clause (11) or 
clause (b), or, as the case may be, of the holder of an om ... ·r.f.,rred I, ' to in clause (b),. , ' 

than be eUgible for the issue of,. or lhan8~t, ~nY' l~cenee to. ,net as 
_ Insurance agent, and any lueb licence, if l~ued,shal1. be voJd. 

(2) The licence issued" Rfter 'the appointed day, to a' person to act as 
cia fMuranee agent shan beeotne' wid Upon Such penon becom'ng, after 

SO 11\. tssue of such 1ieeriC:e,~ " . . ..'~ 
(i) an employee Of' tfle' nature '-referred to In ,clause (a) or 

clause (b) of sub .. teetfoft'(I) , or' .. 
(if) the holder of AA- ofqce ot t}le nature re~err~d to ,In .clause 

(b) ot that' iub-secUon:' . " . . 
35 _' Provfd~d that the licence" to et ~,8D Insuranee agent hsued' to • 

pe1"8Qn who becomes, a~.1UCh .tuua •. the spouse .f such emplGYee or of 
the holder of such office shall becaae ~d,on the exl:d1'Y' of th .... p, mnnth. 
~()m, the da te on which· SUM' penon becomes the, .,use' of rur.h' f!'M;" 
loyee or the holder of such ofBce. . ..,' 

40 (I) Every injuranceagentwl10 tnlmedlately bercn:e t1i;"'At'""",nter! 
day was, and eonttnues to .t"e on' tfHj' fIX1tft'Y of three month, fromtb8t 
day, an eJnl)loyeeof the l1Mut. tefer'tecf: to ftf clause (al or etausfi (bl 
of sub-seetfon (1), or the holder of an oIftee of the natuJoe r.'erred .tt, fn 

: clwie (b) of that lIub-seetion, or tbe IIJ)OUse of any sueh employee or 
.. , of the holder of anv .uch ofBce sbatJ. on the expiry otthree montba 

from the appointed day, ceA. to' be 1111 flilldfAfteeafent. 
EzplaftGtion.-For the PUfPCllel oflhf.' ~.-

m '"employee '.t ' •. ' nrtutor,o'edrpOrition* tnclu~et anv oenon 
employed for any of thO purposes at the Act by or . UDder ~hich 
.uch eorporatiOll i. eetablltbed or ODIIItItuted; 
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(ii) "Gov~rnment company" means a Government company 
within the meaning of section 617 of the Companies Act, 1956; 

(iii) "'Statutory corporation" means a corporation established 
or constituted by or under a Central, Provincial or State Act. 

84. (1) No person who is- S 

(II) an employee of a Corporation or of the Board Or of a ClaimB 
TrIbunal or the Appellate Claims Tribunal or a Service Mattel'll 
Tribunal; or 

·(b) a member of a Corporation or of the Board; or 
(c) a member of a Claims Tribunal or the Appellate Claims 10 

Tribunal or a Service Matters Tribunal, 
shllll be a member of, or be otherwi'Se -associated with, any polities1 
party or any organisation which takes part in politics nor shall he take 
part in, subscribe. in aid of, or assist in any manner, any political move-
ment or activity. IS , 

(2) If any question ariBeS" whether a party is a political party or 
whether any organisation takes part in politics or whether any move-
ment or activity falls within the 'Scope of sub-sedion (1), the decision 
of the Central Government thereon shall be flnal. 

(S) No such person as is referred to in sub-section (1) shall canvasl AO 

or otherwise interfere with or USe his inftuence in connection with, or 
take part in, ali election to any Legislature or local authority: 

Provided that-
(i) such person qualified to vote at 'Such election may exercise 

his right to vote, but where he does so, he shall give no indication 25 
of the manner in which he proposes to vote or has voted; 

(ii) such person shall not be deemed to have contravened the 
provisions of this section by'reason only that he-assists in the conduct 
of an election in the due performance of a duty imposed on him 
by or under any law for the time being in force. So 

(4) .The provisions of sub-sections (1), (2) and (S) .shall be deemed 

I 01' 1956. 

to form a part of the conditions of service of the persons specified in 
clause (II), clause (b) and clause (0) of sub-section (1) and any contra-
vention by any such person of any provision of sUb-section (1), or, as 
the cue may be, sub-section (S), shall be deemed to be a breach of the 35 
terma and conditions of ~uch service and shall be dealt with according1y~ --

BzplaftCltiOft I.-The dlaplay by such person on hm person, vehicle or 
residence, of any electoral symbol shall amount to using his influence in 
con."lection with an e,ection Within the meimlng of this section . 

E%plcmlltion JlI.-For the purposes of this section, "Legislature" 40 
meana-

(0 either House of Parliament, 
(ii) the Legislative Asseinbly of a State, or in the case of a 

State having a Legislatiw CoWlCU, either Jfo~ ot ~ Legislature 
pf ~t State. 4S .. 
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(iii) Legislative Assembly of a UnlOIl· territory coutttuted 
under the Government of Union Territorlea Act, 1_, 

'(iv) the Metropolitan Counell of Delhi constituted UDder 
sect~on 3 of the Delhi Administration Act, 1988, or 

5 (v) District CouncUs and Regional Councils in the States of 
, Aasam and Meghalaya and in the Union territory of Mizoram u 
pro-~ided in the Sixth Schedule to the Constitution, 

as the case may be. 
15.· (1) The Central Government may, by noti1lcation, make rulea to ...... 

• 0 carry out the provision'S of thfa Act. :. 

' .. 
3S 

4S 

(2) In particular, and wit,bout prejudice to the generality of the 
foregoing powers, such rules may provide for aU Or any of the followiDc 
matterSr namely:-

(4) the qualiflcations which a person shall possess for being 
appOinted as a member of a Corporation under Bub-Jection (1) of 
section 8; 

(b) the.term of ofBce of the Clud:rman and other memben of a 
Co;ration, as required by. sub4ection (1) of section 7, and the 
salaries and allowances which the C~ of a CorporatiOn Ihal1 
be entitled to receive and the conditions of his service in 1Wp8Ct of 
leave, pension, provident fund and other matters and the aRowan .. 
which the other . members of a Corporation shall be entitled to 
receive, as required by sub-section (4) of section 7; 

(c) the matters specifted under sub-section (1) of section sr sub-
ject to which each CorporaUon shall carry on life insurance businall 
and the conditions subject to which investment of its funds .hall be 
made by a Corporation, as required by cla'Uae (b) of su1Hectlon (Z) 
of section 9; 

(d) the fees and allowances to be paid to the members of a Com-
mitte: constituted under 8ub-sectton (5) of section 13 for attending 
its meetings or for any other work; -

(e) the appointment of SecretaIy and other ofBcera and .... -ployees, by a Corporation to enable it to dlacharge itl functions, U 
required by sub-sect1on (3) of section 14 and the term. and CODditlOlll 
of service of the Executive Directors, Secretary and other oftlcen 
and employees of a Corporation, as required by sub-lection (4) of 
~~~ .. 

(J) the term of oftlce of a member ·of the Board, and the salan. -and allowances which a whole-time member of the Board Iball be 
entitled ~ receive and the conditions of hJ. service, • requiNcl"'" 
8ub-seetions (1) and (5) of seetlOll 18; . 

(11) the fees aDd allowanees to be paid to memberl of Committee. 
(other than the memben of a Corporation or of the Board) for attend-
Ing meetings and for atten.diDg to."ther work,... requJred by .... 
section (2) of section 17; 

(h) the times and places at which the Board .hall meet and the 
procecture in regard to the transaction of ~sInes. at ttl meettnp 



.• l1ieh.ahall be observed ,by the Boatel, .M zequired b)' .. section (1) 
01 sectIon 18; 

(i) the terms apd. conditWu of sUvice of Secretary and other 
tltl1ce1'li anu empJoveee of.the Board, .. required by' BUb-section (2) 
0.1 /il::c1.lon l~; , , 

(:0 the manner in whiq.b, the. Boa.rG shall review the fuDctioning 
o! a Corporation' and the service which the Board shall render to a 
CorporatIon, as required by sub-section (1) of section 20; 

(Ie) the functions, other than those specified.in sub-section (2) of 
8eci~on' 20, which may be perionned by the Board, as required bl lo 
tiLlb-sectlon (2) of section 20; 

0) the matters subj~ct t~ which payment of an amount d~ter-
~~- ,.. 

mined by the Central Government &hall be made by a Corporation 
. to the Board, as required by sub-section (l) ofaectoion 21; 

(m) the form in . which an appUcation under .sub-section (1) of IS 
section 24 shall be made to the Claims Tribunal and the manner in 
which such application shall be verified and the fee which shall 
accompany such application, as required by sub-section (2) of section 

"24; I 

(n) the form in which an appeal shall be 1lled to the Appellate !aO 

Cl8TmsTribunal, the manner in which the JX1,emorandum of such 
appeal shall be verified and the fee which shall accompany such 
melnorandum of appeal, as' required by sub-section (2) of section 28; 

(0) the form in which an appllc~tion shall be made to the Service .......... . .. 

Matters Tribunal, the manner in which such application shall be RS 
verified and the fee which shall accompany sw:h application, as re-
quired by sub-section (4) of section ~; 

(P) the matters subject to which. every Tribunal shall have 
po';erto regulate itaOWD pro~dure and tb.e procedure of the 
Benches thereof, including the places at whf.ch it or its Benches So 

, '.hall hold Its, or their, 8ittinp, as required by sub-section .(2) of 
section 35; 

, (q) the conditions and UmltatioD'l subject to which costa may -be awarded by any TribUDal, as required by SUb-aeCtiOD (1) of 
section 89; . ' S' 

(r) the form in which a report giving an account of its activi-
ties a~ing the prevlo~s financial year ~ball be submitted by a Cor-
poration and the Board, as required by sub-section tl) of section 43; 

(.) the teIms and, aonditioDs of work of the lDsur&nce agents 
of 8'C!arporation incl\icliag thOle who become Insurance agents of 40 

. a Corporation on the appoiDW day, .. nqulred by B\Ib-section (3) 
of section 57 of this Act, r..a wlth section 48 of the Insurance Act; 

'f.' (,0 8Uch other ma~.are required to'be, or may be, prea-
cri~ _ : i-'i<~'" 

, (3)' The power to make ,11Ues conferred by sub-saction (2) shall 45 
lncl~de power- [I 

(i) toBive retrospective e#eCt to the 'terms and conditions of 
service of the employees or tbe Wma ~d ~tiOD8 of work of tn-

,It .urance agents under such rIwia; . . 
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(.ti) to~amftd by .., otadclitiou, vadatiOD or repeal such terms 
.aDd ,conditionwof lB"ioe Ql'" work wltb retrospective effect, . 

from a.date'not"·e,.rlierthan the. appointed day, '. ".", .. ', . 

•• (1) Every Corporation may, with the previous approval of the 
, Central Qovermrtent, by notification, make regulations, not inconsistent 

with the provisions of this Act and the rules made thereunder, /to pro. 
vide foi' all matters 'for which provision is expedient for the purpoae 
of liyjns effect to the provisions of this Act. 

(2) In particular, and without prejudice to the generality ot the 
10 foregoing pbwer, suCh regulations· may provide for all or any of the 

following matters, namely:-

sao 

IS 

so, 

(A> the powers and functions of a Corporation which may be 
.. delegated to the omears in char,e of its Divisional Oftlces and Branch 
Ot1lces; 

(b) the method of recruitment of employees and iDauraaC8 
~ 

'agen;ts of ,a Corporation; . 
(c) the manner in which the Fund 'of a Corporation shall be 

DWintameti; 
"(d) "the maintenance Of separate lunda and accounts at each of 

the Divisional OfBces and Branch Offices of a Corporation; . ;', . 
(e> the jurisdiction of each J.)iyjeional Oftlce and Branch OfBee 

of a Corporatioll;. 
~. ,-.. 

(J) the ~onduct of buliDela at meetings of .. CorporatiOD; 

(9) the formation of Committees of a Corporation and the 
delegation of powers and functions of the Corporation to such Com-
mittees, and the eondUQt of bualn~S8 at meetings of sueh Committees; 
, (h) ,the form apd, manner in which poUciea of life insurance 

may be' issued and· contracts. bindil;ag on a Corporation may be 
executed; 
i' '. 

(i) the elasslfieatioo of polioles of life Jnsuranee; whether issued 
by a Corporation or trBDlferred to a CorporaUon from the dissolved 
Corporation, for the pw'p08e of deetaring dtJferential bonWIII, 
wherever necessary; 

Ol the manner in which and the intervals wit.bin which the 
35 .I'a..eeoun'ts· of ~ario1lS Divisional Offices and Branch Oftlces of a Cor-

poratfdii may be' inspected and their aec:ounta audited; 

Oc) tbe conditioas aubject to. which any payment may be made 
by a Corporation. 

(3) The power. conferred by thlI Act to make rules in relation to the 
40 ~tUrs·t.n. respect ot which regulations could be made under the We 

TnSt1rallCe Act shall be ~eemed, for the Purpoles of. tb1I Act, to ~"lT1 
with it the powers to ameud, with retrospective dect from a day not 
earUer than the appointed ~, the regulaUODI, tf an,., made ~ 'tile 
ute !Dsurance Act, and In fo~ immediatel,. before the appointed day, 

45 aDe:! 'lOeb regulations, as ~ amended, shall have dIect aecordtJIgIy. 

Power to 
make 
rUKul.tiona 
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87. Every notiftcation· made under IUb-seCtion (2), or aub-8ection 
(4), of section 57, every rule made under section 65, and every reaula-
tion made under section 66. shall be laid, as soon as may be after ~t is 
made, before each House of Parliament, while it is in session, for a total 

" period of thirty days which may be comprised in one session or in two S 
or more successive sessions, and if. before the expiry of the session 
immediately following the session or the successive sessions aforesaid, 
both Houses agree in making any modification in the notification, rule 
or regulation or both Houses agree that the notification, rule or reauJa-
tion should not be made, the notification, rule or regulation shall there- 10 

after have ef!ect only in such modified form or be of no· eftect, as the 
case may be; so, however. that any such modification" ot annulment shall 
be without prejudice to the validity of anything previously done under 
that notification, rule or regulaltion. 

68. The ptovisions of this Act and the nlles made thereunder shall IS 
have effect notwithstanding anything contained iIi the Industrial Dis-
putes Act. 1947 or in any other enactmen~ (other than this Act) for the 
time being in force. or any judgment, decree or order of any coW¢, 
tribunal or other authority or any agreement, settlement, award or other 
iJlstrument for the time being in force. RO 

89. (1) If any di1Bculty arises in giving e1fect to the provisions of 
this Act, the Central Government may, by order, not inConsistent with 
the provisions of this Act, remove the dUBculty:. 

Provided that no such order shall be made after the expiry of a 
perioe1 of two years from the appointed day. :i5 

(2) Every order made under this section shall be laid, as soon .. may 
be after it is made, before each House of Parliament. 

70. Notwithstanding "the repeal of the Life Insurance Act, by BUb-
sectiot;! (1) of section 3,-

(a) 'anything done or any aetion taken under the Act 80 re-- 30 

pealed; 
(b) any NIDI due to, or payable by, the' dissolved 'Corporation, 

immediately before !the appOinted day; 
(c) any contract or agreement entered into, or arrangement 

made, by the dissolved Corporation, and in force immediately before SS 
the appointed day; 
." (d) .any rules made under the Life Insurance Act, and in force 
immediately befdre the appointed day; 

(e) any regulations or any other provisions With respect to the 
terms and conditions of service of ·employees ~ the tirmI and 40 
conditions of work of inwrance agents of ~e dissolved CorporatloD, 
as in force immediately before the appointed day; 

(1) any other regulations, f8 in force immedlately before the 
appointed day, , 

shall, in so far as they are relatable to a zonal o1Ilce of the dIIIOlvecifS 
Corporation, and the omeen, employees and agents in, or attached to 
such oftlce, be deemed,. withc?ut prejudice to the provisions of the PInt 
Schedule, to have been done or taken, or, as the ease may be, due to, or 
payable by, or entered into, or made by, the. correspondinl Corpora-
tion, and eVfIty such rule, regulation, contract, agreement or .arrangement So 
shall, un.til 1t is duly altered under this Act, have effect notwithstanding 
any judgment, decree or order of any court or tribunal and notWttbatacl-

14 of 1947. 
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In, anytb1bS contained in the Industrial Disputes Act, I1M'1 or any other 
law or any.agreement. set.tlement, award or other instrument for the 
time being in force. 

E%plClMtion.-For the purposes of this, Ad, unless the context other-
S wise requires, "corresponding Corporation", in relation to a zonal oftlce. 

of the dissolved Corporation means the Corporation which has 
its Head Oftlce at the place at which that zonal oftlce W8I located imme-
diately ~efore the appointed day. 

10 

THE FIRST SCHEDULE 
(See section 3) 

TRANSFER 01' THE CAPITAL, THE OITICERS AND 0'l'HI!:R BMl"'LOYDS, AIID 'l'HI 
ASSETS AND UABILITJ1:S, OF nm DISSOLVED CoRPoRATION AND 0Tl1IB MAT'l'BliIJ 

1. In this Schedule, unless the context otberwise requiret.-

(4) "corresponding Corporation" hu the meaning UBigned to it 
-15' in the E3:PlClncatCon to section 70; 

(b) "paragraph" means a paragraph of'this Schedule; 
(e) "sub-paragraph" means a sub-paragraph ot a parasraph; 

(d) "zonal offtce" means a zonal amce estabU.bed UDder lOb-
section (2) of section 18 of the. Life Insurance Act and fncludel. clivi-

110 slonal ofBces, branches and otber ofBces in ych zone. . , 

2. Out of the capital of rupees ftve crores provided by the Central 
Government to the dl81Q1ved Corporatton, there shall stand transferred, 
on the appointed day, to each of the Corporations, a sum of rupees one 
erore. 

liS 3. (1') Subject to Use other proviafonl of this Schedule, every offtcer 
or other employee of the dissolved Corporatton,-

(a) who was employed immedt8tely before the appointed day 1ft 
a zonal office, 8hall become on and fram that day. an oftleer or other 
employee, as the case may be, of the corresponding Corporation: 

30 (b) who wal employed immediately belore the appointed day, 
in any office. other than a zonal office, shall become, on aDd from 
the appointed day, an officer or other employee, as the ease may be, 
of such Corporation, as. the Central Government may, by gene-
ral or special order publJsbed in the Offtclal Gazette, .peeffy, 

SS and until any order Is made with reaped ,to any such ofBc:er or 
other etbployee, he .haD be deemed to have become, on and from 
the appointed day, an o~ or other employee of the Board, 

• 
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(2) An order unde.r clause (b). of sub-par.graph (I) may be ~ 
with retrosp~ctive effect from a ,date not earliel" than the ap~itlted 
day. . 

(3) In mak,ing ~'order UDder clause (b) of. sub-paragraph (1) 
for the purpose of allocating any officer or employee to anyone of the , 
Corporations, regard shall be had to' the need. for the eftlcient disch~. 
of its functions by, such. Corporation and the public interest ~d other 
relevant matters. 

(4) Notwithstanding anything (:ontained in the foregoing sub-par~ 
~raphs, it shall be open to any otBcer or·other employee of ·the dissolved 10 
Corporntion to opt in favour of not being an ofticer or other employee 
of the concerned Corporation by giving one month's notice of such 
option to. such Corporation: 

Provided that such notice shall be given,-
(a) before the expiry of thr~ months from the appointed day, or I' 
(b) where such ofticer or other employee is anofticer or other 

employee referred to in clause (b) of sub-paragraph (1), within 
three months from the date on which an order, applicable to him, 
1!; ma!~e under that c1auFe. 
(5) The option exercised under sub· paragraph (4) by' ~n officer or ao 

other employee shall take effect on the expiry of the period of notice of one 
mnnt". but the hking effect of such option' shall not prejudicially affect 
any dl"ciplinary or other proceedings which may be 'Pending against hlrD 
on the date on which the notice was' given, or which may be taken a«&inst 

! sJ.tc~ officer or other 'employee .in tespe~t of an.ytl:l1ngdo~e 01' omitted to a5 
be don~ by him hefore his option bad. taken efleet. 

(6) An omcer. or other employee who exercises the option referred 
to in sub-paragraph (4), shalt-

(a) be entitled to the payment of an amount equivalent to the 
salary and allowances which he would have drawn for a period of So 
three months if he had continued in service for that period, from 
the dnte on which his option takes effect, but where he would have 
continued in service for a period -of less than three months, such 
amount shall be equivalent 'to the salary and allowances wJUch he 
would have drawn for the period for which he would have .continued " 
tn service; 

(b) be paid by way of gratuity, an amount calculated in accord-
ance with the rules which would have Applied in his ·case if the Life 
Insurance Act' had not been repealed and he had retired from service 
on the date on which his option took effect, and ,for thts purpose the 40 
requirement as to the minimum period of service which should have 
been rendered for becoming entitled to gratuity under those rules 
shall not apply and such gratuity shaUbe payable on the basis of 
the ba.c;ic pay drawn by him i'l!nnedia~ly befOre the day on which 45 
J1is option took effect; 

«~) be entitled to such other temunal beneflts, other than gra-
tUity, as would have been payable to him if the Life Jaaurance 
Act bad not been repealed and he had retired from service ·"on tbe 
date OIl which bis optt~ took elect: . 



sa 
Provided that in the case of any oftlcer or other employee against 

whom eny disciplinary proceeding is pending immediately before the 
appointed day, or apinst whom a disciplinary proceedtn, may be taken 
thereafter, the payment of salary, allowances, gratuity or other terminal 

5 benefits under this paragraph shall be subject to the result of the said 
proceedings. 

4. (1) On the appoiDttec1 day, the rights and liabilities of the diasolved 
Corporation in respect of the policies of life insurance issued by it, and in 
force immediately before the appointed day, which were being serviced 

10 by a zonal o1Bce shall, subject to the other provisions of tbJs Schedule, 
stand transferred ,to, and shall vest in, the corresponding Corporation. 

(2) Save as otherwise provided in sub-paragraph (I), the assets and 
liabilities of the dissolved Corporation, as on the day immediately before 
the appointed day, .shall be allocated amongst the corresponding 

15 Corporations in such manner and to 'Such extent as the Central Govern-
Ulent. having regard to the recommendation made by the Committee 
constituted under sub-paragraph (3), may, by order published in the 
Official Gazette, determine and such order may ,provide for the retransfer 
to a corresponding Corporation of any' assets and liabilities which had 

20 been previously allocated to any other corresponding Corporation under 
any provisional order made under sub-paragraph (5). 

(3, The Central Government shall constitute a Committee consisting 
of not less than three and not more than five persons who, in its opinion, 
have special expertise in the matter of evaluation and allocation of aaets 

20 and liabilities of bodies corporate, for the purpose of evaluating and re-
commending the allocation of the assets and liabilities of the dissolved 
Corporation amongst the corresponding Corporations in accordance with 
the provisions of sub-paragraph (4). 

(4) The Committee Ihall-

2S (a) determine the value of the assets of the dissolved Corpora-
tion; and in determining such value, the Committee shall have due 
regard to the net yield from loans and Investments, 

(b) determine. in accordance with tbe actuarial principles, the 
liabilities in respect of the life insurance policies, which, by virtue 

30 of this Act, stand transferred to, and vested tn, each correspondIng 
Corporation, 

and on such dett'rmination, make a recommendation to the Central 
Government for the allocation, in an equitable manner, of such as!'cti 
amongst the corresponding Corporations, having regard to the liabfllUea 

35 which, by virtue of this Act, stand transferred to, and vested In, eaeh 
cOrl'espondtng Corporation: 

Pr~fded that the allocation of the usets and liabilities of the dis .. 
solved Corporation amongst the corresponding Corporations shall be so 
made as to eD8UJ"e that immovable properties are allocated, as tar as 

40 prac:tfcable, on .... i. where II" buts and such allocation ,han be 80 
made as to ensure that the deftciency, if any, in the value of any Immov-
able property allocated to a corresponding Corporation II made goOcl by 
the allocation to it of other assets of the dissolved Corporation. 
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(5) The Central Government may. if it considers necessary or ex-
pedient so to do fol' the efficiont transaction of business of the corres-
ponding Corporations, pending the making of an order under sub-para-
graph (2), by a provisional order published in the Official G&Z8!tte, 
allocate amongst the corresponding Corporations the assets and liabilities 5 
of the dissolved Corporation referred to in sub-paragraph (2), and such 
provisional order shall cease to have effect on and from the date of 
pUblication in the Official Gazette of the order made 'UDder sub-para-
graph (2), excep,t as respects things done or omitted to be done under 
such provisional order. 10 

(6) Any person aggrieved by the order made by the Central Govern-
ment under sub-paragraph (2) may, within thirty days from the date 
on which the order is published· in the Official Gazette, make a represen-
tation Ito the Central Government for the review of the order on any 
of the grounds specified in sub-rule (1) of rule 1 of Order XLVII of the 15 
First Schedule to the Code of Civil Procedure, 1908, and on receipt of 5 or 190 :1• 
such representation the Central Government shall, after giving the 
person making the representation an opportunity of being heard, dis-
pose of the representation as expeditiously as possible, and where, an 
such review, theCent.ral Government is of opinion that it is necessary 20 
so to do, it may modify, the order made by it under sub-paragraph (2) 
and publish the order as so modified in the Oftlcial Gazette. 

(7) All transactions and other acts which immediately before the 
appointed day could have been entered into Or done by a zonal office 
in relation to any assets, liabilities, business Or any other matter of. 25 
or pertaining to, the dissolved Corporation, may, on and from that day. 
be entered into or done in respect 8f 'Such assets, l1abUities, business 
or other matter by the corresponding Corporation as if such assets, 
liabilities, business or other matter were, by virtue of this sub-paragraph, 
the assets, liabilities, business or other matter of, or pertaining to, the 30 
corresponding Corporation. 

(8) All agreements, arrangements, contracts and covenants entered 
into and in force immediately before the appointed day, by any office ot 
the dissolved Corporation, other than a zonal office, and all transactions 
entered into, and in force. immediately before the appoin~ed day per- 3S 
tailling to any office, other than the zonal office, and all assets, liabilities, 
business or any other matter of, Or pertaining to, any office of the dis-
solved Co.rporation, other than a zonal! office, shall be deemed, on and 
from the appointed day, to have been entered into or made by such cor-
responding Corporation and shall become, on and from that day, the 40 
asselJ, liabilities, business or any other matter, as the case may be, of 
such a corresponding Corporation, as the Central Government may by 
oder, direct. ' 

(9) No suit, appeal, application, execution or other legal proceeding 
~, or against, the dissolved Corporation which is pending immediately 4S 
before the appointed day shall abate Or be discontinued or be in any 
way prejudicially affected by reason of the transfer of the rights, assets 
und liabilities of the dissolved Corporation to the corresponding Corpo-
ration or of anything contained in this Act and every sUch suit, appeal, 
topplicatlon, execution or other legal proceeding may be continued, 50 
ilrosecuted or enforced by or against the corresponding Corporation to 
which such rights, assets and liabilities have been transferred and 
vested in under this Act. 
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EzplGnation.-For the purposes of this sub-paragraph. "legal proceed-
ing" includes any proceeding before an Arbitrator or before any tribunal 
constituted under the Life Insurance Act or any other law for the time 
being in force. 

j (10) The business of the dissolved Corporation outside India, imm. 
diately before the appointed day, and the 8S88ts, rights, liabilities and 
obligations of the dissolved Corporation in relation to such business and 
the officers, other employees and insurance agents, if any, employed by 
the dissolved Corporation in connection with such bUlin ... , immediately 

10 before the appointed day, and all other matters relating to the said 
business shall, in relation to the Branch specified in column 1 of the 
Table below become the assets, r1gbta, liabilities and obligations or 
business, or, as the case may be, officers, other employees and insurance 
agents of the Corporation specified against its name in the correspond-

15 ing entry in column 2 of the said Table: 

TABLE 

2 
1. I.qndon Bra.;c-h---- - -- The-Northern Life Insurance Corpo-ration 

of India. 
~o 2. Mauritius Branch The Western Life Insurance Co!,):oration 

of India. 
3. Fiji Branch The Central Life Insurance Corporation 

of India. ---- ---------.- -. 
(11) If, according to the laws of any country outside India, the pro-

25 visions of this Schedule and of any scheme made thereunder are not 
effective to transfer to, and vest in, a Corporation specified in column 
2 of the Table under sub-paragraph (10), any asset 'Situated in that countty 
or liability incurred therein which formed immediately beCore the 
appointed day, a part of the busineas of the di1801ved Corporation, the 

30 affairs of the dissolved Corporation in relation to luch asset or liability 
shall, on and from the appointed day, stand entusted to such officer of 
such Corporation (being a Corporation mentioned in tlle said Table), 
as the Central Government may, by notification, appoint in this behalf, 
and the officer so appointed may exercise all powers and do all acts and 

35 things as may be required by the laws of such country for the purpoae 
of effectively transferring or vesting such assets or liabilities in the 
Corporation of which he iq an offir.er and may either himself or through 
any person authoriosed by him in this behalf realise such asset and 
discharge such liability for and on behalf of BUch Corporation. 

40 5. (1) The rights and liabilities of the dissolved Corporation in 
respect of a policy of life insurance which stand transferred to, and 
vested in, under sub-paragraph (1) of paragraph 4: to a corresponding 
Corporation, shall be the rights and liabllities, resP,eetively, of such 
COttespondi)1g Corporation and such -corresponding Corporation shall 

45 exercise such rights, or, as the case may be, shall be liable in respect 
of such policy of life insurance to the same extent and in the lame manner 
as the dissolved Corporation was entitled to exercise such rights, or, U 

the case may be. liable, and shan do all such acts and thing. in 1'eIpect 
of such policy of life insurance as the dissolved Corporation would have 

50 been required to do in respect tbereof if this Act had not been }lased. 
(2) Notwithstanding anything contained in lub-paragraph (l) of 

this paragraph, or in sub-paragraph (1) of paragraph'" the correspond-
Ing Corporation to which the liability in reBpeCt 'of a poJicy of lIf. 

M_ 
ot the 
Transfor 
to the 
correll· 
ponding 
Corpor.· 
lion 
of policiel 
otllfe 
Insurance 
luueel by 
the cffllol,,· 
eel Corpo-
Tltlon. 
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insurance stands transferred to, and vested in, under this Act, shall, if the 
holder of such policy of life insurance makes, within six months from the 
appointed day, an application to such Corporation for the transfer of the 
liability in respec.t of such policy of life insurance to any other Corpora-
tion established under this Act, transfer such liability to such ctther Cor- !) 

poration ilnd S'Jch other Corporation shall be bound to accept such 
transfer: 

Provided that the benefits admissible to an insurance agent in re-
lation to the policy of life insurance so transferred, shall continue to be 
adnrlssible to him and the corresponding Corporation to which the 10' 
policy of life insurance is so transferred shall be liable to make such 
benefits available to that insurance agent. 

(3) The option exercised by a policy-holder by making an applica-
tion under sub-paragraph (2), shall be final. 

6. (1) Subject tb the other provisions of this paragraph, every IS 
person who immediately before the appointed day is an insurance agent 
of the dissolved Corporation shall, on and from the appointed day, 
become an insurance agent of the corresponding Corporation in relation 
to the zonal office in the branch whereof the records of his work as an 
Insurance agent are maintained immediately before the said day, and 20 
shall continue tQ function as such insurance agent on the same terms 
and conditions as would have been applicable to him if this Act had not 
been passed and shall continue to do so unless and until his appointment 
as such insurance agent of such corresponding Corporation is terminated 
or until such terms and conditions of his work as an insurance agent 25 
are duly altered 'Under this Act. 

(2) The period of work rendered by an insurance agent in the dis-
solved Corporation shall be counted towards the / period of his work in 
the corresponding Corporation of which he becomes an insurance agent 
under sub,paragraph (1) in the same manner as it would have been go 
counted in the dissolved Corporation if this Act had not been passed. 

(3) An insurance agent of the dissolved Corporation shall not be 
entitled to claim any compensation by reason of his becoming, by virtue 
of the provisions of sub-paragraph (1), an insurance agent of the corres-
ponding Corporation or by reason of any alteration of his terms and 3 i 
conditions of work as provided in that sub-paragraph and no such 
claim shall be entertained by any court, tribunal or other authority. 

THE !=;ECOND SCHEDULE 
I See section 9) 

1'IIE ZO!>IES AND DIV'ISION~ WITHIN THE ZONES IN WHICH INTENSIVE 40 

L'EVELOPMENT OF LIFE INSURANCE BUSINESS IS TO BE MADE 

Name or t~ Corporation --_._-.-" 
ai 'l'HIl CORPORA'l'ION'S 

Zone Divisions within 
the Zone 

1 . ____ 1_1 ________ I_II ___ . __ . _____ 4S 
1. The Ototral Lite 

llllUl'aDCl Corporation or 1ncIia. 

Kanpur Kanpur 
Lucknow 
Aara 
Meerut 
Indore 
Jabalpur 
VaruuI 
Ralpur. 



1'1 
• 

Name of die Corporation Zon. DlvluOlll whbln tb. 
ZoDe 

-. 
I II III 

II. TIle- Eullia Lifit IlUuraace CIii. ... , CalculI. 
Corponatiuu 01 India. 

Aaaluol 

Cuttack· 

Cauh.t.i • 
- jalpaiauri 

jam,hedpur 

Mu .. R .... pur 

PaUla 

SiJc:har. 

S. The Northern Lite IIIIUraIIe! DeIbi DeJlai 
Corporation 01 India. 

Ajaael' 

~b 

juJIUDdur 

Jaipur. 

of, The Southern Life ImuNnee 
CorpcntioB flladia. 

M~dnI M .... 

Banplore 
COim .... 

Hyderabad 

Madurai 

Muulipatnam 

Trivandrwn 

Udupi 

Thanjavur 

Dharwad 

~OIIbilrode 

Vilalchapatnam 

OMld ...... 

5. The Wenr:m Life ImuNac:e 
Corpora1iCIIII ~ India. 

&o."y Bombay. 

AhftDedalJad 

Nai'PID' 

HaufE 

Pune 

a".t 
s.tara 
•• nat. 





ApPENDIX I 
(V,de paragraph 2 of the Report) 

Motion iu Lok Sabha for .,.efer~'nce Of tiLe 8iU to the joint CommtU •• 

"That the Bill to provide, with a view to the more effective realisa-
tion of the objectives or nationaUsation of life insurance buaineslII, for the 
dissolution of the Lire Ill!"urance Corporation of India and for the 
establishment of a. number of corporations for the more efficient carry-
ing on of the said business and for matters connected therewith or 
incidental thereto be referred to a Joint Committee of the Houses con-, . 
Silting of 30 members, 20 from this House, namely:-

(1) Shri SaUsh Agarwal 
(2) Shri M. Arunchalam 
(3) 5hri Dilecp Singh Bhuria 
(4) Shri Mool Cband Daga 
(5) 5hri Nurul Islam 
(6) 5bri Bhiku Ram Jain 
(7) Shri Kamp.l Natb Jba 
(8) Sbri Ghayoor Ali Khan 
(9) Shri Sunil Maitra 

(10) Shri K. MalI.:mn& 
(11) 5hri Brajll. Mohan Moban~ 
(12) Shrt Kusuma Krishna Murthy 
(13) Shri Ram pyare Panik. 
(14) 5hri Janardhana Poojary 
(15) 5hri Ram Lal Rahi 
(16) Shrj K. A. Rajan 
(17) 5hri Ratansinh Bajda 
(18) Shri M. S. K. Sathiyendran 
(19) Shri Natvarsinhtllianki 
(20) Shrimati Sukhbuns ¥aur 

and 10 from Rajya Sabha; 

• I 

,A 

That in order to constitute a sitting of the Joint Committee tM 
quorum .hall be one-third of the total number of members of the Joint 
Committee; • 

That the Committee shall make a report to this Houae by the last 
day of the first week of Budget (19&4) Session of Lok Sabha; 

Th~t in other respects, the Rules .,f Procedure of this House relating 
to Parliamentary Committees shall apI.Jy with such variatIons and modi-
fications as the Speaker may make; and 

That this House do recommer.d to Rajya Sabha that Raj)'a Sabha 
do join the said Joint Committee and communicate to this Hou. the 
names of 10 members to be appointed by Rajy. Sabha to the Jofat 
Commlttee."r . 

-.. 41 
_., ..... ''7 
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APPENDIX n 
(Vide paragraph 3 of the Report) 

Motion in Rajya Sabha for -reference of the BiU to the Joint Committee 

"That this House concurs in the recommendation of the Lok Sabha 
that the Rajya Sabhn do jf)in in the Joint Committee of the Houses on 
the Bill to provide, with a view to the more effective realisation o( the 
objectives of national;sation of life insurance business, for ,the dissolu-
tion of the Life Insurance Corporation of India and for the establiflh-
ment of a number of. corporations for the more efficient carrying on of 
the said business an..i for matters connected therewith or inciden1al 
thereto and res()lv~s that the following 10 Members of the Rajya SaM_, 
namely, 

1 Shri Lal K. Adveni 
2. Shri Sultomal ,sen 
'3. Shri Era Sezhiyan 
4. Shri R. Ramakrishnan 
5. Shri Yithall'ao Madhavrao .Jadhav 
6. Shri Ghayoor Ali Khan 
7. Shri Nand' Kishore Bhatt 
8. Shri B. Ibrahim 
9. Shri Akshay Panda, and 

10. Shri Pranab Mukherjee 

be nominated to sen.·p on the said Joint Committee." 

• 

:.-; . .. 



APPE~lXm 

MINUTES OF THE SITTING OF THE JOINT COMMIT' fEE ON 
THE LIFE INSURANCE CORPORATIONS BILL, 1983 

•• 

" 

I 
Fin' Sittiur 

(24-1-1984) 

Th. Committee sat on'Tuesday, 24 January, 1984 from 1000 to 1100 
AoU.JS. 

J' 
0" 

PRESENT 
Shri Mool Chand, Daga-Chairman 

MEMBERS 

Lok.SVf>ha 

J. Shri Satish Agarwal 
3. Shri M. Arunachalam 
4. Shri Bhiku Ra,m Jain 
5. Shri Kamal Nath .fha 
8. Shri Ghayoor Ali Khan 
7. Shri Sunil Maitra 
8. Shri Braja Mohan Mobanty 
9. Shri Ram Pyare Panika 

10. Sbri Janardbana Poojary 
1~. Shri Ram Lal Rabi 
12. Shri Ratansinh Rajda 
13. ,Shri M. S. K. Sathiyendran 
14. Shri Natvarsinh Solanki 

Raiya Sabha 

~ __ •• 1Jc&;1r, ,.,,,, •. 

.... ,. 
15. Shri Lal K. Advani 
18. Shrj Nand Kishore Bhatt 
17. Shri B. Ibrahim 
18. Shri VithalrlO Madhavrao Jadhav 
!9. Shri Akshay Panda 
20. Shri R. Ramakrishnan 
21. Shri Era Sezhiyan 

SIIJCUTAJlIAT 

1. Sh.ri H, G. Paranjpe-Joi'llt Secretary 

• 

I. Shri S. D. Kaura-Chief Legislative Committee O[Jicer. 
3. Shrt T. E. Jagannathan-Senior Legislative Commtttee O~Cf'!f'. 

P'!!PRBSI'!NTA'J'lVrS OF TIn: MnnsTRY' OF FrN'ANC'"1 (Dv.PTT. OF EcONOM!e 
A,.,.AI1tS) (INSU'RAN(,f: DJVJRTON) 

1. ~hrf P. K Ka111-,C:"("7'fI!fnry 
a !bTi "H M. S. Bhstna'1ar-Addititmal SerrettttJi 

.. 
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3. Shri R. K. Mahajan-Controller of Insunlnce 
4. Shri A S. Gupta-Current lncharge & MD. LIe 

REPRESENTATIVES OF TilE MINISTRY OF LAw, JUSTICE AND COMPANY 
AFFAIRS (LEGISLATIVE DEPARTMENT) 

1. Shri S. K. Maitra-Consttltant. 
2. Shri Jagdishwar Narain-Depwty Legislative Counsel. -2. At the outset, the Chairman welcomed the Menibe.rs of the Joint 

Committee and referred to the importance and urgency of the task before 
the Committee. 

3. The Committee then considered their future programme of work 
and decided that a Press Communique inviting memoranda containing 
comments I suggestions on the pJ"ovisions of the Bill by 14 February, 1984 
from the State Governments I Union Territory Administrations, Bar 
Councils/Bar Associations, ,other Organisations, individuals, etc. inter-
ested in the subject matter of the Bill for their consideration be issued. 
They also desiJ"ed' that the contents of the Press Communique be given 

• wide publicity by broadeasting/telecastiJ1g through All India Radio/Doo7'-
darshan Kendras. """ 

The Committee also decided that an advertisement incorporating the 
contents of the Press Communique in brief might be inserted in the 
newspapers on payment basis. 

4. The Committee also detltded that a Circular letter might be addres-
sed to 'all State Governments/Union Territory Administrations and Bar 
Councils/Bar Associations, requesting them to send their comments! 
sug~estion'S on the provisions of the Bill by 14 February, 1984. 

5. The Committee further decided that oral evidence of the interested 
parties might be taken on the provisions of the Bill. The Committee 
authorised the Chairman to select parties/individuals, etc. for oral 
evidence. 

6. The Committ-ee also decided that the Ministry of Finance might be 
requested to furnish the following documents for their conside.ration: 

(i) Synopsis of all Reports of various Commlttees/Panelll on tbe 
workin~ of the Life Insurance Corporation such as Morarka 
Committee; Vjshwanathan Committee and similar other Com-

,. mittees; 

(li) Note OJ') the Life Insurance Corporation and Its set-up; and 

(iii) (a) Total nmount received from Policy-holders during the last 
four years: 

(h) Total amount p~id to Policy-holders on maturity during the 
same llf'rlod: 

(c) T('Itnl amonnt of Claims not paid bv LIC to Policy-holders 
durlnp.: th~ BRme period with rea'sons ~he.refor; . 

(d) Total amollnt "nt\ nllmhE'r of po1icie~ l:lp~eoj during ,the sa!"e 
JlPrlo1; and , 

(e) The total amount of overtime allow.nee pl'licl to l.IC employees 
dunn g the same period. 



4' 
7. The Committee alao decided. that the Ministry of Finance mi&bt be 

nquested to supply a Hat of OrpnisatloDJ/AaociatioDl/apert8. etc. who 
might be requested to send memoranda containing eomments/sugpsttons 
on the Blll fo.r their consideration. 

S. The Committee then decided to hold their next series of slttmp 
pn WedneadaY'~ 8 February, at 1500 hours, on 'lburaday, 9 J'ebruary at 
1100 hours, on Thursday, 16 lI'ebruary at 1500 hours and on Friday, 17 
I'ebrua,ry, 1984 at 1100 hours to consider the memoranda that might be 
reeeived and to hear oral evidence on the provisions of the BDl. 

9. The Committee then adj,oumed. 



.:JI 
Second SitttDI 

(8-2-1984) 

,; ." 
.. . _:.:fIII"", .... 

The Committee sat on Wednesday, 8 February, 1984. fl:.om 1500 to. I.' . 
hours. 

PRESENT 

Shrj Mool Chand Daga-Clulirman 

MDOP8 

Lok Sabha 

2. Shri Satish Agarwal 
3. Shri Nurul Islam 
4. Shri Bhiku Ram Jain 
5. Shri ,Kamal Nath Jha 
6. Shri Ghayoo,r Ali Khan 
7. Shri Sunil Maltra 
8. Shri Braja Mohan Mohanty 
9. Shri Kusuma Krishna Murthy 

10. Shri Ram Pyare Panika 
11. Sbri Janardhana Poojary 
12. Shri Ram Lal Rahi 
13. Shri Ratansinh Rajda 
14. Shri Natvarsinh Solanld 

Rajya Sabha 

15. Shri Lal K. Advani 
16. ShI1 Nand Kishore Bhatt 
17 Shri Vithalrao Madhavrao Jadhav 
18. Shri Sukomal Sen 

Slx:RE'l'ARIAT 

1. Shri D. C. Pand'e-Joint Secretary 
2. Shri R. S. Mani-Senior LegiaZative Committee Oficer 

"J!"'~.~"" • 

... 

RlPnsENTATIVIS OF THE MtN18TRY 0 .. FINANCE (DEPTr. 01' EcoNOMIC 
AITAIRs) (INSURANCB DlVlJION) 

1. Sh.d H. M. S. Bhatna'f8r-AMiti0n41 Seeret.ry 
2. Shri R. K. Mahai.an-Cont1'Oll81" of InatW41'1.ce 
3. Shri S. D. Raheja-Under Secre'ta,TY 

RII:PRIlSJ:NTA'l1VES OF THE MINISTRY OF LAw, JVS'l'ICl& AND COMPANY 
AFrA:mS (LEGISLATIVE DEPARTMENT) .. 

1. Shri S. K. Maitra-ConBultant 
2. Shri Jagdishwar Narain-Deputy Legislative Couftlet. 
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a. At ta.outHt, \he Cbairmu j,nformed tbe Members, that as per 
their deeilion taken at the sitting held on ~ January, 1984, a Prell 
~eaae, Q ~rtilement in th~ Newspapers and circular letters to 
vanoUa Inititutions!AssOdations etC. inviting memoranda cOntaining 
etiDDiitmtt!suages'tions -on the' provisions of the L. I . C . Bill, 1983 aDd 
requests for oral evidence had been issued. He also informed the 
~~ Utat req~st!l flom various Associations/Organisations and 
Uac1fvidwUi had b~n received for extension of time for submission of 
memoranda: ' , 

3. The Committee. after some discussion, felt that as they have yet to 
receive memoranda on the Bill, hear oral evidence on the provisions 
er tire BtD, take up "la.e-~lauae consideration of the Bill and 'have 
_ ~fl8te' ·other ..... ISf the Bill, 'it" Would not be poatble for them 
to present their Report by the stipulated date b. last day'of the . 'fttat 
w_ of the Budget Session, 1984 i.e. 24 February, 1984. The Committee, 
~f()W, d~ded ··to· seek an' extension of time for pruentation of thdr 
~ IIp to'the t .. t cD.y of the first week of the Monsoon SIt8Sion, 
.1IJ', 

The Committee authorised tll0 Chairman and, in his olbsence 
Shri Satlsh Agarwal to move necessary motion in the House in this 
behalf on 24 February, 1984. 

4. The Committee allo decided that in view of the requests I'8Cftived 
from vanoUl, Associations/Organisationa, individuals, etc., the last date, 
IUbject to extension being granted by the House, for receipt of memo-
randa containing comments/sug_tions on the provisions of the Bill 
might be extended Uti to 15 March, 19M. 

S. The Committee further decided that the Ministry of Fjnance 
might be requested to prepare a Questionnaire on the provisions of the 
BID 8Dd alIo a lupplementary Questionnaire on the basil of memoranda 
that might be received for their b.enefit. . 

6. The Comnlittee also decided that the Ministry of Finance might 
be requeateci to suPfJy the requisite information on the following points 
tor their consideration: 

(i) List of pending service matter cases in the High Courts, 
Supreme Court and Industrial Tribunals, dtvisionwise; 

(it) Number 9£ suits filed by small policy-holden having a 
policy up to RI. 10,000/-, divisionwtse; 

(iii) Number of. Claims not settled 10 far, divl.ionwtse; 

(iv) A detailed Note on the growth ot LIC business in respect of 
Non-reaidents and for~igners, countrywJse, rates of premium 
charged from each separately, the mechanism to attract bUli-
n_, the pTemium grO\\rth in those countries together with 
the statistics .howing re.ults achieved and whether they are 
eommenaurate with the expenditure incurred mechanism or , 
growth and efforts made by the Life Insurance Corporation. 
The Note should also state as to what is contempla~ alter the 
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restructuring of LIe in so far .. the LIC' ,branches abroad are 
c:oneemed; and 

(v) Regionwise investment of funds made by the Life Inaui'anc:e 
Corporation in the proposed five regions up to 31 January, 
1984. 

7. The Committee also desired that a representative of the Life 
mlurance Corporation, either the Managing Director or the Executive 
Director, who can give information on behalf of LIe, should also be 
present at the sittings of the .Committee for providinl necessary aliia-
tances. 

8. The Committee then held preliminary general dlscUIBlon on the 
Bill with reference to the memoranda received and the working of the 
Life Insurance Corporation. 

t, .... ' .. ~ . P'I •• '" :1'1: 
9. The Committee further decided that the sittings of the CommJttee 

proposed to be held on 16 and 17 February, 1984 might be cancelled. 
,.:if' .• ~"'~~c ',:,,,,f!. ", ..... '. ". • .. I'~ 

10. The Committee then adjourned to meet at 1100 hours on 'nlurs-
day, 9 February, 1984. 
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Third Sittiac 
9-2-1984 

The Committee sat on Thursduy. 9 February, 1984 from 1100 to 1130 
houri. 

PRESENT 

Shri Mool Chand Daga-Chtlinnan 

MDdUS 

Lok SaM'A 

2. Shri Satish Agarwal 
3. Shri Kamal 'Nath Jha 
4. Shri Ghayoor Ali Khan 
5. Shri Sunil Maltra 
6. Shri KUSllma Krishna Murthy 
7. Shri Ram Pyare Panlka 
8. 8hri Janardhana Poojari 
9. Shri Ram Lal Rahi 

10. Shri K. A. Rajan 
11. Sbri RatRnsinh Rajda 
12. Shri M. S. K. Sathiyendran 
13. Shri Natvarsinh Solanki 
14. Sbri Nurul Islam 

Ra;ya SabhA 

15. Shri Lal K. Advani 
16. Shri Nani K.ishore Bhatt 
17. Shri Vith'llrao Madhavrao Jadhav 
18. Shri Akshlly Panda 

SEcRETARIAT 

1. Shri D. C. Pande-J'oint Secreta",. 

,. 

2. Shri R. S. Mani-Senior Legi.dative Committee OIfcer. 

l\wauIlftATIV18 or 'lR MDaa'rRY or I'lHAlfCI (DIPrr. or Ico1aaC 
Al'rAIII) (INWUNCB DIYlIIOJr) 

1. Shri H. M. S. Bhatnapr-Addi«ono& SIC'NtII'1/. 
2. Shri R. K. Mahajan-Ccmtroller of InlUNftCt. a. Shri S. D. Raheja-Uftder SecNtAry • 

....... TAlJ.'IVIS OF THE MImmrY or LAw, Just1C& A1CD CoMPAft 
AnAmS (Ll:OlSLA'l'IVB J:)aoAM1'MDr'l') 

1. Shri S. K. Maitra-Comultant. 
2. Shff JagdfshwBt Narain-Dquty Legillctioe COUftlA 
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2. The Committee resumed preliminary general discussion on the Bill 
with reference to the Memoranda received and the working of the Life 
IllIurance Corporation of India. 

3. The Committep. then authorised the Chairman to fix the date and 
time for their next round of sittings for the purpose of hearing oral 
evidence at New Delhi. 

4. _The Committee then adjou11le(i. 



.. 
Fourth SlUm, 

(21-3-1984) 

S •• t on Wednesday, the 21it March, 1_ from It100 'l~he Committee .. 
to 1'740 hours. 

PRESENT 
Shri Moo) Chand Dala--Ch4irm&~ 

M!MBBIIS 

Lok SClbhCl 

2. Shri Satish Agarw~l 
3. Sliri M. Al'uftIIehalam 
4. Shri DUeep Singh Shurla 
5. Shri Bhiku Ram Jain 
6. Shri Gbayoor Ali Khan 
7. Shri SunU Maitra 
e. Sllr! Itusoma, ~~a Ml.arthy 
9. Shri Ram: Pyare Panika 

Ra;ya SClbha ' 

10. Shri LaI K. Advani 
11. Shri Na~d ·Kiehore Bhatt 
12. Shri n. Ramakrishnan 
13. Shri Sukomal Sen 

SECRrrARTAT 

1. Shri S. P. Gupta-Chie! Personnel an4 E~ecutive .Offdr. 
2. Shri R. S. Mani-Senior Legi.'llative Committ" Oj1Ieer. 

RZPRIISENTATI\I'ES OF THE MINISTRY OF FINANe,. (DEP'i'T. OF EcoHoMrc 

'- .. 

AFFAIRS) (INSURANCE DMSlON) 

1. Shri H. M. S. Bhatnagar-Addition.al Secretcrll. 
2. Shri R. K. Mahajan-ControlZer of In,urance. 
3. Sbri S. K. Purkayalltha-Dire"toT (Insurance). 
4. Shri S. D. Raheja-Under Secreta.ry. 
6. Shri A. S. Gupta-Current-in.ChClrge and 1!laMg1lRg Dtt.,etor. 
8. Shri Hariharan-E;recutive Director (Perio~1iel). 

Jllt.uuaBNTATIVES OF TIm MINISDY OF LAw. Jvs~~ ~N't) CO"",ANY 
ArpAIIlS (LEGISLATIVE DEPARTMENT) 

1. Shri S. K. Maltra-C'onsultant. 
~. Shri Jar,dishwar Nflrain-~puiy LegWative COUfIHl. 

-, r 
" -
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2. At ,the outset, the Chairman informed the Committee that 
Shri A. Ra;iagopaJan, ex-Chairman o! the General Insurance Corpora-
tion of India, Bombay has requested for oral evidence at New Delhi 
only and desired that he might be paid TAjDA including air fare to 
and from Delhi. The Committee decided that in the first instance he 
might be requested to send a brief memorandum on the provisions of 
the Bill fo;r their consideration. 

3. The Committee then considered their future programme, of work 
including 'the req,uests for hearing of oral evidence on the provisions 
of the Bill from intNe!lted parties, received from different parts of the 
country, who were n(It in a position to come to Delhi. 

4. The Committee, after some discussion, decided to hold their 
formal sittings :Cor the purpose of hearing oral evidence at the follow-
ing selected pl~lces in two rounds during the ensuing inter-aession 
period subject to the permission being granted by the Hon'ble 
Speaker: 

First round': Ahmedabad, Bomqay, Trivandrum and Madras 
(from 16 to 25 May, 1984) 

Second round: Hyderabad, Calcutta and Kanpur 
(from 1'2 to 21 June, 1984). 

5. Before the Committee proceeded to hear the oral evidence of the 
representatives of the following Union and Organisations, the Chair-
man drew their attention to the provisions contained in DireCtion 58 of 
the Directions by the Speaker under the Rules of Procedure and Con-
duct of Business in I.ok Sabha: 

I. LIFE INSUBANCB CORPORATION EMPLOYEES UNION (NZ) ll1H, 
CONNAUGHT P1ACF" TROPICAL Bun.DJNG, NEW DELm-l. 

Spokesmef~: 

(i) Shri V. P. Anand, 
General Secretary. 

(if)' S~rl H. S. Sahni, 
PreSident. 

(iii) 8bri M. R. Kapur, 
Jomt Sec,...",. 

(1IUS to 1625 hours) 
.. 

II. JANWADI M:AJ1lLA SAMITY, 3 V!TRALIHAI HousB, RAPI MARG,' Nsw 
Dlt8I..l. 

Spo1camen: 
.' 
(I) Shdmati ~ana Nirula, 

Vice·President. 
(il) :'SI\rtmati Rit~ Karat, . 

General Secretary. 
(ill) Shrimati Indu .t\IDihotri, 

Membn. 
(16215 to 1700 hrs.) 

'., 
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III. NATIONAL FiDERA'I'1ON OF INDIAN WOMEN, 1002, ANIAL BHAYAK, 
16, KASTUlUIA GANDHI MARCi, NEW Da.HI-l. 

Spokemnefl : 
(I) Shrimati Vimla Farooqi. 

GC!11trczl Se(~retary. 

(ii) Shrimati Maya Lahiri, 
Member. 

(1700 to 1730 hrs.) 
7. A verbatim record of the proceedings was kept. 

8. The Committee then adjourned to' meet again at 1500 hours on 
TlulTsday. 22 March, 1!tM. 



JI 
l<"ifth Sit tin, 

(22-3-19&4) 

The Committee sat on Thursday, the 22ncl March, 1984 from 1600 to 
1800 hours. 

......... • 

,PRESENT 

Shri Mool Chand Daga--Chairman 

MEMBERS 

Lok Sablta 

2. Shri Satish Agarwal 
3. Shri M. Arunachalam 
4. Shri Dileep Singh Bhuria 
5. Shri Bhiitu Ram Jain 
6. Shri Ghayoor Ali Khan 
7. Shri Sunil Mai trD 
8. Shri Ratanainh Rajda 

RG.;ya, Sabha 
9. Shri Lal K. Advani 

10. Shri Nand Kishore Bhatt 
11. Shri Vithalrao Madhavrao Jadhav 

SECRETARIAT 

Shri S. P. Gupta-Chief PeTsosnel and Executive Ofi.cer. 
Shri R. 'S. Mani-Senior Legislative Committee Officer. 

REPusENTATIVES OF THE MINIS'I'RY OF FINANCE (DEP'rr. OF EcoNoMIC 
At'TAIRS) (INSURANCE DIvISION) 

1. Shr! H. M. S. Bhatnagar-Additional Secretary. 
2. Shri R. K. Mahajan-ContToller of Insurance. 
S. Shri S. G. Subrabmanyan-Executive Director (Inb:~tm.e"t). 
4. Shri S. K. Purkayastha-Director (InsuTance) . 
5. Shri S. D. Raheja-Under SecretaTY. 

REPJt!SENTATrVtS OF THE MINISTRY OF LAw, JusnCB AND C~NT 
Alr ADt.c; (LEGISLATIVE r.PAJtnG:NT) 

1. Shri S. K. Maitra-Con.sult4nt. 
2 Shri Jagdjshwar Narain-DeptLty Legisla.tive Couft.Sel. 

2. At the outset. the Chairman informed the Committee that 
although the last date for submission of memoranda was 15 March. 
1984 yet a large number of memoranda on the provisions of the BUI 
continue to be received. After some discussion, the Committee decided 
that memoranda received after 15 March, 1984: need not be circulated, 



3. Before the Committee proceeded to hear the oral evidence of the 
representatives of the following Association, individuals, etc., the Chair. 
man drew their attention to the provisions contained in Direction 58 
of the Directions by the Speakt'r under the Rules of Procedur~ and 
Conduct of Business in Lok Sabha: 

I. Prof. Ishwar Dayal, 
International Management Institute, New Delhi. 

(1510 to 1640 hrs.) 

U. Shri M. M. Ahuja, 
Direct Agent, Life Insurmce Corporation of India, New Delhi. 

(1645 to 1725 brs.) 

fit Representatives of Reserve Bank Employees' Association, C/o 
ltB.1., New Delhi. 

SpDte.\men: 

(i) Shri Harish Sharma, 
Seemruy. 

(U) Shri Chendar Shekhar. 
(Ui) Shri M. L. M"lkotia. 

(1730 to 1800 brs.) 

4. A verbatiftl record of the proceedings was kellt. 

5. The Committee then decided to hold their next round of slttinp 
for the purpose of hearing oral evidence at New Delhi on 10 and 11 
Apr11, 1984 at umo hours daily. 

8. The Committee then adjourned. 



VI 
Sixth Situ... 

10.4-1984 

The Committee sat on Tuesday, 10 April, 1984 from 1500 to 1625 hours. 

PRESENT 

8hri Mool Chand Daga-Cltairman 

MEMBERS 

Lok Sabha 

2. Shri Satish Agarwal 
3. Shri M. Arunachalam 
4. Shri Dilc(~p Singh Bhuria 
5. Shri Nurul Islam 
6. Shri Sunil Maitra 
7. Shri Braja Mohan Mohanty 
8. Shri Ram Pyare Panika 
9. Shri Ratansinh Rajda 

Rajya Sabha 

10. Shri La! K. Advani 
ll. 8hri Nand Kishore Bhatt 
12. 8hri Vithalrao Madhavrao J adhav 
13. 8hft Sudhakar Pandey 
1.. Shrt Sukomal Sen 

SECRETAJUA~ 

Shri S. P. Gupta-Chief Personnel and E:recutiv~ 06ke'f. 
Shri R. S. Mani-Seni.or Legislative Committee OfJicer. 

ltuRlSENTATIVES OF THE MINISTRY OF FINANCE (DEP'IT. OF EcONOMIC 
AFFAIRS) (INSURANCE DIVISlION) 

1. 8hri Ii. M. S. Bhatnagar--Additional Secretary. 
2. Shri A. S. Gnota-C1trretlt-in.Charge and Managing Director, 

LIC. 
3. Shri R. K. Mahajan-Controller of Insurance. 
4. Shri S. K. Purkayastha-Director (Insurance). 
5. Shri S. D. Raheja-Under SeCretary. 

RlIPlllISENTAnVES OF THE MINISTRY OF LAw, JUSTICE AND COMPANY 
. AI'FAIRS (LEGISLATU'E DEPAltTMllNT) 

1. Shri Jagdishwar Narain-Deputy .Legislative Counsel. 
2. Shri A. C. Mahapatra-Attoche (0rissG). 
3. Shri Ie N. Gopinathan Nair-Attache (lrerAtG). 

,\.,._. 
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2. At the outset, some members of the Committee informed the 

Chairman that lIS they were receiving a large number ot memoranda 01'1 
the provisions of the Bill daily, it was very difficult tor them to go 
through the same and formulate their views. They suggested that a 
gist of all the memoranda circulated so far and the Ministry's comments 
thereon might be supplied to them. 

The Committee, after some discussion, decided that the Ministry of 
Finance (Department of Economic Aftairs) (Insurance Division) mlcht 
be requested to tabulnte the memoranda (identical memoranda being 
clubbed together) received so far by the Committee in a tabular form 
indlcatine therein the memorandum No. and the gist of various poin. 
made/raised therein tOiether with their comments thereon for their 
consideration. 

3. Before the Committee proceeded to hear the oral evidence of the 
representatives of the following Federation/ Association, the Chairman 
drew their attention tr, the provisions contained in Direction 58 of the 
Directions by the Speaker under the Rules of Procedure and Conduct of 
Business in Lok Sabha: 

I. ALL INDlA NATIONAL LIn: INSURANCE EMPLOYEES' FmDtAT10N, NEW 
DELHI-I. 

1. Shri N. Chakravorty-General Secretary. 
2. Shri V. K. Sharma, 

(1505 to 160~ hrs.) 

II. ALL INDIA N. G. AUDIT AND AcCOUNTS AssOCIATION, NEW 1>EL.lII-60. 

Shri S. K. Vyas--Prerident. 

(1800 to 1625 hrs.) 

4. A verbatim record of the proceedings wu kept. 

5. The Committee then adjourned to meet again at 1500 hours OIl 
W'edD.esday, 11 April, 1914. 



hours. 

vtI 
Seventh Sittinl 

11-4-1984 

The Committee sat on Wednesday" April, 1984 from 1500 to 1820 

PRESENT 
Shri Mool Chand Daga-Chairman 

2. Shri Satish Agarwal 

MEMBERS 

Lok Sabha 

3. Shri Dileep Singh Bhuria 
4. Shri Nurul Islam 
5. Shri Sunil Maitra 
6. Shri Ram Pyare Panika 

Rajya Sabha 
7. Shri Lal K. Advani 
8. Shri Nand Kishore Bhatt 
9. Shri Vithalrao Madhavrao J adhav 

10. Sbri Sudhakar Pandey 
11. Shri Sukornal Sen 

SECRETAlUA'lI 

Shri S. P. Gupta-Chief Personnel and Executive OficeT. 
8hri R. S. Mr-mi-Senior Legislative Committee Officer. 

RBPRfSENTATIVES OF THE MINISTRY OF FINANCJ: (DEPTT. OF EcONOMIC 
AFFAIRS) (INSURANCE DmsllON) 

1. Shri A. S. Gupta-CurTent-in-Charge and Managing Director, 
LIC. 

2. Shri R. K. Mahajan-ControUer of Insurance. 
3. Shri S. K. Purkayastha-Director (Insurance). 
4. Shri S. D. Raheja-Under Secretary. 

Rl:PRISENTATIVES OF THE MINISTRY OF LAw, JUSTICE AND CoMPANY 
AFFAlRS (LEGISLATIVE DEPARTMENT) 

1. Shri Jagdishwar Narain-Deputy Legislative Cou.nsel. 
2. Shri A. C. Mahapatra-Attnche (OriSsa). 
3. Shri K. N. Gopinatban Nair-Attache (Kera.la.). 

2. At the outset, the Committee considered the request of the repre-
sentative of the Centre of Indian Trade Unions, New Delhi, who on 
account of illnesl had expressed his inability to appear before the Com-
mitt.. today and bad asked for lome oth.r date tor the purpose of 
tender1ni oral evidence. The Committee decided that the repNIII1-
tative of the Centre of Indian Trade Unions milbt be invited for tender .. 
ing oral evidence at their future sitting to be held for the pW'pOllf at 
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New Delhi after the conclusion of their p,roposed formal sittings to be 
held outside Delhi during May/June, 1984. 

3. Before the Committee proceeded. to hear the oral evidence of the 
representatives of the following Federations, the Chairman drew their 
attention to the provisions contained in Direction 58 of the Diree. 
tions by the Speaker under Rules of Procedure and Conduct of 
Bumnees.in Lok Sabha. 
1. DEMO<"UA'IIC Younr FF.D~~RAnON OF INDIA, V. P. HousE, NEW OELtII. 

Spokesmen: 
(i) Shri Hanuan Mollah. M,P, 

General S(!c~'etarll' 
(ii) Shri M. A. Baby, 

Joint SeC1'C!UU'Y. 
(1500 to 1530 hrs.) 

II. ELF.cTnIC:IT~ EM Pl,OYEES' FEDERATION OF INDIA, NEW DI:LHI. 
(1) Shri .logendra Sharma 
(ii) Shri Jar,dish Chand, 

(1535 to 1615 hrs,) 

4. A verbatim record of the proceedings was kept. 

5. The Commit tee then adjourned, 



vm 
Ei.hth Sitting 

16-5-1984 

The Committee sat on Wednesday, the 16th May, 19M from 1000 to 
1230 hours in Circuit House, Gandhi Nagar, Ahmedabad. 

PRESENT 
Shri Mool Challd Daga-Chairman 

2. Shri Satish Agarwal 
3. Shri Nuru) Isl&.m 

MEMBras 
Lok Sabha 

4. Shri Ghayoor Ali Khan 
fl. Shri Braja Mohan Mohanty 
0. Shri J Ilnardhana Poojary 
7. Shri Ram Lal Rahi 
8. Shri 1\1. S. K. Sathiyendran 
9. Shrl Natvarsinh Solanki 

Raiya Sabha 
10 Shri Vithalrao Madhavrao Jadhav. 

SECftETAftIA'II ... .( 

Shri R. S. Mani-Senior Legislative Committee OtJiee.r. 

RIlPftESENTATIV'ES OF THE MINISTRY OF FINANCE (DZPTl'. OF PkONQMIt: 
Aln 'AIRS) (INSURANCE DtvlSION) 

1. Shri H. M. S. Bhatnagar-.4dditionaZ SeC'1etGry. 
2. Shri n. K. Mahajan-ControUer of Insurance. 
S. Shri S. D. Raheja-Uncier Secretary. 
4. Shri A. S. Gupta-Current Incharge and MD, LIC. 
5. Shri N. Kalyanaraman-Zonal Manager. 

2. Before the Committee proceeded to hear oral evide.ee ef til. 
representatives of the following State Govt. and organlJaticas. U,e 
Chairman drew their attention to the provisions contaiBed j1'1 DireetiOl'1 
58 of the Directions by the Sepeaker. . 
r 

J. GOVERNMENT (.\F GUJARAT, GANDHINAGAR. 

Spokesmen: 
1. Shri Arun Sinha, 

Secretar!l, Exp. 
2. Shri L. Man Singh, 

D'irm!tr'r of Insdtlltionnl Finance. 
S. Shri K. K. Baxi. 

Director (Buf't.au of Public Enterprises) . 
.4. Shri C. P. Sampnt, 

l>irec.1or '(Budgetary ReS01L1'ces) • 

. , , 



, .. 
6. Sbri R .11. Doctor, 

Director ofln"'NftCe 

61 

(1000:~ 1100 hrI.) 

n. (a) CONSUMb EDUCATION AltD B-flaCH C~:TU, AIIJI'PMMD 
Spokesmen: 

'I '1. Shrt MaDubb'~ St\ab., . ~. 
Managing 'ThIMatee 

2. Shrt I. R. Oza 
3. Ms U. Dharmadhikari 

(b) CONSUMERS' PROTECTION AsSOCIATION, C/o P. N. LNSTITUTE OF 
MEDICAL SCIENCES, HIMATNAGAR 

Spo lceS1l1en: 
1. Dr. Niranjan Nath 
2. Shr! Madhu Sl!:ian Mehta 

(1105 to 1280: hra., 

3, A verbuHm rCt'ord 0: the evidence was kept. 

4. The Commtitee desired tha~ lheMmistry of Finance might be re· 
quested to furni~h the details regarding the Convertible Individual 
Term ]nsurancc Scheme; date on which the scheme was introduced; 
number of policies tuken under this Scheme so far, etc. for their consi· 
deration. 

5. The C;ornmittee then adjourned to meet again at 1000 hours on 
Thursday, 17 May, 1984. 



IX 
Nlath Sitting 

17-5-1984 

. " . 

The Committees at on Thursday, 1'7 May, 1984 from 1000 to 1100 hoUl'l 
in Circuit Houne, Gandhi Nagar, (Ahmedabad). 

PRESENT 
Shri Mool Chand Daga.-Chairman 

MEMBERS 

Lok Sabha 
2. Shri Satish Agarwal 
3. Shri Nuru1 Islam 
4, Shri Ghayoor Ali Khan 
Co. Shri Braja Mohan Mohanty 
6. Shri Ram Lal R,ahi 
7, Shri M. S. K. Sathiyendran 
B. Shri Natvarsinh Solanki 

Ra;ya Sabha 
9. Shri Lal K. Advani 

10. Shri Vithalrao Madhavrao Jadhav 
Sa=R!TARIAT 

Shri R. S. Mani-SeniOT Legislative Comm:ttee Officer. 
REPRESENTATIVES OF mE MINISTRY or FINANCE (DEPTT. OF EcONOMIC 

At'FAIRS) (INSURANCE DIVISION) 

1. Sht'i H. M. S, Bhatnagar-Additional Secretary. 
2. Shri R. K. Mahajan-Controller of Insurance. 
3. Sht'i S. D. Raheja-Under Secretary. 
4. Shri A. S. Gupta-Ctlrrent-in-Charge and Managing Director. 
5. Slrri N, Kalyanar:=lman-·_·General Manager. 

2. Before the CClmmittee proceeded to hear the oral evidence of the 
represent:1tives of the following orff,an'sation, the Chairman drew their 
attention to the provisions contained in Direction 58 of the Directions 
by the Speaker:-

EMpLOYEES' STATE INSURANC!: CORJ'IORATION E,MPLOYEI!'.8' UMOK, 
AHMEDABAD 

Spokesmen: 
1. Shrt Mahendra Shakarabhni Patel 
2. Shri Daya Shanker Vidyarthi 
3. Shri Amrutlal Chunllal Raval 

(1000 to 1045 hours) 

3. A verbatim record of the evidence was kept. 

4. The Committee placed on record their warm appredatJon to the 
Government of Gu;arat for the hospitality extended and the valuable 
aui.tance rendered to them durinl the course of their ylalt to Gandhi 
Nalar (.o\hmeclabacf). 

61 
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5. 'the Committee also placed on record their warm appreciation fat 
the haspltality extended. the v.luable assistance rendered, all arrange-
ments made for holding their tJittings and makin, their stay comfortable 
during the course o~ their visit to A.hrIUtdabad by Shrl R. T. Shah, Addi. 
tional Divisional M.mager. Shri ,K. K. Talati, Manager, (Sales) and 
other officers aud staff members ot the LtC of India under the able 

I .. 

guidance of Shri M. B. Desai, Sen;or DiviSional Manager. 

6 The COnlmiUep then adjourped to meet apin at 1500 hours at 
Vidhan Bhavan. T\o:>m No. 2001, B:mlbay, on Friday, the 18th May, 19M. 



., ~ 
Tenth S1tdaC 

18-ft-.1984 . 

The Committee sat on Friday, the 18th May, 1984 from 1500 to 1825 
brl. at Vldhan Bhavan, Room No. 2001, Bombay. 

PRESENT 
Shri Mool Chand Daga-Chairman 

MooERS 
Lok Sabha 

2. Shri Satish Agarwal 
3. Shri Nu.rul Islam 
4. Shri Ghayoor Ali Khan 
5. Shri Braja Mohan Mohanty 
6. Shri KUsuma Krishna Murthy 
7. Shri Ram Pyare Panika 
8. Shri Bapusaheb Parulekar 
9. Shri Janardhana Pooja.ry 

10. Shri Ram Lal Rahi 
11. Shri K. A. Rajan 
12. Shri M. S. K. Sathiyendran 

Rajya Sabhla 
13. Shri Lal K. Advani 
14. Shri Vithalrao Madhavrao Jadhav 
15. Shri Rameshwar Thakur 

SECRETARIAT 

Shri R. S. Mani-Senior Legislabive Comm~ttee Officer. 

REPRESENTATIVES OF THE MINISTRY OF FINANCE (DEP'M'. OF EcONOMIC 
AFFAIRS) (INSURANCE DIVISION) 

1. Shri H. M. S. Bhatnagar-Additional Secretary. 
2. Shri A. S. Gupta-CuTrent-in-Charge and Managing Director. 
3. Shri R. K. Mahajan-e'ontroller of Insurance. 
4. Shri S. K. Purkayastha-Director (Insurance). 
5. Shri S. G. Suhrahmanyan-Executive Director (Inve;;tment). 
6. Shri S. D. Rabeja-Under Secretary. 

2. Before the Committee proceeded to hear the oral evidence of the 
representatives of the following organisations, Stat-e Government and 
individual, the Chainnan drew their attention to the provisions contained 
in Direction 58 of the Directions by the Speaker:-

r. ALL INDIA LIC EMPLOYEES FEDERATION, BoMBAY: 

Spokeamen: 
1. SbI;. P. P. Patil, 

GeMNI Seet'etMtI. 
2. Shri A. V. Nachane. 

Joint Sect'dIrJI. 
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3. Shri Pradip Ranjan PaUl 

(1500 to 1605 brs.) 
D. GOVERNMENT OF MAHARASHTRA. FINANCE DEPAR1'MENT, BoMBAY 

Spokesmen: 
1. Shri A. B. Palekar-Secretmoy riftcmce 
2. Shri III H. Kumavat-D!eputt/ s.cr.tG'1I 
3. Shri V. B. Nane-Director of luu7'GftCe 
4. Shri J. D. Jadhav-SecretCn'1f, RUral Development Deptt. 

ITI. Shri J. R. Joshi, 
Ex.Chairman, LIe, 

(1610 to 1610 hours) 

Surashree, 1146, Lakaki Road, 
Pune. 

(1631 to 1710 hours) 
IVI GENERAL INSURANCE EMPLOYFES' ALL INDIA A'iSOCIATlOR, BoMBAY. 

Spokesmen: 
1. Sh.ri K. S. B. Pillai, General Secretary. '. 2. Shri J. G. Kothare 
3. Shri P. P. Ravindranathan 
4. Shri K. S. Samant 
5. Shri V. ~ Deshpande 
6. Shri M. S. Upadhyay 

(1712 to 1730 hours) 
V. NATIONAL ORGANISATION OF INSURANCE WORICDS, 3AB, HASHIM BUILDIIftI, 

FORT. BOMBAY. 

Spokesmen: 
1. Shri B. S. Logra, GeneTal Sec:ret!4ry. 
2. Shri M. S. Moghe, OrgGIRi8in.g Secretary. 
3. Shri S. D. Kulkarni, Vice President. 

(1730 to 1806 hours) 
VI. ALL INDIA SC/ST, Nao BtJDDHIS'r LIe Eam.o~ W£LrARI AaIocunoK, 

BoMBAy 
Spokesmen: I. 

1. Shri V. K. Pagare, .Preddft~ 
2. siui 3. P. Jayant, Geneftil SeCf'ft4f'y 

: 's. Shri S. N. 11iakur,· Membet 
:4. Shrt K. K. Turkane, ogu,e-Secret.t1.7'y 
5. 8hri N. P. lrf..moam, A","tor. 

(1805 to 1825 hours) 
3. A verbatim record of .the evidence wu kept. , 
•. The Committee then i acIjouroed to meet again at 1000 hoW'll at 

Vidban ShaveD, Room No. 2001, Bomba" OIl Saturday,.&be 11th Ma,_ 1_ 



Xl 
Eleventh Sitting 

19.5-19M 
The Committee sat on Saturday, 19th May, 19M from 1000 to 1325 

hours in Room No. 2001, Vtdhan Bhawan, Bombay. 
PRESENT 

Shri Mool Chand Daga-ChcaiTmCln 
MEMBERS 

Lok Sbbha 
2. Shn Satish Agarwal 
3. Shri Ghayoor Ali Khan 
4. Shri Braja Mohan Mohanty 
5-. Shri Kuswna Krishna Murthy 
6. Shri Ram Pyare Panika 
7. Shri Bapusaheb Pa.rulekar 
8. Shri J anardhana Poojary 
9. Shri Ram LaI Rahi 

10. Shri K. A. Rajan 
11. Shri M. S. K. Sathiyendran 
12. Shri Natvarsinh Solanki 

Rajya Sabhn 

13. Shri Lal K. Advani 
14. Shri Vithalrao Madbavrao Jadhav 
15. Shri Rameshwa.r Thakur 

SECRETARIAT 

Shri R. S. Mani--Seniof Legislalti:oe Commi.ttee Oflice'l". 
'lU.PRESEN'tATlVES 01' TRf. M,lNlSrRY 01' 'FINANCE (D1:PTr. 01' 'EcoNOMIC 

A~'[.AIRS) (lNS'UllANCE DIVISION) 

1. Shri H. M. S. Bhatnagar-AdditiomZl SecretQ.ry 
2. Shrf R. K. Mahajan-Cowtroller tIj lMUNnt1I1. 
3. Shr1 A. S. Gupta-Current-inC'harge an4 MfJ1IIZ8ing·DlIW:!tor. 

4. Sb.r1 S. K. Purkayutha-Di,..ctor (IftlflrtJrra) 
A Sbrf. S. D. lWJaja-UfUleT S.crctGT1I. 
6. Shrt S. G. lubrlhm.,. ....... cutW. D\"'ctot {~\. 

'2.. 'Beta~ the Ca't\\m\tt. '9't~ _\M.'t,,~ .~ \\\ \'a \Q\\.a'w. 
\"{\'& 'te'9te .. "{\\a\\ve~ 0\ \b.e 01:~\\c)'No. U\\\\:~\q,",\, e~. \b.. c,'a.mmau 
drew their attention. to the provisiOil. e.onta~:in <pi~tion &I of t~ 
DirectioJ'Ul by the Speaker:-

L Shri JLohMl DhlU'ia, 
VJjllynllpr. Poona. 

. . (18 ft11dt16~) 
II At:'ftf..JIAt,d~ bJ.INDtA. 1Jo.:M1M'Y. 

S'Po1tesmm: 
'\.. ~ ~ :~.,~~~ 

'l.. ~ '\\. \L ~\a 
a. Shrl 'R. K. Daruvralla 

(1100 to 1143 houra) 

66 
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m. Au. IRDIA CON'ftm:RA.'1'IOH or BANK OrnCI:RS' OaoAJmIA.'ftONS, PANDTAN 
Houa, JI'uu RoAD, BoMBAY. 

Spokeanwm: 
1. Shri L. V. Subramaniam 
2. Shri Vim Viswanath 

(1141 to 1215 hours) 
IV. RE'l'J:UD INSURANCE OrnCERS ASSOCIATION, BoMBAY. 

1. Shri S. N. Pandya 
2. Shri T. P. Panthkey 
3. Shri C. D. Jhamb. 

(1~ to 1252 hQurs) 
V. BOMRAY CHAMBER OF COMMERCE ANn TNDUSTRY. 

Spokesmen. : 
!. Shri r. J. M. Panikar 
2. Shri B. P. Gunaji-SeC1'eta"ll 
3. Shri Uday Khanna 
4. Shri C. M. Manian 
5 Shri C. S. Shah 
S Shri S. M. Billimona 
7. Shiri K. D. Patel 
8 .. Shri N. H. Thonawalla 

(1255 to 1300 houl's) 
VI. Au. INDIA LIn: INSU1V.NCE EMPLovus ASSOCIATION. BOMBAY 

Spok.esmen.: 
1. Shri R. A. Menezes 
2. Shri R. D. D'Souza 
3. Shri G. R. Kurtarkar 

(1310 to 1315 hOUT:;) 

Vlt. 'LIrE INSUltANC'E EMPLOYDS' CONGRESS (WZ) I RAJKOT 

S poke 1>t:1.f:n : 
1. Shri Madhusudan Sawaot, 

Genera I Secretary. 
2. Shrt M. G. GohiI, 

Joint Secretary. 
(1316 to 1326 houn) 

3. A verbatim. record of evddence was kept, 
\. The Comm\t. '9\ac:.e.d an 't~ot:d. tbeit: 'Warm. *WledaUlm fat' the 

'h~\\a\\~ ~ded and t\\e. valuable. au\1l\a.nee. 't~.t\ \0 ~ .." "be 
Government of 14aharaahtTa and the lJlah81asbtta 'Le1\B\a\.ute 6\1nul the 
course of their sittings held at Bombay. 
~ n. Committee SliD p/sC«l on record their W6rIII ."rtJCI,tionl Inr 

tim lJoIpIt.rllty l¥fend«/, tIM ,,1IIU8b1, I1618tance rendlred. 1r.rlJnpm~~fv 
1118 lor bold/Dr tlJdr stfIDl' 6Da /DUfD~ t/llfr ,tA.r .,.rt.thl,·t/uJttln, 
the ~Une of their s1ttfn.gl held at Bombay by t&e o.dker" ,nd Iftlflt 
~-. C\'l \oM ue at 1M.\.a u~a._ 'tM .. 'b'- *\.a.~ cd. ~"'t\ A. S 0\11\\ ... 
C-unet\.'\-~~'t'" &'l\.'!t. ~P" ~~. . 

\. "Tt\e Comm\\'-a ~ .............. ~ " .... \~ ~ '\.~ '\\.'"\'\l.~ &" 
MIIeOt Rotel, TrivQ4rum, 



XII 
Twelfth Sitting 

22-5-1984 
The Committee sat on Tuesday, 22 May, 1984 from 1500 to 1640 houri 

In Mascot Hotel, Trivandrum. 
PRESENT. 

Shrj Mool Chand Daga-Ch.ai.n 

2. Shri Satish Agarwal 
3. Shri M. Arunachalam 

Ml:MBJ:Rs 
Lok Sabha 

4. Shri GhayoOT Ali Khan 
5. Sh.ri Bapusaheb Parulekar 
6. Shri Janardhana Poojary 
7. Shri Ram Lal Rahi 
8. Shri K. A. Rajan 
9. Shri M. S. K. Sathiyendran 

10. Shri Natvarsinh Solanki 
Rajya Sabha 

11. Shri Lal K. Advant 
12. Shri Vithalrao Madhavrao Jadhav 

SECRETARIAT 

Shri R. S. Mani-Senior Legi$ZCllVive Committee Officer. 
REPRESENTATIVES OF THE MINISTRY OF FINANCE (DEPTT. OF ECONOMIC 

AFFAIRS) (INSURANCE DIVISllON) 

1. Shri R. K. Mahajan-Controller of InsUO'ance. 
2. Shri S. G. Subrahmanyan-Executive Dir~ctor (Investment). 
3. Shri S. K. Purkayastha-Diredtor (Insu'l"ance). 
4. Shri S. V. Narayanan-Zonal Manage<r, LIe, Tr1;va,..drum. 

2. Before the Committee proceeded to hear the evidence of the follow-
ing representatives of the OrganisatiQn individuals, etc., the Chairman 

, , 
drew their attention to the provisions contained in Direction 58 of the 
DireCtions by the Speaker:-
I. ShrilL Abubaker, 

Mayor, 
Corporation of Trivandrum, 
T.lIIf~. 

(1510 to ,1580 hOUlS) 
It. Dr. JaCOb Eapa, 

S~cltet'" ''Member. 
UnivdtY of Kerala, 
Trlvuulrum. 

,.... -.. " ~;-- .-.....-... _ ......... -- ... 
.. __ .,., ......... "... ...J"~. 

·(1510 '·to 1_ ·hours) 
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III. NATIONAL 4IPB INSt1JlANCE EMrLOYDS' ASSOCIATION .• KOZHIKODE 

1. Shri K. Anandan Nair 
2. Shri A. Bhagavatheeswaran 

(1565 to 1630 hours) 
3. A verbatim reco.rd of evidenc~ was kept. 
-t. frhe Committe(! .thenadjoumed to meet again at Mascot Hotel, 

TrivaD-Irum on 23rd May I 1984. 



XDI 
Thirteenth Sitting 

23-5-1984 
The Committee sat on Wednesday, 23 May, 1984 from 1000 to 1250 houn 

itt Mascot Hotel, Trivandrum. 
PRESENT 

Shri Mool Chand Daga-~Chairman 

2. Shri· Satish Agarwal 
3. Shri M. Arunachalam 

MEMBERS 

Lok Sabha 

4. Shri Ghayoor Ali Khan 
5. Shri Bapu'Saheb Parulekar 
6 Shri Janardl1ana Poojary 
7. Shri Ram Lal Rahi 
8 Shri K. A. Rajan 
9. Shri M. S. K. Sathiyendran 

10. Shri Natvarsinh Solanki 

Ra;ya Sabha 
11. Shri Lal K. Advani 
12. Shri Vithalrao Madh.~vrao Jadhav 

SECRETARIAT 

Shri R. ·S. Mani-Senior Legislative Committee Otfi.cer. 

REPRESENTATIVES OF THE l'(INISTltY OF FmANCE (DZPTT. OF ECONOMIC 
A.·FAIRS) (INSURANCE DIVISlJON) 

1. Shri R. K. Mahajan-Controller of Insurance. 
2. Shri S. G. Subrahmanayan-Executive Director (Investment). 
3. Shri S. K. Purkayastha-Director (Insurance). 
4. Shri S. V. Narayanan-Zonal M'Clnager, LIe, Tri"and"'V1-, 

2. Before the Committee proc'_'eded to hear the evidence .of the follow-
in, representatives of th~ Government of' Kerala. Organisations, etc., tbe 
eij.uman drew their attention to the provision's contaimld in Direetion 
51 of the Directions by the Speak'er:-

J. GO~ENT or KEAAU, TtuvANDRUM 

Spo/:.e:;men: 

'. "",,..,.", 

1. Shrj M. P. Ramakrishnan Nair, 
Director of l~ance Deptt. 

2. Shri A. G. Zachariah, 
Joint Secrettlry, 
Finance Depa.rtment. Government of Kerala. 

(1000 to J020 hours) . ~ ........ , 
.•. t~4~"'., '70 -; .. ',~ .... 



7· 
II. FEDBRATION 0.. THE LIrE INSURANCE CoaPORATlON OF INDIA. CLASS I 

OmCERS ASSOCIAnON. CALletn' 
Spokesmen: ~ 

1. Shri G. N. Sridharan, 
General Secretary. 

2. Shl'i Dharmendra Kumar 
3. Shri R. Rajagopalan 

(1020 to J 155) hours) 
III. NA'l'IONAL LIFE INSURANCE EMPLOYEE. .. • ASSOCIATION. TRIVANDJIUM 

Spokesmen: . 
1. Shri V. Indusekharan Nair, 

Working Presiden.t. 
2. Shri K. Gopalakrishnan Nanpiar 
3. Shri P. K. Ninan 

(1157 to 1240 hours) 
3. A verbaiim record of evidence was kept. 

.' . 

4. The Committee placed 011 record their warm appreciation to the 
Government or Kernla for the hospitality extended and the valuable 
assistance rendered to them during the collrse of their vi'sit to Triyandrum. 

5. The Committee also placed on record their warm apprec:aaon for 
I the hospitality extended arrangements made for holding their sitting!! 

and mU.ng t~eir stay at Trivandrum comfortabl·~ by the o!'lcers nn~ stat! 
members of the Life Insurance Cot'p'.)ratioll of India. 

6. The Committee ~hen adjourned to meet again at 1000 hours at Con-
ference Hall, 10th Floor. New Secretariat Buildin~. Mlldras. on Thur5da,. 
the 24tJ! May, 1984. . . 



r ' (. , . XIV' " 
Fourteenth Sittinir 

24-5-1984 

,r"" 
; 

The 'Committee sat on Thursday,24 May, 1984 from 1000 to 1315 hours 
at Conference Hall .. 10th Floor, New Secretariat Building, Madras. 

Pltl~SENT 

Shri lVl'ool Chand Daga-Ctlairrnan 

2. 5hri Satish Agarwal 
3. Shri M. Arunachalam 

MEMBERS 

L.nk Sabha 

4. Shri Ghayoor Ali Khan 
5~ Shri K. Mallanna 

,,' 'tt Shri Braja Mohan Mohanty 
, ,7. Shri Kusuma Krishna Murthy 

8. Shri Ram Pyare Panika· 
9. Shri Bapusaheb Parulekar 

,10. Shri Jana.rdhana Poojary 
11. Shri Ram Lal Rahi 
12. Shri K,. A. Raian 
13. Shrj M. S. K. Sathiyendran 
14. Shri Natvarsinh Solanki 

Rajya' Sabha 
'/ 

lSi. Shri Nand Kishore Bhatt 
16. Shri Vithalrao Madhavrao Jadhav 
17. Shri R. Ramakrishnan 
18. Shri Rameshwar ThIlkur 

SlCRETARlA'l'I 

". " ..... 
: ~"I. ' . ~'. 

Shri n. S. Mani-Seni,or Legis14tive Committee Offtcer. 

ltePRESENTA'11VE8 OF 'rilE MINiSTJtY 01" FINANCE (OEPT'r. OF ECONOMI~ 
AHAtRS) (INSURANtt DIVxSllON) 

1. Shri H. M. S. :Bhatnagar-AdditiOtttat Secretary 
2. Shti R. :k. MahajaIP-C07itrotler Of Insurance. 
3. Shri S. G. Subrahmanyan-Executive Director (lnvestme?l.t). 
4. Shri S. K. Purkayastha-Director (Insurance) 
5. Shrl A. S. Gupta-CUrrent-in-Charge and Managing Director, LIt!. 

2. Before the Committee proceded to hear the evidence of the follow-
ina representatives of Organisations and individUals, etc. the Chairman 
drew their attention to the provisions contained, in Direction 58 of the 
Direetions by· the Speaker:-

I. MADRAS tNSTITUTE OF DEVELOPMENT STUDIES, MADRAS' 

Spokesmen: , 
1. Dr. K. Nagaraj. oJ 

" • 7'J. ....... 
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2. $hri K. Bharathan 
3. Shri V. K. Ramachandran 

(1000 to 1125 houl"S) 
II. SoUTH! ZoNE INSURANCE EMPLOYEES' FEDERATION. MADRAS 

Spo~esmen: 

1. Shri N. M. Sundaram. 
~netraZ SeCrfttl.'I'1'. 

2. Shri S. Rajappa, 
Joint Secretary. 

3. Sbri T. Rajarao, 
Joint Secretary. 

(1125 to 1245 hours) 
Ill. Shri A. Ramachandran, 

Ba.tTis:ter-crt-Law, . 
Rowand Reddy Advocates 
Madras. 

(1245 to 1315- hours) 

3. A ve1'batim reco,rd of evidence was kept. 

,. 

, 
4. After some deliberations, the Committee reconsidered their pro-

".mme of sittings in their second round and decided to cancel the 
sittings at Kanpur and instead hold the sitting.'1 at Shillong. As per 
revised programme, the Committee decided to hold their sittinp at 
Hyderabad, Calcutta and Shillong from 12 to 20 June, 1984. 

5. The ~ommittee then adjourneC1 to meM again 'at 1000 hours on 
Friday. the 25th May, 1984 at Conference Hall, 10th Floor, New Secretariat 
Bu.ilctina, Madras. 



XV 
Fiftec.>nth Sitting 

25-5-1984 
T.he Commit\ee sat on Friday, 25 May, 1984 from 0900 to 1300 h~ursat 

Conference Hall, 10th Floor, N':!w Secretariat Building, Madras. 

PRESENT 
Shri Mool Chand Daga-Chairman . 

MEMBERS 
Lok Sabha 

2. Shri Satish Agarwal 
3. Shri M. A(unachalam 
4. Shri G hay1,or Ali Khan 
5. Shri Braja Mohan Mohanty 
6. Shri Kusuma Krishna Murthy 
7. Shl'i Ram Pyare Panika' 
8. Shri Janardhana Poojary 
9. Shri Ram Lal Rah! 

10. Shri K. A. Rajan 
11. Shri Natvarsinh Solanki 

Ro.jya Sabha 
12. Shri Nand Kishore Bhatt 
13. Shri Vithalrao Madhavrao Jadav 
14. Shri Sudhakar Pandey , 
i5. Shri Rameshwar Thakur 

SECRETARIAT - ' 
Shri R. S. Mani-Senior Legislative Committee Offi.cer. 

R~~PRESENTATIVES OF THE MINISTRY OF FINANCE (DEPTT. OF ECONOMIC 
• AT'I'I,IRS) (INSURA!!CE DtvISION) 

1. Shri H. M. S. Bhatnagar-Additional Secretary 
2. 8hri R. K. Mahajan-Cont1'oller of Instrance 
3. Shri S. G. Subrahmanyan-Execut:ve DiTector (Investment) 
4. Shri S. K. Purkayastha-Director (Insurance). 

2. Before the Com~ittee proceeded to hea.r the evidence of the follow-
ing repr':!sentatives of Organisation I Association, Trade Union, Chambers 
of Commerce, individuals, etc., the Chairman drew their attention to the 
provisions contained in Direction 58 of the Directions, by the Speaker:-

I. C&m:"RZ 01' INDIAN TRADE UNIONS, TAMIL NAiro STAn: CoMMrrra, 
MADRAS 

SpokesmAn: 
Shri V. p. Chintan, Vice·President. 

(0915 to 1030 hours) 
n. THE HlN1)v,NlAnRAs: 

Spoke8m4n: 
Shri N. Ram. A.soci4te Editor. 

(1030 to 1130 hours) 

7. 

• 
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flI· INStrRAJ'fCE C0RPOR.\TION EMPLOYEES UmoN AND REPRISINTAnvES or • 

UNlIONS, AssocxATIONS, MADRAs: 

SpOkesmen: 
1. Shri K. Natarajan 
2. Shri A. V. Venkataraman 
3. ShriK. Chandru 

(1130 to 1220 hours) 

IV. CONSULTATIVE COMMIT'fEE OF Cny OF CHAMBERS OF COMMERCI. "MA"aAs 

SpOkesmen: 
1. Soo. C. D. Vidyasankar 

, 2. Shri V. Soundararajan 
3. Shri T. G. Krishnamtirthy 
4. Shri M. S. Sambasivson 
5. Shri J. Prasad Davids 
6. Shri Vasudevan 

. (1225 to 1235 hours) 

V. SOUTH ZoNE LIn: INSURANCE EMPI-PYEES" CONGRESS. T'RIVANDRUM 

SpOkellmen: 
1. Shri K. O. Thomas 
2. Shri V. Ambalam 
3. Shri S. Varadan 
4. Shri M. V. S. Mani 

(1235 to 1300 hours) 

3. A verbatim record 6f the evid'!nce was kept. , 

4. The Committee placed' on record their appreciation to the Govern-

ment cif Tamilnadu for making available the Confel'enc", Hall for holding 

their s!ttin~s at Madras. 

5. The Committee also place1 on record their warm appreciation fnT 

the hospita'ity exten~ed. arran~etn"!nts made for ht.\Jding tht"ir sit1in,:r~ 

nnd m'\kin~ their sta~ vcrv comforhhle ~y the officers and staff me:'PbeT4l 

fir the Vfe In<lurnn-ce Corp:)ration of Jndil:l at Madra .. , . . 
The CommittE'e then adjourned. 



XVI 
Sixteenth Sittin, 

12-6-1984 
The Committee sat on Tuesday, 12 June, 1984 fro~ 1000 to 12&0 houri, 

in Committee Room, Andhra Pradesh Legislature Building, Hyderabad. 
PRESENT 

Shri Mool Chand Daga-Chairman 

2. Shri Satish Agarwal 

M.I:MIiEftS 
Lok Sabha 

3. Shri Ghayoor Ali Khan 
4. Shri Sunil Maitra 
5. Shri Kusuma Krishna Murt.hy 
6. Shri lanardhana Poojary 
7. Shri Ram Lal Rahi 
8. Shri K. A. Rajan 
9. Shri M. S. K. Sathiyendran 

10. Shri Natvarsinh Solanki 
Rajya Sabha 

11. Shri Nand Kishore Bhatt 
12. Dr. Shanti G. Patel 

LoK SABHA SlatErAIlIAT 

Shri G. L. Bhatt-Senior Exumi7J,er of Questions. 

, 

G' 

REPRESENTATIVES OF THE MINISTRY OF FINANCE (DzrTr. OF'ECoNOMIC 
A'fI'JI"AIRS) (INSURANCE DIVISION) 

1. Shri R. K. Mahajan-Ccmt.rotler of Insurance 
2. Shri S. V. Narayanan-Zonal Manager, LIe, Madras. 

" ~. 

,I 

2. ~fore the Committee proceeded to hear or&l evidence of the repre-
sentatives of the following organisations and individual, the Cilairmll!l. 
drew their attention to the provisioils contained in Direction 58 of the 
Directions by the Speaker:- ' ' 

, . 
I. ALL INDIA TRADE UNION CONGRF.S'>. 24, CANNING LANK, NEW D&LH'I-1. 

Spokesmen: 
1. Dr. Haj Bahadur Gour, Secretary. 
2. Shri S. K. Sanyal, Secretary. 

. (1000 to 1140 hours) 
II. Shri J. Matthan. Ex-Chairma1l.. LIC of India, No. '7, Papanna Street, 

Of]. St. Marks Uond. Bangctlore-560001. 
(114' to 1245 hours) 

Ill. ALL INDIA SCUEDUt.EO CASTF.S. ScHEDUI.ED Tluus AND NEe-BUDDHISTS' 
L.I.C. EMPLOYEE';;' WEt.FARE ASSOCIAtiON, MADRAS 

SnokeBmen: 
. 1. Sl).ri P. Klldirvelu, All India Vice-President 

2. Shri S. Sundaraj. AU India Joint SeCf'eta:ry. 
3. Shfi A, Thirumalaisamy. South Zone Orgnnising Secretary. 

(1246 to 1250 hours) , 
3. A veratim record of the evidence was kept. 

• 
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4. The Committee, thereafter, considered their programme of sittings 

to be held at Calcutta from 1. to 16 June, 1984. The Committee felt that 
since they had to leave for Gauhati by air on 16 June, 1984, they had very 
little time for holding the 'Sitting on that day. The Committee, therefore, 
decided that the sitting proP9sed to be held on 16 June, 1984 might be 
cancelled and the witness invited on that day might be invitcM to appear 
before the Committee on 15 June, 1984. 

S: The Committee then adjourned to m~t again at 1000 hours on 13 
lune, 1984. 



r" XVIl1 
Seventeenth Sitting 

13·6-1984 
The Committee sat on Wednesday, 13 June, 1984 from 1000 to 1315 

hours in Committee Room, Andhra Pradesh Legbslature Building, 
Hyderabad. 

PRESENT 
Shri Mool Chand Daga-Ohairman 

2. Shri SaUsn Agarwal 

MEMBEBS 
Lok Sabhc& 

3. Shri Ghayoor Ali Khan 
4. Shri Sunil Maitra 
5. Shri Ram Pyare Panika 
.6. Shri Janardhana Poojary 
7. Shri Ram Lal Rahi 
8. Shri K. A Rajan 
9. Shri M. S. K. Sathiyendran 

Ra.;lIa Sabha 
10. Shri Lal K. Advani 
11. Shri Vithalrao Madhavrao Jadhav 
12. Shri Saudhakar Pandey 
13. Shrt Sukomal Sen 

S!lCRETARIAT 

, Shri G. L. Bhatt-Senior Examine; of Questions 
Rl:PRESENTATIVES OF THE MINISTRY OF FINANCE (DEPTT. OF EcONOMIC 

AUAIRS) (INSURANCE DmSION) 

1. Shri R. K. Mahajan-Controller of Insurance. 
2. Shri S. G. Subrahmanyan-Ma1l4gi.ng Director, LIC 
3. Shri S. V. Narayanan-Zona.l MaMgel', LIC, Madras. 

2. Before the Committee proceeded to hear the oral evidence of the 
representatives of the following Organisations, the Chairman drew their 
attention to the provisions contained in Direction 58 of the Directions by 
the Speaker:-
I. VlSAJOIAPATNAM INSURANCE INSTITUTE, C/O JOVAN PRAI~ASH, LIC OF INDIA, 

DmSIONAL OFFICE, P.B. No. 411, 
VISAKHAPATNAM.530004 

Spokesman: 
Shrt V. S. Prakasa Rao, Hcmorarry SeCf'et4ry. 

(1000 to 1200 hra.) 
n. INSURAN'CI: CoRPoRATION 'EMPLOYZl!lS' CONGRESS, 8--3-40414. YELLAREDDI-

GUDA\, HlJ!'DZRABAD..5O. 
Sp07cesmeft,: 

1. Shrl K. V. Appa-Rao, Working Committee Member 
2. Ch. Subba Rao, General Secreflary. 

(1225 to 1300 hrs.) 



• 
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3. A verbatim record of the evidence was kept. 

4. The Committee placed on record their w~ appreciation for the 
valuable assistance rendered to them by the Andhra Pradesh Legislature 
building for holding their sittings in the Assembly building at Hyderabad. 

5. The Committee also placed on record their warm appreciation for 
the hospitality extended, the valuable assistance rendered, arrangements 
made for holding their sittings and making their stay comfortable during 
the course of the sittings held at Hyderabad by the officers and stat! 
members of the LIC of India under the able guidance of Shri S. V. 
Narayanan, Zonal Manager, LIC, Madras and Shri P. R. Venugopal, Senior 
Divisional Manager. LIC, Hyderaba'd. 

6. The Committee then adjourned to meet again at 1000 hours in Room 
No. 46, West Bengal Legislative Assembly building, Calcutta on Thursday, 
14 June, 1984. 



xvm 
t;ighteenth Sittin" 

1~6-1984 

'f'he Comm.ittee sat on Thursday, 14 June, 1984 from 1000 to 1300 • 
~:urs anq a~aIn. from 1500 to 1730 hours in Committee Room No. 46, West 
Bengal Legislabve Assembly Building, Calcutta. ' 

PRESENT 
Shri Mool Chand Daga-Cha.irman 

MzM:aas 
Lok Sabha 

2. Shri Satish Agarwal 
3. Shri Ghayoor Ali Khan 
4. Shri Sunil Maitra 
5. Shri Braja Mohan Mohanty 
6. Shri Ram Lal Rahi 
7. Shri K. A. Rajan 
8. Shri M. S. K. Sathiyendran 
9. Shri Natvarsinh Solanki 

Rajya Sabha 
10. Shri Lal K. Arlvani 
11. Shri Vithalrao Madhavrao Jadhav 
12. Shri Sudhakar Pandey 
13. Shri Sukomal Sen 
14. ShriRameshwar Thakur 

SECU'l'ARIAT 

Shri G. L. Bhatt-Sonior Examiner of Questiom. 

REPRESENTATIVES OF THE MINISTRY 01' FINANCE (DEPrr. 01' EcoNOMIC 
AFFAms) (INSURANCE DIVISION) 

1. Shri H. M. S. Bhatnagar-Additionaot Sec:reta'1/. 
2. Shri R. K. Mahajan-COntroUer of ,Inswra.nce 
3. Shri S. G. Subrahmanyan-Managing Director, LIe 
4. Shri S. D. Raheja-Under Secretary. 

2. Before the· Committee proceeded to have oral evi'dence of the'repre-
sentatives of the following organisations, the Chairman drew their atten-
tion to the provisions contained in Direction 58 of the Directions by the 
Speaker:-
I. ALL INDIA NATIONAL INSURANCE OJ'll'Ic:r.as' CONGRESS, 88, PIcMc GAIIDDf 

ROAD, CALCUTTA-700039. 
Spo~.m.en: 

1. Shri K. K. Banerjee 
2. Shri A. K. Chakraborty 
3. Shri J. J. Santra, General Secretarv· 

(1000 to 1125 hours) 

80 
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u. ~ ZioBJD bnl1xJ.urQl ~LOnIS' Asaocu.UOJf; UCJmtDAxrAJr 
A~E, CALctrrr •. 

" 

SfX'~_m",: 

1. Sbri Ranjit Ghosh, PY'esideT&t 
2. Shri. Shanti Bhattacharjee, General Secretary a. ,Shri Saradindu Bagchi, Committee Member. 

(1125 to 1600 hours) 
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3. The Committee then adjourned and reauembled at 1500 houn. 
-t. Before the Committee proceeded to hear oral evidence of the 

representatives of the following Organisations, the Chairman drew their 
attention to the provisions contained in Direction 58 of the Directions 
by the Speaker: 

I. JATIYA JIBAN BIMA KARMACHARI SAMlTI (PuRABANCIIAL) , 127.IMIS, 
MANICHTALA MAIN RoAD CALCUTTA-700054 

Spokesmen: 

1. Shri K. P. Chakraborty, General SecT.tA.,." 
2. Shri Bibhuti Bhusan Das . 
3. Shri Bibhuti Bhusan Buu 
4. Shri Santosh Kumar Mukherjee. 

(1500 to 1605 hours) 
II. LIFE INSURANCE AGENTS' FEDERATION OF INDIA, 8, BSCHU CHA'rl'P&Ja 

S'I'RBET, CALCUTTA-700009. 
Bpokennen: 

1. Shri A. K. Purkayastha, SeC'l'fltalry Genm.tl. 
2. Shrt K. L. Thukral, P7'e.ident, New Delhi. 
3. Shri N. C. Chandak, Vlee-Pre.sicl.em;, Na.gpur. 
4. Shri M. R. Das, Member Secretary, Calc16ttcl. 
5. Shri R. N. Malhotra-Member, Central Secretclf'iat. 
6. 8hri A. Pal-Member, Ceftlt7'Cl1 Secrettiriat. 

(1625 to. 1730 hours) 
5. A verbatim record of the evidence was kept. 
6. The Committee were informed that on account of heavy rains there 

have been landslides in between Gauhati aDd Shillong and it would not 
be advisable to viSit Shillong under such conditions. The Committee, 
after some discussion, decided to cancel their sittings to be held at 
Shillong on ,18 and 19 June, 1984. 

7. The Committee decided that the Ministry of Finance, Deptt. of 
Economic Aftairs, Insurance Division, might be requested to furnish 
uptodate ftgureslinformation on the following points for their considera-
tion:-

(1) Total number of districts covered by LIC in India and the 
total population thereof. 

(2) Total number of districts not covered by LIC and total popu-
lation of each district. 

(3) Total number of policies and total number of persons insured. 
(4) Complaints pending in Central and Zonal OJBces, etc. 
(5) Number of Policy Claims pending alongwith break-up of 

death claims, Maturity claims and unadjusted amount. (D1vt-
lion .. wtsel. 

(6) 'The guidelines given by the Govemment to the LIC 10 far u 
the investments are concerned. How much Ihould be lnveated 
in government securities and how much In other related gov-
ernment securities and how much in other related govern-
ment project& , 
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(7) The direetive regarding investment in Public Sector and c0-
operative sector. Out of this how much of investment hu 
been made to meet the social objectives like drinking water, 
sewerage, electricity, transport and other public utilities? 

8. The Committee also decided to hold their sitting on Saturday, 18 
June. 1984 at 0980 hours to consider their futUre programme of work. 

9. The Committee then adjourned to meet again at 1000 hours OR 
. '.'riday, 15 June, 1984. 



XIX 

Nineteenth Sitting 
15-6-1984 

The Committee sat on Friday, 15 J,une, 1984 from 1000 to 1315 hOUl'l 
In Committee Room No. 46, West ~engal Legislative Anembly Build-
ing, Calcutta. - . 

PRESENT 
Shri Mool Chand Daga-Chairman 

M.r.MBERS 
Lok Sabha 

2. Shri Satish Agarwal 
S. Shri Ghayoor Ali Khan 
4. Shri Sunt!' MaUra 
5. Shri Braja Mohan Mohanty 
6. Shri Kusuma KrIshna Murthy . 
7. Shri Ram Pyare Panika 
8. Shri Ram Lal Raht 
9. Shri K. A. Rajan 

10. Shri 'M. S. K. Sathfyendran 
11. Shri Natvarsinh SoIanki . 

Ra;ya Sabha. 
12. Shri Lal K. Advani 
13. Shri Nand Kishore Bhatt 
14. Shri Vithalrao Madhavrao Jadhav 
15. Shri Sudhakar Pandey 
16. Shri Sukomal Sen 
17. Shri Rameshwar Thakur 

SECRETARIAT 
Shri G, L, Bhatt-Senior Exltminor of Questiom 

REPRESENTATIVES OF TIlE MINISTRY OF FINA"fCE (DEP'l'T. OF EcONOMlC 
At-'rAIftS) (INSURANCE DIVISION) 

1. Shri H, M. S. Bhatna,p;ar-Additi01&al Secretary 
2. Shri R. K. Mahajan-Controller of Insum1'&ee 
S. Shri S. G. Subrahmanyan-MaMging Director 
4. Shri .S. D. Raheja-Under Secretary. 

2. Before the Committee proceeded to hear oral evidence Qf the 
representatives of the following organisations, individual. the Chairman 
drew their attention to the prowdons contained in Direction 58 of the 
Directions by the Speaker: - . 
·1. PEaLF.ss EMPLOYEES' UNION, 2911A, CHANDNI:Y CHAWK, STREET. CAL-

CU'l"l'A-700072. 
Spokesmen: 

1. Shri Jahor Lal Mookberjee 
2. Shri Shyamal Dutta Gupta, Secretary 
3. Shri S. N. Bhowmik, Vice.P7'eside1'&t. 

(1000 to 1120 brs.) 

-witnesses desirecf1hat their evidence should-be" ireated as conft-
dentf.I. . . - -- .--, -, .-~-
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iI. ALl. INDIA INSU~CE EMpLOYRS' AssocIATION, 24, CHrntANJAlf AYDfUi, 
Top F'LooR~ CALCtrrl'Aoo700012. 

Spokesmen: 

1. Shri Chandrasekhar Bose, Pre~dent 
2. Shri B. S. Sharma,' Viet.President 
3. Shri Saroj Chaudhuri, ~a.I Secreta.", . 

. (1120 to 1250 hra.) 

, . 

III. UNJTa) MOVEMFoNT OF WOa.ts, EMPLoY'&U AND 'l'1ACJII:aS, W'fJIn BIINOAL. 
249, BUIN BEHARI GANGULY STREIT, CAtcU'l'TA-12 

Spokesmen : 

1. Shri Bhabatosh Roy, Working Committee Member 
2. Shri Barada Bhattacharya, Working Committee Membe1'. 

(1250 to 1255 hrs.) 

IV. Shri Kalyall Dutt, Professor of Economics" 6411110, Belgachia Road, 
Calcutta.700037 

(1255 to 1315 hrs.) 

3. A verbatim reCord of the evitience was kept. 
4. The Committee then adjourned to meet again.· at 0930 bouts on Satur-

day. 16 June, 1984 to consider their future programme of work. 

• 
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Tw"ntieth Sittin. 
16-6-1984 

The Committee sat on Saturday, 16 June, 1984 from 0930 to 1030 houl'l 
in Room No. 46, West Bengal Legislative Assembly Building, ·Calcutta. 

. PRESENT 
Shri Mool Chand Daga-Chai~man 

2. Shri Satish Agatwal 

MEMBERS 
Lok Sabha 

3. Shri GhayoorAll Khan 
4. Shri Sunil Maitra 
5. Shri Braja Mohan Mohanty 
6. Shri Kusuma Krishna Murthy 
7. Shri Ram Pyare Panika 
. 8. Shri Ram La! Raht 
9. Shrj M. S. K. Sathiyendran 

10. Shri Natvarsinh Solanki 
HajJ/a. Sabha 

11. Shri Nand Kishore Bhatt 
12. Shri Vithillrao Madhavrao Jadhav 
13. Shri Sukomal Sen 
14. Shri Rameshwar Thakur 

SECRETARIAT _ 

Shri G. L: Bhatt-Sonior Examiner of Questions. 

I '" 

REPRESENTATIVES OF THE MINISTRY OF FINANCE (DEPTT. OF EcONOMIC 
A"FAIRS) (iNSURANCE DIVISION)_ 

1. Shri H., M. S. Bhatnagar-Additional Secretary. 
2. Shri S. D. Raheja-Under Sec0ret4rY. 

2. At the oubiet, the Committee took up consideration of their future 
programme of wor~ 

3. _ The 'Committee, after some discuaatou, f. that since they could not 
visit Kanpur and Shillong, the witnesses invited at theBe placu might be 
requested to come to New Delhi for the purpose of giving evl~ce aD b, 
provisions of the Bill. The Committee authorised the Chairman to select 
expert witnesses for the purpose o~ giving oral evidence before them. 

4. The Committee also authorised the Chairman to fix the date and time 
for the next sitting to be held at New Delhi for the purpose of taking 
evidence. 

5. The Committee placed on record their warm appreciation for the 
valuable assistance rendered to them by the West Bengal Legislati~ 
Assembly Secretariat in holding their sittings in the Assembly BuUdinJ 
at CalCutta. . :oii.' '" : 

• 
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6. The Committee also placed on record their warm appreciation for 
the hospitality extended, the valuable assistance rendered., arrangements 
made for holding their sittings and making their stay comfortable during 
the course of the sittings held at Calcutta by the oftlcers and staff members 
of the LlC of India under. the able gui~nee of Shri O. BUu, Zonal lUila-
ger and·Shri A. K. Roy, Secretary (Administration). 

7. The Committee also placed on record their ~hank;s to the oftlcen of 
the Ministry of Finance and the Life Insurance Corporation of India. who 
have been instrumental in making all the arrangements for holding their 
sittings and comfortable stay at various places, under the able guidance" 
8hr~ H. M. S. Bhatnagar, Additional Secretary. 

e. Tbe Committee then adjourned. 



w··: , 
'I ... a ........ Si~· 

8-'T~198t 

TIi.-Cfu.nmtttee ·sllt on Fdday, 6 July, 1884· from 10.00 to 11.00 hours 
IIld·.,.kl,'ffont'15.oe·to rUM' hours, . 

PRESBNT 
Shri Mool Chand. Daga-Ohairman 

MEMBERS 
Lok S4bha 

2. Shri Satish Agarwal 
3. Shri M. Arunachalam ., ' 

4 .. Shri Diletlp Singh Bhuria 
5. Shri Bhiku Ram Jain 
6. Shri Kamal Nath Jha 
7. Shri Ghayoor Ali Khan .. , ... 
8. Shri K. Mallanna 
9. Shrimati Kailash Pati 

10. Shri Braja Mohan Mohanty .,. . 

11. Shri Kusuma Krishna Murthy 
12. Shri Ram pyare Panika 
13.Shri Janardhana Poojary 
14. Shri Ram La1 Rahi 
15. Shri Natvarsinh Solnnki 

Ra;ya Sabha '". 

16. Shri Vithalrao-Madhavrao Jadhav ; 
17. Shri Akshay Panda 
18. Shri Sudhakar Pandey .. " 

19. Shri R. Ramakrishnan 
20. Shri Sukomal Sen , 
21. Shri Rameshwar Thakur 

SJ!lCRETARIAT 

1. Shri S. n: Kaura-Chief Legislative Committee OtJf.cer " i 

2. Shri R. S. Mani-Senior Legislative Committee 01fir.e'r 
REPRESENTATIVES OF THE MINISTRY OF FINANCE (DEP'l"l'. OF ECONOMIe 

AFFAIRS) (INSURANCE DMSION) 

1. Shri H. M. S. Bhatnagar-AdditiOftal Seereta'1l 
2. Shri R. K. Mahajan-Controlle,. of rnsu"aftCe 
3. Shri S. K. Purkayastha-Di,.eCto,. (Jft8U7'GftC:e) 
4. Shri S. D. Raheja-Uftde,. Seentflf'!/ 
5. Shri A. S. Gupta-Cun"eftt.in-Chcl,-ge and Mcmaging·Dlreeeor 

(LlC) 
8 Shri S. G. Subrahmanyan-MCltaGgi.ftg DiNCtor 

2. As the V.itnessel, who were fl) come from Gauhati fOl' teaClerb.tr 
evidence before the Committee, h8'd not come, the Committee, after walt-
inR for some time, adjourned their sitting without transacting any 'blat-
ness. 

3. The Committee N-asaem'led at l5GO 1HNre. -_ .. • 



, 
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.. ~ra.~-~~ pr~:_to bearj the evidence of tbe repre-
aentativetl of the following Federation, the Ch~ dr~ their atten-
tion to the proviatoQ8 contained in Direction 58 of tbe_. Direction. by the 
Speaker:-

C~L ZoNE INSVRAN(:E ~LOYas' FEDERATION, KANPtJR 
BpoJc.eamen: . 

(l~: SUi, Ramjt -Ram. PNaidet&t 
(~Shrl'· K. G. TewvI. a..ena, S~ONtanI 
(3) Shri'R. M. Miahra.. Joint Secretary, 

(1500 to 1635 hours) 

5. A verbatim record. of- evtd-.... w ... bpt. 
6. Thereafter, the Committee considered their future programme of 

work and decided that the notices of amendments to various clauses of 
the Bill, both from the members of the Committee ahd the Government, 
might be invited by 1300 hours on Friday, 13 July, 1984. 

7. The Committee also decided that the representatives of the Life 
Insurance Corporation of India might be invited to give evidence on 
the provisions of the Bill before them at 1500 hours on Monday. 16 July, 

• 19M. - -! - , • - '" ----"""';--,.." --., 

8. The Committee further decided to hold their sitting, from 17 to 
19 July, 1984 for the purpose of holding general discussion on the pro-
visions of the Bill with reference to memoranda received and the evi-
dence tendered -before them and also to take up clause-by-elause consi-
deration of the Bill. 

9. The Committee also decided that the Ministry of FInance might be 
requested to furnish the documents/information on the following points 
for their consideratiOn: 

(Ii Report of the survey conducted by the National Institute of 
AppUed and Economic Research on LlC; 

(iI) Brief note on thO! proposals submitted by the Life Insurance 
Corporation of India to the Government for approval during 
the last five years for improving the functioning of LIe and 
Government'. reaction thereto; , 

(tit) Brfef note on the directions Jtlven by the Government under 
seetfon 21 of the LIC Act, 19t56 4nd alao on the directions 
given from time to time for ap!"eading Insur.anc:e in rural 
areas; 

(Iv) Brief note on the evaluation of the functioning of LIC by the 
Government or any other body appointed therefor tORether 

I" with lUJ;tgestlons made' for its general~ fmpro~ent. opera-
, : tlonal efftdency etc. and reasoNl whleh promoted the Govern-

ment to bring forward the present Btll: 
(v) Brief note on the proce,stng of the recommendation. made 

fn the Era Sezblvan Committee Report. which was lubmitted 
In Septel!lbeT, 1980, and how far the recommendattons made 
therein have been Implemented; 

(vi) Note on the Investment of LIC funds in Govemment Securi-
ties durln~ the last 10 yeara. percentage of total fate of inte-
--+ Of by aovemment and retum on other Investments; 

fv-- P . 
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(vii) Note on (1) Investment pattern of LIe compared With other 

financial .institutions; 

(2) Red~ction of premium rates and the amount reduced 
during the last 10 years; and 

(3) Amount of bonus paid to policy holders year-wise during 
the last 10 years. 

-10. The Committee also decided that the representatives of the 
National Federation of Insurance Field Workers of India, if present in 
Delhi, might appear before them for evidence -at 1100 hours on 7 J\.lly, 
1884. ,j 

11. The Committee then adjourned to meet again at 1100 hours on 
Saturday 7 July, 1984. '. 



XXtt 
'l'wentY-8eeoad Stttlac 

7-7-1984 

·The Committee sat on Saturday, 7 July, 1984 from 11.00 to 13.20 houn. 

.. -

PRESENT 
Shri ~ool . Chand Daga--Cf&airman 

2. Shri Satish Agarwal 

MDous 
Lok Sabha 

3. Shri M. Arunachalam 
4:. Shri Bhiku Ram Jain 
5. Shri Ghayoor Ali Khan 
6. Shri Braja Mohan Mohanty 
7. Shri Ram Lal Rahi 
8. Shri 'M. S. K. Sathiyendran 

Rajya Sabha 
9. Shri Lal K. Advani 

10. Shri Nand Kiahore Bhatt 
11. Shri Vithalrao· Madhavrao Jadhav 
12. Shri Akshay Panda 
13. Shri Sudakar Panqey 
14, Shri Sukomal' Sen 

SJ:CRETARIAT 

1. Shri S. D. Kaura-Chlef LegiBlatiw Committee OIJicer 
2. Shri R. S. Mani-Senior LegWaftue Committee ~ 

REPRESENTATIVES OF THE MnusTaY 01' FINANC8 (DI:P'1'T. 0'" Eco!rOIGC 
All'AIRS) (INSURANCIt DIVIslON) 

1. Shri H. M. S. Bbatnagar-Additional Secretat'fl 
2. Shri B. K. Mahajan-ControUer of lmurcmce 
3. Shri S. K. Purkayastha-Director (In.urance) 
4 Shri S. D. Raheja-Under Secretary 

" 

5. Shri A S. Gupta-Current-in-Charge and Managing Director 
(LIe) 

6. Shri S. G. Subrahmanyan-Managing Director 

2. Before the Committee proceeded to hear the oral evidence of the 
following Member of Parliamentlrepresentatives of OrganllatlonlFecle-
ration.. the Chairman drew their attention to the provisions contained 
in DlreetiOD 58 of the DirectiODI by the Speaker:-

t Sbrl Bhuban..war Bhuy .. M.P. 
. (1100 to Uti houtl) 

11 

.. 



it VOICE (VOLUNTARY ORGANISATION IN THE lNTaI:sT or COlfBUJdi 
EDUCATION) 

Spokesmen: 

Dr. Sri Ram Khanna (Convenor), Lecturer in Commerce,' Delhi 
School of Economies, Delhi 

(1147 to 1223 houri) 
III. NATIONAL FEDERATlION OF INSUMftCl: 'FIELD WORKERS or 'NDIA. SHIlfDJ: 

CHHAVANI. GWALIOR. 

Spokesmen: , . , .' ":.:;'" ;~i .. :,·~ I~~] 
1. Shri M. M. Sadanah, Vice-President 
2. Shri P. S. Ahuja, Vice-P1'e..w.nt (Delhi' DWUtcm) 
3. Shri K. N. Modawal, Resident SeC't'etfl"1l. 

(1225 to 1310 hours) 
3. A verbatim record of the evidence was kept. 
4. The Committee then adjourned. 



'XXJU 

TwentY·Third SittiDe 
16-7.1984 

in :-:. ~ttee sa~ on Monday, 18 July, 1984 from 1500 to 1730 houlw 
DeIhl. III ttee ~ Ct, Ground Floor, Parliament House Ann", New-

PRISENT 
'Shri Mool Chand Daga--C."h4irman 

2. Shri Satiah Agarwal 
a Sbrf Bhiku Ram Jain 
4. Shri Kamal Nath Jha 

MDAi:Rs 
Lo1c Sabha 

5. Sbri, Ghayoor AU Khan 
6.. Shrt Janardhana Poojary 
7. Shrt Ram Lal Rah1 

RlIjl/tl Sabha 
8. Shri Nand Kishore Bhatt 
9. Shrt Sudhakar Pandey 

10. Dr. Shant! G. Patel . 
11. Shri Rameshwar Thakur 

SllCRl:rABIAT 
1. Shri S. D. Kaura-Chief Legialatioe Com.mittee OfIeer 
2. Shri R. S. Mani-Senior Legi"zativt! Committee Of/ft:e'r 

R&PRI:sENTATrVIS OF T.HJ: MmrsTRv OF FINANCE (DIPrr. OF EcoNOMIC 
. AFl"AIJtS) (INSURANC2 DIVXSION) 

1. Shri H. M. S. Bhatnagar-Additional Secreta1'7/. 
2. Shri R. K. Mahajan-ControZler ~ l1UU'7'atlCe 
3. Shrf S. K. Purkayastha-Diredtor (Imurc&nce) 
" Shri S., D. Raheja-Under Secretary 

2. Before the Committee proceeded to hear the oral evidence of the 
following representatives of ttJe Life Insurance Corporation of India. tile 
Chatrm8n drew their attention to the provisions contained trt Direction 
58 ot the Directions by the Speaker:-
LIN hTsVRANCE CORPORM'ION OF INDIA. CENTRAL OFncz, 'YOGADHIKA' 

J_AN SIMA MAIIG, BOMBAy:-400021. 

SpoJeelmen: 
1. Shri A. S. Gupta-Current.in-ChGrge and M"~ DirftW. 
2. 'Shrl 'S. G. Subrahmanyan-M4n4gln.g DIrector 
3. Sbri S. H.rjharan-~~eutive Director 

(1500 to 1'730 hrs.) 
The witnesses deeired that their evidence should be treated .. 

CONFIDENTIAL. " , 
3. A verbatim reco~ of the evtdence' waf kept. ." , 
4. The Cemmittee then adjoumed +0 meet again at llOOtaOlI,rs ~ 

Tueschy-, 17 July 1984. 
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XXIV 
Twenty·Fourth Sitttnr 

1?·1·19N 
TIM{COmmittee sat on 'Tuesday, 17 July, 1984 from 11.00 to '1&OObOa1'II 

....... 111 from 15.30 to 17.40 hours. 

PRESENT" 
Shri Mool Chand Daga-Ch4irman 

MEMBERS 
Lok StJbh4 

2. Shri Satish Agarwal 
3. Shri Dileep Singh Bhurfa 
4. Shri Bhiku Ram Jain 
5. Shri Ghayoor Ali Khan 
8. Shri Sunil Maitra 
7. Shrl Kuauina Krishna Murthy 
8. Shri J anardhana Poojary 
9. Shri Ram Lal Rahi 

Ra;YtJ Sabha 
10. Shri La! K. Advam 
11. Shri Nand Kishore Bhatt 
12 .. Shri Sudh8kar Pandey 
13. Dr. ShantiG. Patel 
14. Shri SuImmal Sen 
15. Shri Rameshwar 'l1lakur 

SIlCPTAltIA'! 
1. Shri S. S. Chawla-Seni01' LegtsIcz.tiw Committe. 0fJi0er. 
2. Shri R. S~ 'Mani-Senior Legislative CommttteeOtJtc-r 

l\WUSENTATIW.8 OF THE MINISTRY OP FINANCIl (DEPTr. OF EcoNOMIC 
AI"FAIRS) (INSURANCE DIVISION) 

'1. Shri Hi 14; S. Bhatnagar-Additional Secreta:ry 
2. Shri R. K. Mahajan-Contron~r of .ImiWtJtaee 
3. Shri S. K. Purkayastha-DirectoT (Insurance) 
4. Shri S. D. Raheja-Unde-r SecrettJry 
5. Shri A. S . . Gupta-Current-in-C'hti;ge and M~g DiPector 

.... I ,.. (LIC) 
8. Shti S.O: Subrahmanyan-M«naging Director . . .' . ('. . . 

il'CPItU!NTAnVES or THE MINtSTIIY OFLAW,J.UsTICC; A'RD 'CGInANY 
AF\PAmS (LIctsLAnv!: < t*dftlllift)· .. 

. ~ . . .. 
···l.·Shri~S. X.·Kai~ltcPJ.t -

2.' Shri Jagdishwa.r Narain-D~ty L~giB14tttfe·~: 

2. TU Committee beN a·,general-di.cusei~ on. ~e pio~~tons of. 'the 
Bbt •• ettee··to· memoranda. received. evi~nc. tem!red 'anct".lt&ra-
ture made available t~' them. - . . ..... 

" ..... ~ . .-.r. ... 
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~. 'nle Committee then adjourned at 13.30 hours and reaa.mblecl at 
15.30 hours. 

4. '!be Committee resumed. further general discussion on the provislau 
of1l1e BIll with reference to memoranda received. evideJ1ee tem:lend ael 
literature made available to them. The discussion was not concluct.d. 

5. The Committee then adjourned to ~t again at 1100 ho~ 01 
"W"''fIIiday 18 'July. 1984. ' 



. xxv 
Twenty-Fifth Sitting 

18-7-1984 

The C;onunittee sat on Wednesday, 18 July 1984 from 1100 to 1330 
hOUri ana again from 15.30 to 16.30 hours. '. . 

PRESENT 
Shri Mool Chand Daga-Chairman 

MDoas 
Lok Sabha 

2. 8hri Dileep Singh Bhuria 
3. Shri Bhiku Ram Jain 
4. Shri Ghayoor Ali Khan. 
5. Shri Sunil Maitra 
6. Shri Kusuma Krishna Murthy 
7. Shri J anardhana Pooj ary 
8. Shri Ram Lal Rahi. 

• Rajya Sabha 
9. Shri NanCi Kishore Bhatt 

10. Shri Vithalrao Madhavrao Jadhav 
11. Shri AkShay Panda 
12. Shri Sudhakar Pandey 
13. Dr. Shanti G. Patel 
14. Shri Sukomal' Sen 
15. 8hri Rameshwar Thakur 

SECRZT~'Jl 

Shri R. S. Mani-SenioT Legislative Committee Of/faf'. 

• /1 

Rl:PltlU.NTATIVBB OF THE MINIsTRy OF FlNANCIl (DIPrr. OF lCco1ftDac 
AFFAIRS) (INSURANCE DmsloN) 

1. 8hri H. M. S. Bhatnagar-AdditioMl Secreta'l'fl 
2. 8hri R. K. Mahajan-ControZlI1' of ImtlftftCe 
3. Shri 8. K. Purkayastha-Director (Imurcmce) 
4. Shri S. D. Raheja-Under Secretar.y 
5. Shri A. S. Gupta-C'U7Tent.in-Gharge and JIlGftGgiftg Director 

;if (LIC) 
6. Shri S. G. Subra~anyan-Managing Director 

RBPRI:sINTA'n'YES OF THE MnnSTRY OF LAw, J~ AND CoMPAlCY 
AfFAIRS. (LEGISLATIVE Dl:PARTMDIT) 

1. Shri S. K. Maitra-Cpnaultant 
2. Shri Jagdishwar Narain-Deputy Legillative COwuel 

2. The Committee resumed further general discussion on the proviIloDI 
of the Bill with reference to memoranda received.' evidence tendered. and 
literature made available to them . 

. 3. The Committee then adjourned at 1'3.30 hours and reassembled at 
15.30 houri. 

96 ., ,. 
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4. The Committee resumed further discussion on the proviaiGIII of tile 
·Bill with reference to memoranda received, evidence tendered and lit. 
rature made available to them. 

The discussion was concluded. 

5. The Conimittee then decided that the .record of evideDce tendeNcl 
before them might be printed and laid on the Tables of both the HOUIII 
of Parliament. 

6. The Committee further decided that two sets of Memoranda COft. 
taining commentslsuggeltions on the provision'S of the Bill, received by 
the Committee might be' placed in the Parliament Library, after the 
Report had been presented for reference by the Members of Parliament . 

• 7. Tne Committee then adjourned to meet apin at 11.00 hours Oft 
Thursday 19 July, 1984. 



XXVI 

~vellty-Sixi" . Sitting 
19-7-1984 

·~he Committee sat on Thursday, 19 July, 1984 from lloo,to 1110 liN. 

PRESENT 
Shri Mool Chana Daga-Cha.i~n 

MEMsI:RS 
l.ok Sa.bha • . 2. Sbri Dileep Singh Bhuria 

3. Shri Bhiku Ram Jain . 
4. Shri Ghayoor Ali Khan 
5. Shri Sunil Maitra 
6. Shri Braja Mohan Mohanty 
7. Shri Janardhana Poojary 
S. Sliri Ram Lal Rahi 
9. Shri M. ·S. K. Sathiyendran 

R.ajya Sabha 
10. Shri Nand Kishore Bhatt 
11. Shri Vithalrao Madhavrao Jadhav 
12. Shri Akshay Panda 
13. Shri Sudhakar Pandey 
a. Dr. Shanti G. Patel 
15. Shri R. Ramakrishnan 
16. Shri SukomaI Sen 

• 17. Shri Rameshwar T¥kur 
18. Shri Pranab Mukherjee 

SECRETARIAT 

Shri R. S. Mani-Senior Legislative Committ~e Of/W:er 

RURES£NIAllVES OF TFF. MINISTRY OF FINANCE (DI:PTT. OF EcONOMIC 
AFFAIRS) (INSURANCE DMSION) 

1. Shri H. M. S. Bhatnagar-Additionall SecretaT1l 
2. Shri R. K. Mahajan-ControlZet of Insurance 
3. Shri Sf K. Purkayastba-Director (In.uranc.) 
.. Shri S. D. Raheja:"-'Under Secreta'll 

·6. Shri ~. $. Gupta-c'urrent-i,,-Cherge end MAftCIglng Director 
(LIC) 

8. Shri S. G. Subrahmanyan-Menaging Director 
l\&PIISEN'rATIVIS or THE MINISTRY OF LAw, JUSTIct AND CoMPANY 

AFFAJRS (Lr.GISLATIVE DEPARTMENT) 
1. Shri. S. K. Maitra-Con,ultent 
2. Shri Jagdiahwar Narain-Deputy Legisletit>. Coumel. • 

. . 
2. 'nle Committee took up clause-by-clause consideration. 01. the Bill.· 
3. (.14", •• 2. 3, "encl5.-The clauses were adopted without any amend-

ment 
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.• ..- Claa., 6.-'Dle fbllowing amelfdment was .cceptedl......;· 

:Pale 3, line 24, 
for "appoint thereto" ' 
sub_&liiute "appoiat thereto .. fromamon ... such c"gOri .. ~.pel'liODs 

as pouess one or more of'the prescrlbed-quaJ'ftaaUOI)I." .'" 
The-.clause, as amendded, was adopt1!d . .' 

5. C14use 7.-The following amendment was acce~: 
Page 4, line 3, 
omit "not being less than three years." 

The clause, as amended, was . adopted. 

8. ClGuIe 8;.;;..,The followingamenciment ,was aocepted:-
Pate .,. for lines ~5 
wb,tihte "(8) The Central Governmel'lt may ... ,~ .... 

appointment of the Chairmanofa·Corparation OP .. ,..·mema. 
appoJD.ted by it, after giving him notice in writing for not 1_ 
tbaa three mentbs or by giving him three months" 'salu" 
where payable, in lieu of such Jlott~. ,,:lthout 'autflling in,. 
rea&Qn." . ",' . -' 

" " 
The clause, as amended, was adoptect 

7., ClcJuae_ 9, 10, 11 and 12.-The clauses were adopted without' any 
, aJQendment. ' , 

8. Clause 13.-The following amendment, was accepted: ~ 
Pase 7. ctfter line 48, 
in.tert "(') Each, Corporation may alao constitute Juch number o?-. 

Policy holders Advisory Committee as it may .tht~k ttt." 

The ,clause. as amended, was adopted. 
9. Clauses 14 and 15.-The clauses were adopted without any amen'" 

ment. 
10. Cl4use 16.-The following amendment wa, accepqd-:-

Page 9, .line 16, 
omit "not being less than three years." 

The clause, as_ amended. w~ -adopted.. ~. 
, 

11. Clauses '17. 1'8; 19;"·2n . . 21;·~ 23, 2~; 21. 2e~21; 28 ••• ,~'t'~r~' 
34,35,36,37,38. 39, 40, '1,42, 43, 4t,~*. -.:.4~1r,48,,:_~ .BQ.,.;..5~f . ..52~·53; 
S," 55, 56, 57, 58, 59 and 80.-The clauses were adopted withoUt ariY 1m" 
mat. ' 

12. ClGUBe 61.-The follbwiftg amendments were accepted:-
Page 25, (1) line fi, 

for "81" 
.""",,,*,te "61 (1) , " 
(iI) afU'r line 9. 

. . . 

enun /I (2) No suit, prosecution or other legal proeeedlnR shall Ue 
.,.tnst any director of any concern appointed by a Corporation 
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under sub-.action (2) of section 10 for anything which 11 in 
good faith done or intended to be done by him as such director." 

The clause. as amended, w~ adopted. ' 

13. CLAuses 62, 63, 64, 65, 66, 67, 68~ 69 and '10.-The clauses were adopted 
without any amendment. ' 

1<6. The Firat Sched:uk an4 the Seconci ScheC£ule.-The Schedules were 
.d.op~ without any amendment. 

15. Clause I.-The clau.e, subject to a verbal change, wu adopted 
wi~hout any amendment. . 

Us. Enacting FormulG.-The Enacting formula, subject to a verbal 
ghange, was adopted without any amendment. 

17. Long Title.-The Long Title was adopted without any 8IIl8Jldment. 
18. The amendments and general suggestions, received from Members 

ot the Committee which were considered and not accepted by the Com-
mittee are given in the Annexure. 

19. ,The Committee felt that since they had still to complete other 
staget of the Bill. it would not' be possible for them to preeent their' 
report by the .tipulaed date viz. last day of the first week of Monsoon 
Sealon, 1984 i.e. 27 July, 1984:. The Committee, therefore, decided to .eek 
flIrther exteDlion of time tor presentation of the Report upto Tuesday, 
14 August, 1984. ' 

The Committee authorised the Chairman and, in his absence, Shri 
Braja Mohan Mohanty to move necessary motion in this behalf in the . 
HoWIe on Wednesday, 25 July, 1984. 

20. The Committee authorised the Legislative Counsel to correct patent 
errors and also to carry out amendments of a verbal and consequential 
nature in the BUl. 

21. The Chairman then drew the attention of the Members to the pro-
visions contained. in Direction 87 ot the Directions by the Speaker regard-
ing Minutes of DiS8ent. 

22. The Committee then decided, subject to extention being granted 
by the House, to hold their next sitting on Thursday,. 2 August, 1984 to 
consider and adopt their draft Report. 

43. The Minister of Finance (Shri Pranab Mukherjee) thanked the 
Members of the Committee for extending their coo~ration in completing 
tht work of ·the Commi~ within the shorte~t posaible time. 

24. The Committee then a'djoUI'fted. 
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ANNBXURB 
JOINT COMMI'ITEE ON THE UFE INSURANCE CORPORATIONS 

BILL. 19B, 

IJRoI ~m"'/GaaenI Saa-d- l'eoeI_ &oJl~Memben" 
... Comm ... , .... wen ............... aot ........ ., ... eo.. 
mIttee at .......... 1aeId ... ,.JaIJ\ .-.; 

(Viii para 18 of the Minutes) 

I 2 

ClauH • 

SHR.I SUNIL M'AITRA: 

DR. SHANTI G. PATEL: 

I. Page 2. omit lines 115-16 

Clau. 

SHIU SUNIL MAITRA: 

2. Page 3, for lines 21Z- 25, 

tubsIilwIf "Each Corporation shall consist afnot more than sixteen 
mcmben but not lesa llwl t~ mcmm!rl at any time aod 
one of them shaH -be appointed by the Central Govern-
ment let be the Chairman thereof and .haU include two 
representatiVes of the employe. to be elected by .... 
ballot." .. , 

J!>H.. SJ"NTI G. PATEL: 

S. Page 3. Jines 113-2"" 

for .... tbe Central GcM:rammt may think fit to Appoint 
thereto." 

f 
.rUstitrIU "selected by the Central G<lvmunent on the .,..is of their 

expertise in related fie1& nach as aetUl'iaJ. accx.unlalley 
law. medicine, penonnel ma.nagernent. etc." 

of_ Pace 3. line liS, 

p "Chairman" 

irtmt .ecum-Managing Director. It 

5- Pap 3. q/IIr line liS. 
11M "ProvicIcd :I of them will be rcpreaartatlwa oClabour." 

101 
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I 

CIotulIi 

SHRI SUNIL MA1TRA: 

102 

6. Pa_ 7, omillinea r 1_14 

c:tou. .~ 
SHRI SUNlL MAITRA: 

7· Page 8, lines 10-11, 

, 

omit "with the approval 0 f the Central Government. It 

DR. SHANTI G. PATEL: 

8. Page 8, omiIlines IU-23, 

• SHRI SUNIL MAITRA: 

9· Page 8, line t3, 

For "prescribed" 

SJlbsIiIuU "Jaid down by a Corporation"' 

Claw, 15 

DR. SHANTI G. PATEL: 

10. Page 8, line 36, 

P "Chairman" 

iN"., cccum-Managing Director" 

J I. Page 8, line 37~8, 

for "as the Central Govcmment may think fit to appoint 
thereto" 

substitute "Selected by the Central Government on the basisof.their 
expertise in related fields such as acturjal, accountancy 
law, medicine, personnel management, etc. to 

Cldti.s, 19 

DR. SHANTI G. PATEL: 

I II. Page 10, 

omit lines 20-21 

f HRI SUNIL MAJTRA: 

'3' Page 10, line su, 

• j 

for ccshall be such as may be prescribed" 

Subs""'" ccShall be identical with the terms and conditions of service 
of other Corporations as may obtain from time to time." 
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C ... 

SHlU SUNIL MArr.R.A: 

• 
"(S) where a Claims Tribunal consists of one member. 

that member shall be a penon who is or has been • 
judgeofa High Court or who is or has been. District 
Judge or a Sessions Judge for a period or not 'ea 
than three yean and where the cJailDl Tribunal 
consists of more than one member. one orthe I11CInJ-
ben shall be &I aforesaid and the other shalJ be ODe 
who is or has been an officer ofsuper time lIeaIe of the 
Indian Administrative Service (lAS) or who is or 
who has becn a member of the Higher Judicial 
Service (or not less than three yean. II 

Clast ., 

SHlU SUNIL MAITRA: 
• DR.. SHANTI G. PATEL: 

15- Pap.4..for linea 31-39 • 
... " "CII) A member oran Appel late Claims Tribunal .hall be 

a perIOns who i. or has been (or not less than five 
years a Judge of a High Court in India," 

C--SI 
SHlU SUNIL MArrRA: 

J)l(. SHAN'TI G. PATEL: 

@@16. Pages 16-17. 

0IftiI clause 31'-

@@17. Paps 1,-18, 

."., clause sa 
q .. ii 

SH1U SUNIL MArI'llA: 

DIt. SHANTl G. PATEL: 

@@l8.1PIF 18,'" claaIe S3 

a..,:it 
@@19. ,. 19- ...,--:... 
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10. 

DR. SHANTfG. PATEL: 

IIIId "(4) TheemployeccanrcprcscntbimMlCettlwewlhtadc 
union registered under the Indian Trade Uniona 
Act before SetviccMatters T~jbwMl. It 

Cla.r,.,. 
SaltI SUN IL MAI1'RA: 

Q I •• Page <:11, ~ftn line II. 

add "Provided, however. the report on biennial valuation of 
any Corporation sbal 1 not prescribe bonus to policy-hoi den 
a t rates different" from any other Corporation." 

Cltuul 44-

SHRI SUNIL MAITRA: 

.lI. Page lIl. for lines !l!l-ll9. 

"(44) If as a result of allY actuarialoinvceqpaOll by • 
Corporation undat'ScctiOn 42. anYsurPfUSGlllci'p; 
the Central GovcrnmcotshaU loaUocate the surPlus 

. ai to take ail amount equivalent to 20 per cent of the 
paid up capital provided to a Corporation and 
to aU~c ninety five per cent. of tho 
surplus fur life insurance policy-holders and 
the balance to bcrpaid to a fund to be maintained by 
a Corporation. for .davel",mcnt .0$ Lifo lasurance 
busineaa with particUlar emphasis on rural areas.·" 

DR, SHANTI G. PATEL: 

I,. Page ~l, lines !l7~, 

for "paid to the Central Government or if that Government 10 
directs. be utilised for such purposes and in luch manner 
as tbat Government may determine." 

I.'" "utilised to form a speciarrund' to dovelop LIC blllincn, 
particularly in rural areas after payiwr !lO~ ofcthe capital 
invested by the Central Government.' 

Clan 45 

DR. SHANTI G. PETAL: 

1114, Page IU. line 33-3'" 

for "paid to the eoatral Government." 

",..,." "allocated to or roservW tOr'tbe" tra 'pOlfcy:hoLIcri!-

G'IfIIUI 55 

IHRI SUNIL MAITRA~' 
r>:a..SHANTI. G. PATEL: 

. I~ 
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a.. 57 

SHIU SUNIL MAITRA: 

a..., 
@@R7. Pase 15-16,'" claUIC 63 

Cla#1t 

SHlU SUNIL·WJTU: 

DR.. SHANTI G. PATEL: 

@@lO:' P.ps , 1l&-I7. -,. cWaee ,it 
c." ., 

SHIll .sUNIL ·MAITR.A: 

DR.. SHANTI G. PATEL: 

119. Page 27. _lines II~ 

DR.. SHANTI G. PATEL: 

30 Page 28, omil lines 3-5 

SHRI SUNIL MAITRA 
31• Page 28,j.,lines 3-5 

.sub.rlilrde "The tCl'llll and conditlona of Iel'Vlce of Seaetarr and 
other oft'icen and other empJoyeea of the Board .h&II be 
identical with thOle of Corporation." 

DR. SHANTI G. PATEL: 

311. Page 28. _lines 1If--a7 

33. Pap lIB, _ IJnes ~ 

54. Pa&e st8, _ 1_ ~ 

55· ,.., 89,'" Unea 1-9 a... 
SH1U SUNIL MAITR.A: 
DR.. SHANI'I G. PATEL: 

@@36. Paae so. -- daaIe • 

--------------------------------------------------@(i 9taDdI tbr ................ 
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Clarm 70 

DR.. SHANTI G. PATEL: 

37. Page 30 , omillinel4S-'" 

106 

TIll First &/uduU 

SHtU SUNIL MAI11lA: 

S8. Page 31,ft" linCl 30-37 

substitul4 "(b) shall be placed in the respective Corporation ofhis 
choice. 

The list of officers and other employees shall be 
published after the officers and employees have exercised. 
their option and the same arc acted upon and given clfcct 
to." , 
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Twen~Sev ... th Slttiq\ 

(2-8-1984) 
The Committee sat on Thursday, 2 August, 1984 from 1500 to 1545 bII. 

PRESENT 
Shri Moo] Chand Daga-Ch4innan 

MDIBERS 
Lok SlIbha 

2. Sbri Satisn Agarwal 
3. Shri M. Arunachalam 
4. Shri Dileep, Singh Bhuria 
5. Shri Ghayoor Ali Khan 
6. Shri Sunil Maitra 
7. Shrimati Kailash Pati 
8. Shri Braja Mohan Mohanty 
9. Shrf Ram Pyare Panika 

10. Shri Janardhana Poojary 
11. Shri K. A. Rajan 

12. Shri La! K. Advani 
13. Shri Nand Kishore Bhatt 
14. Shri Vithalrao Madhaviao J,adhav 
15. Shri Sudhakar Pandey 
16. Dr. Shanti G. Patel 
17. Shrl R. Ramakrlllhnan 
18. Shrl Sukomill Sen 
19. Shri Rameshwar Thakur 

• SIICDI'ABlAT 

ShrI' N. N. Mehra-Jolnt Set:retary , 
Shri S. D. Kaura-Chief Legfsltltive Committee 0Ifcn 
Shri n. S. Mani-Senior Legialative Committee OfIIcer. 

'.! .S 

REPUSDTATlVES Ct' 'IH! MINIS'l'IlY or FINANCE (DEP'l'T. or EcONOMIC 
Arr,un) (INSURANCI ~Olf) , 

1. Shri H. M. S. Bhatnagar-Additionlll Secreta", 
2. Shrl R. K. Mahajan-Controller of In,urance 
3. Shri S. K. Purkayastha-Director (Insurllnce) ~ 
4. Shri A. S. Gupta-Cumnt-in-Charge lind MIIft4ging'''fjir~ 

REPUBDTATIVIS OF THE :MnmmlY OF LAw, JusnCI AND CoMPA1II'Y 
AVrAJBS (LIWISLATJVI DEPAR'I'MENT) 

1. Shn S. K. Maftna--Conlu1tcm.t 
2. Shri Jagdtlhwar Narain-Deputll Legill4tit1f COUflftZ 
3. Shrf B. It. Sharma-loin.t Secreta", find Legt,lative CoutUe( 
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.•. Sbrl Prakash Chandra-Deputy Logislative Counael 
. 11/> 
·.~/;Shri A. C. Mahapatra-Attache from the Government of 0riucI 
...•. Shrt K. N. Gopinathan Nair-Attache from the Government of 

Kerola 
2-•. 'rhe Committee ODMidered' and' adepted: the Bill, as amended . . 
'3.'l:be Committee, thereafter, considered and adopted the draft Report. 

4::"1'hl! Chairman then drew the attention of'the Ml!mbers to the pro-
visicm.s·dontained in Direction 8'1: of; the Directions by the Speaker regard-
ing Minute of Dissent and announced that the Minute of Dissent by the 
Memb8rs, if any, might be sent to the Lok S8bha Secretariat in triplicate 
preterably typed by 10.00 houl'8'·on·Thursday. 9 August, 1984. 

'. ~ .' 

-5. The Committee authorised the Chairman and, in his absence, .Shri 
Braja Mohan Mohanty to present the Report and lay' the record of evi-
dence .on the'I'able of the House on Tuesday; Itl August; 1984. 

,<IW 

G:.The Committee also authorised Shri Lal K. Advani and, in his 
absenae, Shri Vithalrao Madhavrao J adhav to lay the Report and the 
reo.ord of evidence on the Table of Rajya Sabha on Tuesday; 14 August, 

·1984;-,. .. 
. 7.' The Chairman thanked the members of the Committee for.' extend-

mg ',-ir full co-operation in conducting the proceedings' of' the Com-
mlu..ln a most congenial atmosphere . 

.... Cfommfttee then placed on' record:: their appreciation and thanks to 
the Han'ble Minister of Finance (Shri Pranab Mukherjee). and. the Deputy 
~ter of Finance (Shri J anardhaDa. Poojary) for their usistance as 
well N their gufdance to tb.e Committee during their deliberations at 
vana.- stages of the Bill. 

9. The Committee placed on record their appreotation for the c:oopera-
. tion 'and assistance rendered by the Legistatlft C'.cMm1l81s and· other officers 
of .• he~Hinistry of Law, Justice and Comparry Main. 

1~\, The Committee also placed on record their warm appreciation to 
the oOScers of the Ministry of J'iuAce.. (Department of Economic Aftairs, 
Inl .. Mce Divillon) and the offtcen of Life Insurance Corporation of 
India ' .... Dad. made an eftorts to antst the Committee by' furnishing neee_.., informAtion and documents required by then) from- time to time. 

",", 
1l.,.;1be CommiMee also placed on record their appreciatictl to the 

oft\~and staff of the Lok Sabha Secre.tariat for their valuable anistance 
in ta-=flltating the work: of the Committee and in fl'nalisatioll cf tbe Report 
on tbe Life llltlurance Corporations BtU, 1'188. 

12, ;. The Mernbem. of· the Committee also placed on record their high 
~iolt aftli tltBlla to the Chairman for conducting the proceedings 
very. ably and impartially and in guiding the deliberations of the Com-
mittee. ' 

,. 
18. The Committee then. adjourned. 




